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of the people. This political seduc-
tion is going on day in ang day out.
The Government has got the privilege
of making somebody a Governor,
making somebody a Minister and
what not. The Government should
come to a flnal conclusion about it at
an early date. The time should not
be extended upto the next Budget
session but only upto the first week
of the next session that is, the win-
fer session.

SHRI HA N. MUKHERJEE (Cal-
cutta-North-East): They are asking
for a long postponement. We are
finding defections on the political
scene. How long are you going to
stand the stink of defection? It is too
much.

DR. SHANKAR DAYAL SHARMA:
There is no quesion of Government
not being interested in having this
Bill passed at the earliest. The lead-
ers of all Oppisition parties are mem-
bers of this Joint Committee ang it
was the unanimous decision of the
Committee that extension of time
should be asked for upto the first
week of the next Budget Session. The
Joint Committee is taking and consi-
dering evidence of important people
and, therefore, it is taking time. As
I said, it was the unanimous decision
of the Joint Committee to ask for this
exiension of time. The Commuttee
would try to submit its report as early
as possible,

MR. SPEAKER: The question is:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975) the time for the presentation
of the Report of the Joint Commit-
tee on the Bill further to amend the
Constitution of India.”

The Motion wae adopted.
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MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

MR. SPEAKER: Now we take up
further consideration of the motion of
no-confidence in the Council of Mi-
nisters.

Mr, Janeshwar Misra to continue
his speech. The Defence  Minister
was to intervene at 1230 pm. [t is
already past 12. 30 p.m. Thig has
come to me just now. The Prime
Minister will reply to the debate at
5.00 p.m, today.

SHRI SHYAM NANDAN MISHRA
(Begusarai): How many hours will
we have spent? We had thought of
12 hours.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior)© The Prime Minister may
reply tomorrow.

SHRI SHYAMNANDAN MISHRA:
Let the Prime Minister reply tomor-
row.

MR. SPEAKER: It has been con-
veyeq by the Prime Minister that, if
it is a question of time and your satis-
faction, she can speak one hour later
at 6.00 O’ Clock.

The Defence Minister will Speak im-
mediately after the present speaker
finishes.

Mr. Janeshwar Misra,
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DR. KAILAS (Bombay South): The
allegation that there was a phone call
on behalf of the Prime Minister to
Shri Oberoi at the Oberol Hofel that
“he should accept the Chairmanship
of BKD to break should be removed
from the proceeedings.
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SHRI PILOO MODY (Godhra) Are
you satisfied that after he starteg this
morning he has had time even to con-
tlude®

MR. SPEAKER* He 15 taking more
ame. He 18 taking the fime of others.
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MR. SPEAKER He may continue
after lunch I have just called him
and he will resume his speech after
munchy. The House stands adjourned
for lunch to reassemble at 2 pm

13.00 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at Two Mnutes Fourteen of the
Clock

{Mgr. DEPUTY SPEAKER 1n the Chatr]

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

MR. DEPUTY-SPEAKER Now

Mr. Jagyvan Ram may continue his
speech
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s T AT (Wawm) ...

ot weiten Tw & ag WY FEAT
HTEAT g—AFT A-W7 ¥ ey ¥ AT
AYeT A wEY Y oraqr FEAY.L L L.

st wazer frw (goTETETR) W19
#r At Tkt @ e gw feeand o
L]
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g &, &t gk wwar @, dwe A
fasemge gamd wlf qedt

- Hag v w 9 fF 39wy

wgEa & ora 57 o Fors feam ar &y s Y
ag W fo% woar =gy av fs aardt

% ¥ T FEI I ® ¥ 1 ag A

sgaa ¥ e W dgl-a A gmwar

o7 AT | I XY A Wi FgAT Wifgd v

for wigT qEf A&7 I ¥ w2 IO R,

IEY AFT TIMAT ¥, W ARA A9 ER

¥ ag @Y ®g A%y {5 T2 T8 oA

L S

st savrmey faw ¢ W9 & AR
T ITT & T 97 | WA TEY HR A
feram & wrrd war o @l

oft wrrofre T @ ST L I AT
femmy & for¥ w3, a7 w0 v fear &,
T %g 37 6 BF FT A | WA
T, T B 50E WY O GE ¥ A
%% qHY | TW AW FY WG G g
Ao

oY 3w Ay qg T a @ & i faw
¥ wfact Wk afow agdt 8, 913 g
=fes 2 a1 §ear &Y, I & AT 9T
ager A et Tl g W AR
s wa § | g ke it @ it
WM NIt aRe i @
fir St oo & weEme agad & o o
w1 A e et & Arg StE wT AT
far T 2—x® WY HX YT §5 §
e FE N wwaE Wt ag T@
T fin 3 gt it & g ardt
gt & 1 af G wré AT e g o &
o wgw e 9w W afg agw W A
© v o e A e | e
Yo qemgd et qept, mge

n.anﬁdenfe.
WATEX T AT A AT T g
gt *f ¥ gt at A
TE-—-~WT F qT /T AT, . . .

st wrew faw c gg wIT
THATH-AAY &Y frorY & 1 -
Averer A w1 A W ghwT Ay P
@ difad |
....... (saagmr) . ..... qrac#
BT 9 @8 §Y ¥ T W 7w g &,
ITAT FT BT IL AE &Y FT AR 7 F4fG |

ft sroftew 7w : UF AT, IR
oY, ST T ST F 1 A gt
fareft-frdt ame et ot & i o
w gt 701 6 #233 arer
FUC A Al ;e A B A L L
(wmawm).......... AT agt
ay #ré femrd 7Y wear 1 3w T Aife-
Fife SET # OF FUET wTET A
wrawEwaT § Wi g §—4 feet dare
¥ A adl s g—framw R ¥
T 2w WY W€ qewsw AT oA@ 2
qFar | S | QG F 907 0 9T
Ay *Y fd oy & 97 Ay F R wgar
wTEEr 9, et @ goar
R W—legmm & wdgra ada
¥ qraT<r 4w far & a1 gATT qwe
frar g 1 e & o w0 Y e
sy, TE N AN HawA §. ...

ot wAwwe fawy : aTET WrRe ey
RN L ;. ) IR

it wrritey oW 8¢ 5 A€ ¥ A
agT ¥ ¥ a § e iiam gl &
WEIAE..... (=) .. ...
o fad 8 wgr ¢ 5 7 wa QoY
arat ®1, fo & srara gadt are T
fear St qFT &, WA WY AT ] &Y
wewen Ag 8 1 & Jar Ao
§—8X @ ¥ wigwma & weww a1
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FT T AN WX @ W@ WY XOA qer

ot siwwe fiy w9 ¥ SuT war
Frar T (wEww) L. L.
g o ¥ A Of9T, oy ¥ vy
w4t qvaT oA, . (W)

ot ity o 7 T wER e
(nforw) w7 ®Y ®w e 1 feg-
WM AT FT FWAT AFT 300
wr gg Wt wfws a1 uF feeg
T WIAET | gE UF KNI i
&7 We &, T ® AT ¥ S A awe
FY | SUTSNYW WEIEE, q9 q1 UF
qar nfrg e FTH F GEE g
fs 300 ¥ g U& wfew v g,
300 7 AT & 1 ... (SwWawTH)

Fursay wRved, ¥ wiew vy @
AT g g—% §% & fadnt @y
¥ oW gEeEr ¥ AT STEAT g—Oar
w0 we @y fear ma & o ¥ srega
2 A Wravwar THET 9w | AWK
T & g ¥ ardy i § 9 S
AT F WYET wrAr §, 79 @9 ¥ A
mgd e FT Yox F—AE =™
qifedy #7 S awdr §, w5 w™
& waudt sw R ¢, @ ¥ fewmw
¥ ot @Yt & s W Hew & W A
wry § vafad s s faw w1
wrt, AP o IaT ¥ 9 Y & A
fo & aft wgm wEwr g—frgeT
¥ oerar Prowe @ wwdr §, Sfew
ag fata afr gt & 1 3w w1 fgwmely
¥\ &, Sa%! wgaE ¥ ¢, 99 ¥ &y
wa W sgAgfy ST W@, @
et %Y figrger #Y AT TEAT Y
s o #Ye ar § @Y 99 7 fag fear
t wi & wiw & R W

® @ §.
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off g W g W iR
# o wrevar ¥ <2 §...

@t wollwr T oY T
drar § ag wevAT WTEC T )
iy & for 99 W #Y Qg
qrgar § W ywar o figr =gy &
w7 /IR AT 7 WA, FOE X 4T
AT A Y A A Ty, W
Sfagtias oo B 51T £ ST a5y § 1
0w & aR ¥ gg 9w fE ag
FUT ART & AT w1 A0 I
Tt §, tfaerfas wer ox 9= T
¢ wafed ¥ o & wdw we, £
W19 WX gW I &7 fgw wgy 8, g@iey
U% ZEX 97 WY T AN I D
*F W7 &t fawr ¥ ag &Y qand s
¥ wHET &7 e 7 & g
FTEFY € | ¥ 39 %1 @ng wEw,
SgW AT TEE FO0 | ¥R A
/Y GTHT FAT FT F1E AW IS GHT
ar ww Wit ww ¥ § 1 fegwm W@
oAt ®Y qEE g fear ST gFar
8 @ ¥ avg 7€ & 5 1w
& e 1 a9 g fav s
uET T W IIGE T )

SHRI K MANOHARAN (Madras
North) Mr. Deputy-Speaker, Sir, it 18
a sad state of affairs moving & no-
confidence motion against the Gov-
ernment But unfortunately it be-
comes inevitable It 18 not the plea-
sure of the Opposition to bring no-
confidence motion often and often
agamnst the Government of the day.
But after hearing the speech of Babuji
who 18 now leaving the House after

and

to no-confidence motion. But nocon-
fidence motion 1is the
through which the Opposition can
cusg about the lapses of the Govern-
ment, we can discuss about the utter
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lack of imagination on the part of the
Government and the wrong handling
of policies by Government and the like.

JI am quite sure, and I am quite
aware of the fate of the no-confidence
motion that has been tabled by my
friend, Shri Jyotirmoy Bosu. This mo-
tion is going to be defeated outright
with a thumping majority. I know
that. Yoy have got enough majority
and you can do it. But what I say is
that it is the duty of the Government,
it is the duty of the Treasury Benches
to understand the depth of the feel-
ings of the people belonging to the
Opposition while they bring in certamn
facts which are basic and burning.

I have !listened, for the past two
days, to the speeches made from both
sides from the Congress side as well
ag from the Opposition side. The sa-
lient points which I could gather from
those speeches are these, each and
every speech whether he is Congress-
man, bogus or genuine whether he is
an Opposition member, strong or
otherwise. ...

SHRI R. S. PANDEY (Rajnand-
gaon): Bogus or otherwise:

SHRI K. MANOHARAN: The
pointg raised by these are: (1) this

country is heading towardg a galloping
inflation or suffering from a galloping
inflation; to borrow the expression of
our friend, Shnn Y. B. Chavan it 1s a
run-away jnflation, like that Spirall-
ing prices Then acute unemployment
and then griding taxation and then
mounting tension and then the scanda-
lous collapse of the law and order
situation ang according to the Prime
Minister and according to everybody,
a grave situation is facing the country.
These are all situations accepied by
both the Congress Members as well as
the Oppasition. But, after having ac-
cepled all thege lapses of omissions
ang commissions on the part of the
Government, not even a single Cong-
resg Member comeg out and says that
this is the fault of the Government,
this is the failure of the Government
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and nobody is prepared to say that and

everybody accepts the faults committed

by the Government. 8o this iy our
duty, our main quty, to bring to the
notice of the Government that these

are the commissions and omissions
that you have committed and so it is

high time for you to come forward to

find out a suitable remedy; otherwise,

the country will go to dogs.

Babuji wag speaking gomething re-
garding the railway strike. Much has
been said about it. I do not like to
dilate on the subject excepting to say
one thing that the entire machinery of
the Government of India has been
geared up to crush the trade wunion
movement of this country and for
which, I am very sorry to say the
Prime Minister was an inspiration and
what I expecteq was that the Prime
Minister must come forward and find
out a suitable solution because she,
being a motherlike and the workers,
being children-like that equation
there must be and had she handled the
matter, the things would have been
different But, unfortunately..(In-
terruptions) Please listen to me...

MR. DEPUTY-SPEAKER: Mr. Ma-
noharan, if you have Kachhativu in
mind you have only six minutes.

SHRI K, MANOHARAN: For your
information, I can get some time from
the Prime Minister. You do not
know.

MR DEPUTY SPEAKER: Order,
please,

SHRI K MANOHARAN: This is
not an order. I think she will donate.

MR. DEPUTY SPEAKER: Order,
please, Unless the Congresg Party in-
forms me that they have given you so
much of their time, you have only six
minutes more.

SHRI K. MANOHARAN: That I will
let you know through them,

MR. DEPUTY SPEAKER: I am only
pointing out to you your time Hmit,
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SHRI K MANOHARN: We are and not ghared by millions of small

wasting our time. Let me
with my speech.

MR. DEPUTY SPEAKER I am just
bringing to your attention. It is the
Chair that determines the time

proceed

SHRI K. MANOHARAN. You are
again talking. Let me proceed.

Now, of course, my pont 1s this:
while we attack the Government, the
Government must understand who are
the people who created the conditions
wherein all these strikes, all these
agitations and demonstrations have
become 1nevitable. My deliberate
charge is that the Congress Party is
the main party which created all these
unpleasant conditions which warranted
all these strikes ang demonstrations
1 hope nobody can dispute that point.

Now, in order to support my point,
1 want to quote some excerpts from a
very good friend of mine who 15 en-
joying the highest position in the
{Labinet ;

“The benefity of the huge Govern-
ment investments in the¢ farm
sector had primanly gone to a
handful of big farmers who took
maximum advantage of the modern
agricultural methods.

It was unfortunate that a section of
the Congressmen was pleading the
case of the big farmers

We may lose the election but we
shoulg be able to pull the country
out of the present grave economuc
crisis.

The electricity, irrigation and land
development charges must be re-
vised upward.......”

Then he gaid:

“The biggest failure of the country
had been on the farm front mainly
because the prosperity ushered in
this sector was limited to the few

farmers.”
Then he said:

‘ The Congress Party's performance
mn the farm sector was poor. All
that the small farmer got from the
party was slogans. Lang reforms
had remawned only on paper. The
land distmbution programme had
not been 1mplemented and the
Congress Party had faileq to pro-
vide resources to the small farmerg-
Even troders were members of
village co-operatives”

This has been said by no other
person than our Planning Mimster, My.
D P Dhar And he spoke his con-
science and spoke facls and he under-
stands problems and he expresses
them openly. I want such kind of
people-not hypocritical kind of people
who say one thing here and speak
something elsewhere. Now, I have
hearg what Babuy spoke about He
1g the Defence Minister uvf the country
Under him of course there are three
wings of the country's defence forces,
he controls to a certain extent the
army navy and the air force. Here
1s the Prime Minister and she hag got
the Police Force, the CBI, the Vigilance
ang everything. I have read the
speech of Mr. Jaguvan Ram in which
he said and I quote:

“Mr Jagnvan Ram askeg the peo-
ple to help the authorities in catch-
ing those who indulged fn hoarding
and blackmarketing It wag not be-
yond the cavacity of the people to
locate the offenders. Unfortunately
anti-gsocial elements in India were
enjoying great social respectability A
rich man automatically went up In
the public esteem even if his wealth
is ill-gotten. He regretted that those
who produced wealth in India were
worse off etonomically and socially.”

MR. DEPUTY-SPEAKER: You'
have exceeded your time by more than'
four minutes. !
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AN HON. MEMBER: He is con-
cluding. ...

MR. DEPUTY-SPEAKER: I drew
his attention and he said, he will get
the time from the Prime Minister, the
Prime Minister will give him time,

SHRI K. MANOHARAN: I am
asking you, Sir. Can I take ten minu-
tes?

MR. DEPUTY-SPEAKER: I don't
want this, Just a minute pleage. 1
don't want that any fun would be
made about this House.

SHRI K. MANOHARAN: There is
no guestion of fun, Sir.
MR. DEPUTY-SPEAKER: Take

your seat please. I am on my legs. It
is the duty of the Chair to determine
the time. When I drew hig attention
t{o the limitation of time....

SHRI K. MANOHARAN:
Chair, Str . .

I ask the

MR, DEPUTY SPEAKER: it is
not right for him to talk in this man-
ner and make disparaging remarks
that from somebody else he will got
the time. This is not the way to run
the House. I can consider your diffi-
culty it is difficult for you to make
your point in six minutes. I am here
to help you

SHRI K. MANOHARAN:
help me.

Please

MR. DEPUTY-SPEAKER: you should
talk respectfully and not in this man-
ner.

SHRI K. MANOHARAN:
you, As I saxd ..

Thank

PROF. MADHU DANDAVATE (Ra-
japur): You spoiled your case by re-
ferring to the Prime Minister.

SHRI PILOO MODY (Godhra): You
won't get anything out of the Prime
Minister any more, not even time.
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SHRI K. MANOHARAN: Let me
come to the point which I was making.
He said about hoarders, blackmar-
keters and anti-social elements. This
is the first time that the Defence Mi-
nister of the country had come for-
ward to send S.0.S. to the peopld of
the country to catch the anti-social
elements in the country. I am very
sorry to say, this is how the Govern-
ment ig run the country is being gov-
erned, by the so-called leaders of the
Congress Party.

Much has been said about black
money, Black money, according (o
Wanchoo Committee Report, runs into
crores of rupees. I quote:—

“The Committee reported that im
one single year (1968-69) tax was
evaded on an income of Rs. 1400
crores. There is no gain saying that
the volume fo yearly black monye
generation has gone up since then.”

“The Commmittee sald in its final re-
port submitted at the end of 1871
that many of newly rich who enjoy
material prosperity and social
preslige, owe their exisience really
to anti-social activities"

“Black money is like a cancer grow'lr
in the countries economy whuch, 1f
not checkeq in time, s sure to lead
to 1ts ruination.”

1 want to ask the Government whether
Wanchoo Committee has recommended
to them demonetise hundred rupee
currency noies, Yesterday, DI
Chavan was telling that it is very
difficult: we are not going to accept
the suggestin of the Wanchoo Cume
mittee on that particular matter for
which I want t{o draw the attention of
Shr: ¥ B. Chavan. He said that
these ordinance which we have pro-
malgated hove nothing to do with
black moncy. We have nct devised
any mechanism by which we can
check the black money, Here ig an
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[Shri K Mancharam}
editorial writen 1n Hindi wiuch 1
Quote

“Moreover, black money 1s nol
necessarily under roofs of ware-

houses. It 1s 1n people's pockets
and in <¢onsiani carculation in
bhundreds of hands loc much

talking by Government spokesmen
and at the party level, ard for 1oo
long, has robbed demonetisation of
the surpiise element that 15 essen-
tial for .is success lhe success
may have been a lhmited one, but
that 13 not an argument aganst 1t,
any more than that the two
ordinances immobilise only Rs 500
ctrores 18 an  argument against
them If he rules out demoneti-
sation there does not seem ot be
much 1oom left for Mr Chavan
to tackle this problem by way of
‘other methods’”

MR DEPUTY-SPEAKER Instead of
s1x minuteg you have taken 15 minutes
T can give you three more minules
And then I shall have fo absolutely
shut you up

SHRI K MANOHARAN I want
only two minutes This 18 how Mr
Chavan 1s telling that he tan yge some
metuods to tackle the black monuy
That means raiding the houses of
s me bus.ness magnates and ra'c.ag
the houses ot some top industrialiste
For that he must have the co-opera-
tion of all the State Governments 1
am sorry to tell vou that Shn: Chavan
will never win 1n this battle because
black money fs an obliqutous and
Godlike thing It 1s everswhere and
almost all the Mimsters are corrupt
and the corrupt State Mwmistries will
never help Mr Chavan m tackling this
problem of black money 1 include
DMK, in this

Lastly, let me come to this point re-
garding Kacchathivu Much  has
been gaid by my friend Shrl Viswa-
nathan yesterday Kachchathivu has
been handed over to Sri Lanka Gov-
ernment our Prime Minister with-
wout thc consultation of the Chief
Minister Suspicion has already been
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created and Shri Kearunamdhi has
been telling the people of Tamil Nadu
about thig island And when press
men asked the Tamil Nadu Chief Mi-
nister Shr1 Karunamidhi for his resc-
tion to the agreement o1 Kachcha-
thivu, he saig that he would prefer
to wait and after the details had been
announced, he said that the Foreign
Secretary, Mr Kewal Singh had met
bim last week duting his visit to Mad-
1as and appraised him of the situa=-
tion Shri1 Kewal Bingh told him that
a favourable condition existed for an
agreement This 1s what Shri1 Karuna-
mdh: said on 27th June, 1974 But
he said the next duy that the State
was not consulted He further said
that the Chief Minister of the State
was not at all consulted He said that
he met Bhr1 Kewal Singh and had a
detailed discussion with him regard-
g Kachchathivu Then he said he
was not consulted at all I want to
know from the Prime Minister catego-
11cally whether the Chief Minister of
Tamil Nadu was consulted or not and
m the process of consultation, whe-
ther he has given his consent to bar-
ter away this 1sland- Kachchathivu
—to Shr1 Lanka Government Thas
15 a point which s agitc ting the munds
of the peopl’s m the whole (ountry.
Mrs Gandhi has sald very easily that
it 1s a barren ruock It 15 not a part
of Taml Nadu only but ag a true
citizen of this country with 1ts 56 cro-
res of people I think that 1t 1s a part
and parcel of India And that part
has been bartereq away by the Gov-
ernment of the day by simply saying
that 1t 1s a barren rock I want to
ask of her one question She has said
thatl 1t 18 a barren rock a hilly region
or an unhibited region and so on As
my hon friend Shr1 Viswanathan has
stated there 1s another possibility I
would like to know whether to create
neighbourlines and friendlecs she
1s prepared fo give Kashmir straight-
way to the Government of Pakistan;
m order to create a very friendlvy at-
mosphere, ig she prepared to do that?

SHRI C M STEPHEN (Muvattu-
puzha)*: Wonderful question . .
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SHRI N. K, P. SALVE (Betul): And
tuke Kachchathivu back?

SHRI K. MANOHARAN: Each and
every time in every negotiation we are
losing. That is my point. (Inerrup-
tions). Since I am constantly being
austurbed. I do nol want to prolong my
speech any further.

So far as these two oidinances are
concerned, I shal! say this ang then 1
would have done. The Government of
India have become already one of the
notorious manufacturing centres ol
ordinances. For anything and every-
thing, they report to ordinances. Ac-
cording to me, these ordinance pull
down not only the prestige of Parlia-
ment but the prestige of the country.
Our Parliamentary democracy has been
reduced to a mockery. I would re-
quest the Prime Minister not to resort
her after to these obnoxious and abo-
minable methods for so'ving certain
issues because these are very conve-
nient to them.

MR. DEPUTY-SPEAKER:
Shri D. C. Goswami.

Now,

SHRI SYED AHMED AGA (Bara-
mulla): May I take just half a M-
nute?

MR. DEPUTY-SPEAKER: This 1s
not the way. I have called Shri D.
C. Goswami.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): As 1 was listening
to the speectheg of some of my learn-
ed friends from the Opposition yester-
day, I was reminded of the story of
the frog and the bull. Having seen
the vitality and the strength of the
bull, the frog thought that it could
also acquire the same vitahty and
strength. So, the frog started puffing
and puffing and the moment it, thought
that it had acquired the strength and
vitelity of the bull, it burst and died.
My learned friend from the Opposi-
tion who has much less stature than
even that of the frog ag compared
with those of Panditji and Shastriji
whose mameg he took, I am sure, is
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now on the point of bursting as his
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* party has already burst.

Many allegations have been made
by him. But when he makes these
allegations and tells ug that we should
keep our house in order, may I re-
mind him that he should first keep
his house in order before he agks us
to do so.

About the party to which he be-
longs, a report from The Twmes of
Indwa says today:

“Mr., Zainul Bashar, one of the
general secretaries of the State
BKD and member of the national
executive, who returned here today
from Delhi, charged Mr. Charan
Singh with charged Mr. Charan
parly at the instigation of foreign
powers. . . Mysterious people, Mr.

Zanul Bashir said, had “een meeting
Mr, CHaran Singh in Delhi and Luck-
now angd holding secret parle)g.".

So, before he makes any allegations,
I would ask him to put his own house
in order.

Mr Piloo Mody accused Govern-
ment yesterday and said that this
Government had done violence to
truth, If anybody has done violence
to truth in this country today, it is
the Members of the Opposition, and
particularly ;n this no-confidence
motion, because throughout their
speeches, they have made unsubstan-
tiateql and uncorroborated and base-
lesg allegations.

It is rcally unfortunate that Shri
Mody also cast an indirect reflection
on the candidate whom we have cho-
sen for the Presidentships of this
country. Let me say with all the
emphasis 8t my command that we
are proud of the person whom we
have selected. If gervice to this coun-
try. dedication to this country and the
principles for which this country has
stood like secularism be any guide,
the candidate whom we have chogen
will be second to none in this ecoun~
try and we all stand in complete sup-
port of him.
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Five points have been raised by
members of the Opposition in support
of their no-confidence motion. They
say there have been runaway prices,
prices are rising every day, that the
Government in this economic distress
1s freezing wages, that the Govern-
ment is running the country by ordi-
nances, that there has been victimisa-
tion of railway employees and lastly
that there hag been police repression.
I will come to these one by one.

Who denies that there has un-
doubtedly been an inflationary ten-
dency in this country and that the
prices are rising? We on this gide of
the House who have travelled round
our constituencies and met people and
have geen the miseries of the people
know how they have suffered. The
members of the Opposition have not
tried to develop one pomt, namely,
the courage, the conviction ang the
fortitude with which the people of
the country are trying to improve
their own position in spite of the
efforts by them to create instability
throughout the country.

As I was listening to the speech of
Shry Jyotirmoy Bosu, I could sense a
feeling of morbid pleasure in him that
the prices are rising because it gives
him a handle to attack us. We are
more concerned with every price rige
because 1t means a step away from the
pledge that we have made to the peo-
ple. We are more, not less, concern-
ed than the Opposilion, with every
price rise and we have brought it to
the notice of the Government that all
efforts should be made to contain the
price and stabilise them 1f possible at
the existing level I would have sup-
ported the no-confidence motion if I
were convinced that the Government
was oblivious of this fact and is not
taking steps to contain prices, but I
have no hegitation in my mind that
the Government is fully conscious of
this phenomenon and all efforts are
being made today to contain it.
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Let me recapitulate some of the
steps that have been taken. My
friends of the Opposition have gaid
that deficit financing has increased
and that the Reserve Bank is playing
hell with the economy. But we know
that the Reserve Bank has restricted
the expansion of credit to the nom-
priority sector., We know that bet-
ween June and September 1073, the
the commercial banks' cash reserve
ratio has been increased from 3 to 7
per cent resulting in blocking of bank
deposits to the extent of about Rs. 400
crores. We also know that the gta-
tutory liquidity ratio of the banks hag
increased from 30 to 32 per cent since
8-12.1973. Government has curtailed
non-developmental expenditure dras-
tically with an estimated saving of
about Rs. 370 crores and reduction of
deficit financing to the tune of Rs. 319
crores.

Much has been said about the ordi-
nances. We have seen that with each
increase of DA there has been a price
rise. I want to place before the House
certain statistics as to what will be the
quantum of DA we shall have to give
to the employees in the State gector,
the public sector and in the private
sector. This year government em-
ployees in the central sector shall
have to be given DA to the tune of
Rs 180 crores. As regards the State
Government employees, in line with
what 1s given at the Central sector,
the employees have to be given an
aggregate of Rs. 300 crores. In the
public sector underiakings, the cor-
responding figurc is Rs, 85 crores. In
the private sector, where the number
of employees ig 6 million compared to
12 million in the State and public sec-
tor and local bodies, they have to be
given tn the tune of Rs. 287 crores.
That means in this year alone, in the
Government sector, public sector and
privite gector all combined, they shall
hav» to be given Rs. 865 crores which
will increage to Rs. 1200 crores in the
next year. If we pump into the eco-
nomyv, another dose of dearness allow-
ance of more than Rs. 2,000 crores.
you can very well imagine the condi-
tion of the economy,
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But in order to see that no illusory
benefit is given, the ordinances have
been brought. I submut that the ordi-
nance is nol & wage freeze; it 1s im-
mobilisation of the additional income
tv make 1llusory benefits real—not
only to the wage-earner but also the
vast majority of non-wage-earners
who are not employed in the organis-
ed sector, who form the bulk of the
community Therefore, the objections
of my hon, friend to the ordinances
have ‘no meaningful basis.

1500 his

Coming to wvictumusation, 1 am
against all sorts of victimisation. But
let the House ponder over this Gov-
¢rnment has a duty not to victimise
the employees but it has also a duty
to see that the travelling public are
not victimised It has a double duty
to protect the Interests of the em-
ployees ay well as the travelling pub-
Iac. During the strike there were 53
vases of sabotage and 100 cases of
attempted sabotage. Government has
a duty to see that those employees
who tried {o victimise the travelling
public by the sabolage are not pro-
jected. About the rest, if there are
no specific charge of sabotage o1
violence against them, even if they
have joined the strike, they should
not be victimised

There have been cases of admims-
trative lapses. The minister spoke
yesterday of incentives given to loyal
workers I am giving a specific ins-
tance of administrative lapse and I
want the munister to take note of it
In the NF Railway, two persons were
working ag Assistant Labour Welfare
Inspectors on an ad hoc basis. One of
them was a lady. When male em-
ployees were afraid to join the non-
striking forces, this lady joined duty
facing all humiliations. The moment
the strike was over, these two per-
sohs have been reverted to their ori-
ginal posts. I a person is promoted
on an ad hoc bams, T have no objec-
tion o the railways reverting him to
the driginal ‘podt. ' But {f you revert
1167 1.8--9.

Motion of No-
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tne loyal workers immediately after
the otrike, what effect will it have
on themn® They went to the Hgh
Court chaitenging the administrative
order on the ground of discrinuna-
uon. To justify that there was no
discrimination, two other employees
who took a leading pari in seeing to
1t that the wheels of the railways
were kepl moving have been demoted.
These are gross admimsirative lapses
and I hope the munster wall look into
them Such lapses may take place
vven in the case of workers who
Jjomned the strike The minister should
look into such caeses also
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Various justances ot police repres-
sion were ciited by Mr Bosu includ-
ing my State of Assam. These mat-
ters relate Lo the juriediction of the
States and should not be permitted to
be discussed here under the cover of
a noconfidence motion. In Assam, all
educational institutions including uni-
versities colleges and schooils have
opened and I would not like to enter
into a discussion which mpy lead to
« fresh recurrence of the events, 1
wouid request Mr. Bosu not to meddl
in the affairs of educational institu-
tions He has paid the penalty ol
meddling in the affairs of educational
nstitutions in his State and he has
been kicked out from there. Let him
not create a condition where he may
have to be kicked out from my State
also

Looking to the approach ot the op-
position, I find one «ignificant thing-
There was & time in this country
when everything that was Indian was
looked down upon and everything
foreign was thought to be good The
aristocracy used to patronise foreign
things and never purchased Indian
things. Even in our own language
we call tomato a brinjal coming from
Vilayat, that is, something which is
coming from & foreign country.

With my limited experience of
travel abroad I can say that the peo-
ple of every country feel proud 'in

» L Ll
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tae develppment that has wken place
1y thewr country. But 1y Is uniortu-
nate toal i oM country we want tg
denugrate all the development thati
has taken piace In the country. In
this moment of economic crisis, which
is gripping not only our country but
the globe at large, because the news-
papers have reported only a few days
bagk that even a government like the
Itahian Government has gone bank-
rupt, & Government which at on point
of timg wanted te have four days
week because of over production,
when that Government has become
absolutely bankrupt on account of
large scale unemployment, when that
is the global phenomenon, it 1s only
a spirit of self-confidence among the
people of this country that can create
a climate where we can face the
situation surrounding us boldly. It 1s
very unfortunate that at such a junc-
ture the members of the opposition
are trymg to care a spirit of no con-
fidence in the country in the educa-
tional institutions, in the leadership
and the GQGovernment Trymg to
create an atmosphere of lack of con-
fidence 1n the educational institutions,
in the parliamentary institutions, in
the lesdership in the government and
trying to create politica) instability in
the country may help them in thewr
Jimited interest of a small political
gein, but I feel that the opposition s
doing a great disservice to the coun-
try. But the redeeming feature today
18 that the vast majority of the peo-
ple, who have suffered most from all
this inflation, who have been benefi-
ted the least from independence, they
have still confidence in this Govern-
ment, in this party and our leader-
ship, And I honestly feel that this
confidence alone can bring this eco-
nomy into gear, and that is why I
echo the veice of the millions of peo-
ple of this country and oppose this
no confidence motion and I have no
hesitation that the House will reject
it by an overwhelming majority.

SHR{ SHY.

(Begusarai); Mr.
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we have heard a lot of speehes from
the ocher fide on how, when and
Wﬂﬂ‘e o oring up a no contidensce
motion. 1 wouid have diamissed all
inese preachings by saying ‘“please
nind your own business; we know
ours’

SHRI C. M. STEPHEN: If you do
it av home, 1t would be all ryght.

SHHRI SHYAMNANDAN MISHRA:
Bul when | wis Hsténing to the
Delence lmster, and the Iinance
Minister earlier, iney seemed to sug-
gesL that i1t was not in the national
interest w bring up a no confidence
motion. The economic difficulties of
the country were indeed very grave
and so0, according to them, we should
not do anything by way of no confi-
dence motion to further aggravate it.
When they were speaking in that
strain 1 was reminded of a person
who, having killed his parents, de-
manded clemency because he happens
to be an orphan. These people, after
having killed the masses of India, gre
now demanding that we should not
bring i this motion . (laughter)
Please laugh, because this is going to
be your least laugh. And when the
Prime Minfkter 15 present, make yow
laugh a lhittle more bowsterous; there-
in lies your loyalty 1t is these hon
gentlemen on the other side who
have made the conditions in the goun-
try so grave Yet, they have the au-
dacity to ask us that we should not
do anything to bring it up to the
notice of the entire country and the
government and that we cannot go
further in that direction.

Now, one really does noi know who
should mourn his lot, either the oma
who brings up a No-Confidence Ma-
tion or the one whe faces it. 1 think.
it is we on the side whe
hw.{omournmulntthltwm
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aneself hnrﬂ This is our

with the geal Government. Let them

opt find any defect in pur shouting
let them examine the membrane
their own ears. They simply do

not listen to the voice of millions.

Just imagine the kind of laughter
they are having. They know that
they sre going to be backed up by
blatk money. And that js where they
have bYeen ousted They had a
strength of 140 in Gujarat Assembly
in & ¥Mounse of 168 Where do they
happen to be now? Is it Mrs. Gandhi
who has dismissed t{hese 140 gentle-
men? Is it the President of the Re-

lic who has dismissed them? It i

people of Gujarat who have dis-
misved them. It is the people of
Otjarat who have dismisseg the
Chimanbhai Pate Mimstry. It is not
Mrs. Gandhi who has dismissed the
Chimanbhai Patel Ministry, Please
remember that the same fate awaits
you in the State of Bihar. So, don't
laogh in the manner m which you
are doing at the moment

Bave the gentlemen on the other
swide ever cared to think whether out
citicisms or allegations have been
heeded to or atfemded to by the
ather gide of the House or they have
been simply shrugged off contemptu-
ously? Let a Commitfee of Parlia-
ment be appated to go mto the alle-
gatiens und criticisms that we have
been making during the oeurge of the
No-Confidemce Motion or otherwise.
I the Parliamentary Committee comes
o a mnclum that we have been

xather perverse or petty-rinded In
mpking our eriticisms and allegations
or we have been making criticisms
ang od nauseam ard thal
our criticism ard sllegations have
baen satistactarily answered, we shall
express pur regret.and we shall appo-
Toglse.

Are you prepared to constitute 2
Puthmmrorihspw-
Fose? It is & challenge to you. Let
it pos be sald to the whole wide world
wad ¥ the, coumicy, st Jpres Bt ypu

1898 (S4KA) asé
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confulende
have been dnswering satisfactorily all
the allegations ang criticisms that are
being made on the floor of the HON!
What have we witnessed during the
course of the last 2 1|2 days or so?
The hon. gentlemen from the Trea-
sury Benches, fram the Cabinet, have
made their appearance on the floer of
the House. It has rather become a
matter of prestige to call them to
speak during the No-Confidence Mo-
tion. 1 would rather advise my
esteemed friend, Shri Jagjivan Ram,
not to venture to participate in such
debates any further. It is not a
question of prestige that Babu Ji
should be called to participate in the
debate if he has nothing special to
say. This is my clear challenge to
them. Let them say whether our
pnints are satisfactorily answered.

Doeg the Nu-Confidence Motion not
provide an opportunity to take stock
of the national situation in its to-
tality? When we find that we are
tattering from one crigis to another,
that we me going downwards at every
moment, in every field, what is the
doty of the Opposition? Are we t
make way for the last explosion so
that the whole system is blown up?
You have brought the things to such
a pass that the whole situation is
going to be blown up. This is what
we have to say in a clear way.

Mr. Deputy-Speake:, you wikll kind-
Iy recaH that I have been raising an
1ssue In this very Houge about a
shady Iraqgi oil deal, and I point it
vut again as a clear instance. 1 kmow
this is not going to be heeded by amy
person on the other side. On two
occasions I had pointed cut this shady
deal in the form of Iragi oil deal, but
nobody from the other side bas carpd
to answer. Even such a subject would
have been fit enough for a no-confi-
dence motion in any coumtry of ¥be
world. But this Governmeni{ has
never heeded it. It is all ke throw-
ing water on duck’s back. This Gov-
ernment is so impervious 1o cxiticiems.
May I yeming my hon. friands op the
other sige, thet, if this demogrady, s
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vaves, 1f the Government or Prime
Minister survives, it is only because
of the criticisms and no-confidence
motions and to the extent they are
sble to take into account these criti-
cisms and not because of the abject
flattery and adulations or cocophony
of phiases that these people shower
upon them?

It 15 during these no-confidence
motions that the Prime Minister has
a gession with the murror Otherwise
you keep her all the time 1n the midst
of distorting glasges and she does not
have a clear picture of the things that
ure taking place in this country

T also fail to understand what 18 the
mear tampalgn ol the charactex
1ssassination that 1v involved 1 all
these no-confidence motions or the
allegations made Does our Prime
Minister or even my dear hon friend
the Minister of Railways face more

allegations and smear campaigns
than themr counterparts in other de-
mocracies of the world” Does not

the hon House remember that only
; few weeks back or months back
Mr Wilson faced a great halle-gulla
agamnst him because his Private Sec-
retary was involved in a land deal
Then what happened fo Mr Willy
Brandt even recently” When during
the Siatiec Mr Willy Brandt was
contesting Mr Adenauer, the core of
the charges against him was that he
was an illegitimate child (Interrup-
tions) 1 am only asking you whether
Mr Wnallv Brandt did not face this
charre 1n the course of election cam-
patrp  (Inferruptions)  Recently the
smear campaign so far as Mr Willy
Rrandt 1= cnncerned, centred on his
love affairs with various ladies and
n the spv case Mr Willy Brandt said
T arcept my responsibility’ A Prime
Mimster who 15 afraid of accepting
responsthility eannot run a country of
N0 m lhon people Has the Prime
VMimaster ever accevted responsibility
m my manmer” Why does Mr Willy
Prang accept responathility” Becauge
it ie a gueghen of integrity amd in-
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tepty is the soul of democracy 'You
have Milleq this integrity in the
whole system and, therefare, this
system seemg to be refusing to wark

The saga of the Indian iragedy 1s
that the whole new ethics that you
are now propounding has, as its cen-
trepiece, lack of integrity Therefore,
1t 15 no use pointing a finger at onme
or two In fact, some of them do
personify lack of integrity and, there-
fore, they come in for so much of
attack Therefore, 1 should say that
the hon gentlemen on the other side
do not really understand the spirit of
demociacy Look at thus how they
have killed the moral code of the
system This morning in the House
vou found the people demonstrative
becaust there was a long extension
proposed for submission of report by
the Joint Committee on anti-defection
Bill The anti-defection Bill has been
on the anvil What 15 happening in
this country? 1 ask them to look at
their face 1n the muror Now the
very facl that the Bill has been re-
ferred to a Joint Committee means
that the House has commtted itself
to the principles behind the anti-de-
fection Bill Now loot when the
Anti-Defections Bill 15 on the anwvil
what 1s happening?” What happened
mn the Mampur Legislature only the
other dev?” These people had seduc-
ed the members of the legislature
from the other sde They have ad-
mitteg them mto their party and thev
have now «¢t up A government of
theirr awn

Why travel <o far to Manipur®
Here what have they been deing”
They had been seducing people from
the other marties m the Parliament
fself and that is what 1« happening
T agk vpu dn they require any nyem-
hef? T4 3¢ Wecause of the intoxication
of power and because of the monev
that thev possrss and the <eduction
that they cn offer that they are now
spdurine ponole from the other side
T anlv eympothice with those peante
whn when the call,is for storming
the Bastille, sre g into the Tep
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"of Marie Antonette. Now, the call i
cledrly for storming the Bastille, but
some of them still seem to be running
into the lap of Marie Antonette
.. (Interruptions).

,SHRI A. P SHARMA (Buxar)
Why don't you hold them up”?

SHRI SHYAMNANDAN MISHRA:
Quantity is not our strength Now,
what hag happened to you in other
States?. (Interruptions) What is the
strong word here?” That ‘is the

French Revolution, you do not re-
member.
When onc speaks of. when the

Prime Mmister speaks of the associa-
tien of a disreputable businessman
with Jayaprakash Narayan, it is not
nbjectionable at all (Interruptions)
Is i1t objectionable” Then, why don't
vou object to your Prime Minister’s?

(Interruptions) Am 1 to go
mnto all that?” But when we start
ielling the tiuth and how hun-
dreds of husinessmen of shady char-
acter form a constellation around
her and her own Party and so on, that
15 considered to be an unpardonable
offence Now, it is no pleasure so
far ag we are concerned, to go into it
Rut I would request the Prime Minis-
ter, very humbly—pleage do not ente:
mta that dangerous ground and do
not make the politics of the country
mare unhealthy It is at the Prime
Minigter's initiative that cven a per-
sén lLike Jayaprakash Narayan has
heen, mahigned though she has correc-
ted what she hed said ;n Bubanes-
war. Even s0. she had siuck to the
pant that one disreputable business-
man has heen associated with Jeya-
prakash Neravan (Interruptions)
Can yom deny it

SHRI VAYALAR RAVI (Chirayin-
kil): There is a CBI case ngainst
him  He i< a member of thie House

' o

SHRI SHYAMNANDAN MISHRA"
Then, why complain about, it, my
dear friends? Face the music then.

Moticn of Na-
cenfiderce
What I am saying is: that this is

not the fleld for the Prime Minister

1o enter.

The other day, the hon Minister of
Fmance was speaking of the drastic
action that was being taken agaimst
economic offences. But, may I ask
what has happened to Mr. Modi—not
this Mody—who was found with 4000
bags and so on, and the case has been
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dragging on for the last 15-16
months

AN HON MEMBER Whose fault
1 t?

SHRI SHYAMNANDAN MISHRA:
You have passed ordinances that these
cafes will be dealt with 1n a sum-
mury fashion and there will be sum-
mary irials Why is th's case not
heing treated on a stii’ ¢ footing?

SHRI DINEN BHATTACHARYYA
{Serampore)* That is something sec-
ret

SHRI SHYAMNANDAN MISHRA:
1f we read into it some shady deal,
why do you not excuse u= for that?

Similarlv, what has happened to the
Narang's case which came here. I
am not speaking of something which
happencd outside It was discussed
here and 1t was Mr Narang, the
hon’ble gentleman, who had produced
a report for the re-orgamization of the
ruling Party in Parliament and in
the AICC office. Anybody to chal-
lenge it from the other gide . (In-
terruptions) No. This can be pro-
duced Please do not challenge

SHRI VAYALAR RAVI: You can
also write  Anv Tom, Dick and Harry
can write a4 report and <end it to um.

SHRI SHYAMNANDAN MISHRA:
Now, 1t is thege Modis and Narangs
who will, produce socialismn for us.

A loi was said about black money.
It was said that black money is unive
«al and so ubiquitous that the eco-
my will collapse if yon do away

‘black money. It is sebd by e
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ruling party thal perhaps the cco-
nomy will collapse if you do awuy
with black money by one sweeping
actien.  They said: The economy wili
collapse, the. whoie fabric will  col-
lapse, ctc. I am told that my estecn-
ed frieng Dr..V. K. R. V. Rao is going
te speak after me. Could he tell us
whether (hix systemy wiueh s being
built will collapse if by one sweeping
qetion this black money system  is
done away with?  Therefore, it has
all come to this that black money is
s kmmadhenu for the ruling party. [t
v not without significance that  the
rivjing party has got as its symbol the
cows;and the calf. This cow is.  the
Kamadhenu ol black money and noth-
mgmore. So.-many things were sakd
anout . corruption.  Corruption is
cansidered to be guite normal and
anyhaedy. who is not corrupt is consi-
dered to he a crank. or an abnormal
person. and the. most promising per-
sopg in Myy. Gandhi’'s cabinet  arc
those who have flourished on black
money. not that they are free from
corraption andse on. They accept
corruption as 5 normal thing which
Mr...Jayaprakash Narain has chal-
fenged.  Since he has challenged cor-
ruption he has challenged the entire
system which i< built on it.  Therefore
it iz that you . find that there is so
much of excitement. so much of stir.
withe other camp. This confrontation
between Mr. Jayaprakash Narain and
the ruling partv and their system is a
confrantation  between  Brahmabala
*whatrabala. and Brahmabal; t¢ bound
fertasin.,

Take fop iri.v?am;c_ the case of fthe
great Chief Minister of Hariuna., A
memoranaiint had heen submitteg to
the President of India.- You know
that 122 legizlators angd Members of
Parliament had submitted & memo-
randum to the Pregident of India and
they have been proved fo be right
Thiz Government js proved ta  he
partizan -in rejecting that memoran-
dum. What has the Auditor-General
2t to say  abovi the transactions of
the Electrigity .Boarg .of Harvano
State? He has eleerly. siated that Rs.
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12 crores are involved in this huge
swindle. What have you to say about
ta::7  This has been placed on the
Tubic of the House. This gentleman
i~ so notorious that he hag placed
nuny of you in a kind of a black-
miail and  you cannot take action
against hims. This'is the present posi-
lion.

In Bombay this  happened, Mr.
Depiuity Speaker, and you will Le sure
prised to learn about this, some tc{
my friends on the other side happen-
ed 0 be present when the informe-
tion was given to us; many on’ the
other side and we en this side were
present when a Member of the other
House giald in. Bombay that he had
received vouchers - and  receipts for
ahout Rs. %0 lakbs which bad been
paid to the ruling party by the tyvre
company. Why did he receive it?
Becsuse he was supposed to be the
persen connected with the party funds
in the united congress. So, by mis-
tuke this particular honourable gentle-
man pot all the vouchers and receipts
for about Rs. 90 lakhs which this tyre

company contributed to the ruling
patty,
‘That has heen checked i~ fthe

presence of ¢» many Memher: of both
Houses of Parliament T.et shem go into
it. There ure bound to be -not one
Watergate—-many Watergater in this
regime because there are no cheeks
and balances here. ¥For all checks and
halances which can  restriain or -curb
them are weakened or eroded. Why
Watergate did not happen in Englond?
That is becavse of this fact that there
the Ainister in the Cabinet can take
the Prime ilinister aside and tell kim
that fhis s not done. Bui, here in the
Cab»inet whao iz the person who- ¢30
take the Prime Minister aside and ss¢
to her ‘Madam Prime Minisier, thig is
not done; thix is harmful to de”. Rere
these- honourabte - gentlemen in  the
Cabinet have becn looking over {heir
shoulders @11 the time. As Alr. Sals
henyisen said.‘can you rernain a human
nging if you keep an taoking aver you
shoulders? R
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Yau mjust have read in this morn-
ing's newspapers that ihe Supreme
Couyst of the United States bas un-
animopsly ordered the US. President,
Mr. Mixon, 1o submil sixty four tape
recordings. We hope that the Supreme
Court of India here wold alsp do the
same in aimilar situations. The; called
for the recordings unanimously in-
spite of the supersession and all that
gatbedh that has been done there,
Eeven though, in the Supreme Court
of U.8., Mr, Nixon had appointed three
of the eight judges, yet, the verdit has
been unanimous. I do hope that here
too, the Supreme Court would behave
in the same way. We find ourselves
here in a veritable police state. Is there
any doubt about it? We have now got
8 lakh police and para-military
forces almost equal to the ground
forces of India. Therefore, you got in
Bibhar the police state that we find
there, There 1s not depariment of the
Government functioning excepting the
Poliee Department and there too it is
not the State Police which hasg been
funetioning but it is the Central Police
B.SF. and C.RP. which are function-
ing there We have visited many cities
of Bihar where curfew prevailg for 30
bours or 40 hours. We have been living
in the midst of orders of ‘shout at
sight’. Can you imagine? At ihe time
of Independence, was any person or
member of this House or the other
House or any important leader uf the
country prevented from cntering into
the territory of another Stale? But here
what we find is only this. Why all of
you are happy sbout this? Is this the
kind of State that we claim to live in
this country? The leaders of this coun-
try whose responsibilities and dutier
lie im ull parts of the country are being
prevented from entering the territory
of Bikar. Why don't you have a square
confiyontation with the people in a
pestedn] way? I must say that bistory
wil] liave to record that no movement
had been as peaceful as the onc we
have séen in Bihar.

8q, the emergency was pmnmd
even after mearly four ygars of

war, this is, what mm
tor hmhtqutrybyi
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foreign journalist: War emergency dueés
not exist here but there is an stonomic
emergency, This is a new term coined.
But. Constitution does not permit of
any econ¢mic emergency. The Consti-
iution speaks only of financlal emer-
gency. If the wartime conditions have
ceased to exist, and if Government
think that there is a fresh emergency,
a financial emergency, then a fresh
proclamation will have to be issued.
So, on the admission of the Prime
Minister of India, the uld emergency
has elapsed already and it is an un-
constitutional emergency w~hich is now
prevailing, and yet it is sawd that we
are having a proper democratic State.
We have passed the DIR and the MISA.
But weie the DIR and MISA meant for
this purpose? Let a committee be
appointed {o see how these Acts are
being implemented in certain areas, .

In Bihar, I find that the MISA had
Lbeen used on the most frivolous

grounds. What are the rrounds? lhe
grounds are: ‘You are collecting
money’, 1 have seen it witn my own

eyes in the charge-sheet. Then. ‘You
have been gheracing some of the ex-
Ministers’, ‘You have been distributing
pamphlets’, ‘You have been chanting
vour own songs and slogans’ ang S0
op these are the grounds on which the
people there are being prosecuted and
thousands of young men are now be-
hind the prison bars. So, this is the
kind of State or system in which this
Government is making ug live,

Here, I must point out somcthing
which is probably not known to meny
hon. Membets on the other side, name-
ly that reflecting this power and the
statug of the police. some of the palice
officials have been elevated to the
status of special secretarics in the
Home Ministry. Mr. Rustamji who hap.
peng to be the Director ‘General of the
BSF is now a special secretary in the
Ministry of Home Affairg and eariter.
the prestigious elite Mr, Keo hag now
betn mhede the head of thet, and he
has been mide the Sechétary to tie
Department of Nationkl Sebuity,
Thit had never heppened befiard. My
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was the head of the research and
analysis wing
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Then, you have seen what great
wrath has been expressed by this
House against the promulgation of
these ordinances These are bemng
promulgated 1n spite of the repeated
admonitions by the Chair m this
House, Do you know that during the
course of the life of the present Par-
hament, 48 ordinances have been
wsued, and during the same period,
254 Acts had been passed? If you
leave out the 48 ordinances which also
ultimately turned into Acts, probably
24 per cent of the Acts had been
passed through ordinances This 1s the
kind of Parliament that we have and
thig is the great respect with which
Parhament 1s being tieated

I ghall say a word about the Elec-
tion Commuission because to that 15
related the question of how people’s
faith in the elective process 1s getting
considerably weakened The Election
Commussioner of Incia, I must say,
18 behaving in a way that we shall
have to very .everely criticise, though
we have been avoiding to do that
You may kindly recall how 20 odd
seats fell vacant as a result of the
resignation by many Members of the
Bihar Legislative Assembly, The
Election Commussion, with great alac-
rity, within two or three days an-
nounced a schedule for the election to
these seats, and we have been a wit-
ness to the fact that it 1s this very
Election Commission which has been
sleeping over the bye-elections fol
two areas for one and a half year o
s0 Why did the Election Commus-
sion do that? It did so because it was
said by the hon Chief Mimster of
Bihar that the elections would show
where the people’s confidence lay, and
therefore, the elections should be held
immediately, and so, the Election Com-
mission behaved in that obsequious
manner But, what has happened
here nght m the city of Delh: so far
as the bye-election to the Metro-
politan Coaneil 18 concerned? For the
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Ramnaga: seat in the Metropolitan
Council, the election had been an-
nounced to be held on a partioular
day, but only four days before the
poll-date, the Election Commission
postponed it Although the elactions
had been announced after the riots—
not that the mots came later and
therefore the Election Commission
had to change the schedule, yet they
were done only to suit the uling
party If the Election Commission
becomes that obsequious and that
subse1vient, there can be no faith in
the elective procesa It 13 the ruling
paity which 1s to be held responsible
for it

This Government has also mude the
press a completely captive pregs
There are two national agencies which
are heavily subsidised by thm Gov-
crnment and they are not ungrateful
to Government because of the heavy
subsidy that they receive They are
olways grateful And here 1s a Minis-
ter, Minister of Information and
Broadcasting, who has n¢ duties to the
countiy but has duties only to him-
-elf and to his party They would
always be favouring Government

SHRI VAYALAR RAVI Can he
name one newspaper in favour of thg
Congress”

SHRI SHYAMNANDAN MISHRA
All of them are in your favour

When this did not prove to be suffi-
cient, newspapers have at their helm
business tycoons who are under the
clutches of this Government They
have always been supporting Lhem
But what did they find® Duruyg the
rallway stmke, when they found that
all thus propaganda was not sufficient;
they aiso requisitioned the services of
the FICCI The Federation of Indian
Chambers of Commerce and Industry
came out with big propaganda and
publicity in the newspapers This
demonstrative show of affection for
the Govertment by the Federation
would have acutely embarrassed any
decent (Yovernment, much more so a

boead 100
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socialist Government. But this Gov-
ernment would no: at all in any way
care for this.

{ do not want to deal with the eco-
nomic situation because we are going
to have a discussion on the supple-
mentary budget, It is rather amazing
that a supplementary budget has been
announced in advance which has
caused us so much misery even till
now. I dp not know how all the
ingenuity of my friend, Dr. VK.R V.
Rao is going to explain the unprece-
dented phenomenon that prices are
rising at the rate of 2.25 per cent every
month, and even of those commodi-
ties which do not happen to be in
shortage. There was no shortage of
cotton, there was no shortage of
kharif crops, there was no shortage
of oilseeds and yet the prices of these
have been increasing because of the
bad economic management of these
people.

Then these Ordinances are also go-
ing to be discussed, So I need not
believe deeply into them, but it is
clear to me that these are bound io
hurt some sections without hyinging
down the prices, Further, the at-
tempt to show that capital and labour
have been tried to'be treated on par
iz completely deceptive. There is no
doubt that the real income of the
wage-earners is going to be affected
during the period involved,

Lastly, I would say that Govern-
ment should not be gloating over
statistics, as the other day my hon.
friend, Shri L. N. Mishra, did— Here
I will ask members opposite to make
a distinction betweep his name and
mine because sometimes some friends
on the other side seem to be identify-
ing him with me; I do not know if it
is an honour to me, but I leave it to
the House, Let him not gloat over
statistics of workers dismissed o¥
suspended or made fo suffer because
of break in service, This is only a
Pyrrhie vietory which you have got.
Victory over whom? Over your own
family members. This is not the kind

1157 LS~10.
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of victory for which the nation thought
while the strike was on that you
would be striving for, They must not
engage in another war of attrition

over them,
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During the non-confidence motion
discussion, wg¢ were told that they
would not be treated unfairly, but
now we find that they are being gub-
jected to brute repression, Just now I
have received a telegram to say that
in the Bhavnagar division itself, 85
have been suspended and the services
of 85 persons have been terminated.

The Prime Minister had said that
there would be a national policy on
wages and incomes. What has hap-
pened to this policy? There must have
iveen a proper formulation of +the
policy and it should have been placed
vetore the House. | will therefore,
wsk the House and the Prime Minister
particularly, to consider whether the
situation is not going to get out of
control very soon. ‘The ume is not
very far. The earlier generations had
the satisfaction of having brought in-
dependence to India and also stabiliseq
it. But will our generation—the gener-
ation of mine and the generation of
the Prime Minisier—have any record
to show that they did something even
to stitch the torn clothes, not to speak
of supplying new clothes ?It is here
that the real test of the Prime Minis-
ter lies and not in the manoceuvringe
and clever devices by which she seems
to be manipulating the affairs,

SHRI V. K. R. VARADARAJA RAO
(Bellary): Sir, I was listening care-
fully to the speech of Shri Mishra. I
thought he would make an analysis ot
the difficult economic problems the
country has been facing and also offer
some constructive solutions. Of course
he said he is going to speak about it
sometime later. I do not know whether
that means he does not feel that the
state of the economy in the country
is not a reason for want of confidence
in the Gnvernme-t,
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15.47 hrs,

SHRI DINESH CHANDRA GO-
SWAMI in the Chaw

Sir, I do not want to talk too much
of politics nor do 1 want to speak
about the propriety or otherwise of
having so many no-confidence motions
1 think the opposition 15 certainly
entitled to express ils wani of confid-
ence in the ruling party and the rul-
ing party 1s entited to delend 1ilselt
But the guestion 1s whether today a
no-confidence motion 1s the most 4p
propriate way ot discussing the pro-
blems facing the country When you
have a no-contdence motion 1t 1s
inevitable that the bulk of the discus-
sion should turn in the form of at-
tacks rather than in the torm of any
constiuctive contiibutions That 1s
natural But today 1t 1s admitted on
all hands by members ot the opposi-
tion as well as the members on this
side that the economic situation 1s
very grave Prices are rnising and
theer 15 a great deal of dissatisfaction
and discontents in the country When
there 1s a grave national crisis may
be that foreign soldiers are not step-
ping on our soil but we have some-
thing almost equally dangerous

SHRI SHYAMNANDAN MISHRA
Wno has created 1t?

SHRI V K R VARADARAJA RaO
We are not here to go into a historical
analysis If a fre breaks out one
does not spend hours finding out whe:
staried the fire One puts oul the {in¢
first and then deals 1n a egitimatc
manner with the person who slarted
the fire 1 teel the country would have
been better served if the no-confideiice
motion would have been brought, like
last time towards the end of the ses
sion and we could have tropped in at
130 in the night to record our con
fidence or lack of 1t 1n the Government
But at this time when we are really
facing an emergency 1n our country, 1
would have thought 1t would have
been more a,propriate 1f the opposi-
tion had tabicd a motion asking Par-
hament to take into consideration the
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economic siiuation, then gave an ana-
lysis of the eronomic situation gave
a criticism ot the policies which have
peen wrong policies, and then sug-
gested some constructive solutions A
vote of no-confidence means that if
the vote of no-confidence succeeds,
then those who moved 1t are in a
position to occupy the seats of gov-
ernment and not melely occupy then
in the physical sense but occupy them
and remedy the taults for which they
have castigated the Government It
does noi need my emphasis to show
that 1n the whole of this debate so far
the-e has not been a single suggestion
which ha. come forward from the
membess of the opposition as to what
should be done to deal with the stua-
{ion
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Thete have been allegations there
have been altacks I am not going to
talk about them Afler all it 1s the
privilege of the opposition to attack
the government and if ¥ may say -0
th memrs belonging to the Govern-
ment have no reason to be touchy . bout
it beciusc 1t 1s one of the necessary
handicaps that one sufters when one
belongs to the ruling party

We know 1n advance that the no-
confidence motion 1s going to be de-
teated Everybodv knows it  [hen,
what have we discussed 1t for three
days tor” Do they think that n)
altacking the Government they wall
displace the goveinment 1n the coun-
try  We all know that 1t 1s nol possi-
he There are no elections tomorrow
nor 1s there any party powerful
enough to ask for elections tomorrow
We know all that We all of us, are
representatives of the people Each
one of us represent the people, not in
the name of the constituency alone but
in the name of the country, because
we are all elected When we go round
and 1if peon'e ask us ' for three days 1n
Parllameni you discussed the price
rse you discussed the question of
infletion what answers or what ad-
vice did you give to the government
ond did the government refuse it'
what answer will you give? shri
Shyamnandan Mishra said that so
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many suggestions made by the opposi-
tion have not been looked into; may
be, they are allegations; I do not know
But, as far as this particular debate
is concerned, at least so far, no sug-
gestions have been made even by my
respected friend, Shr1 Shyamnandan
Mishra. If the Government goes
through all the reports. what help can
they gel in trying to solve the pro-
blem?

SHRI PILOO MODY You read the
last debate.

DR. V. K. R. VARADARAJA RAO:
Shr1 Piloo Mody wants to restructure
the cabinet hefore he has 2ot any
change of getting anywhere near it.
He can do 1t very eawuily Bui 1f he
had really to restruciure the cabinet,
he would have been very much cau-
tious 1n the suggestions he made.

SHRI PILOO MODY lle i1s com-
pleiing only because I did not name
him,

DR V. K R VARADARAJA RAO:
I never thought that Shri Piloo Mody
would be so mean. Because, only a
few minutes earlier when I talked lo
Shri Piloo Mody I told him “for the
first time, you are my genuine friend
Lecause if 7 had any chance of being
inducted inlo the Indira Gandm cabi-
net, my having been mentioned by you
would have finished it".

SHRI PILOO MODY Why” Do you
think she is perverse?

DR. V. K. R. VARADARAJA RAO
No, no, She has so much respect for
Shri Piloo Mody's judgment in these
matters. Since Shri Piloo Mody has
brought 1n my name, I may say thet I
have had mv day 1 was a member of
the Cabinet. I am an academic person
and 1 am owie satisfied with my life.
1 do not need any support from any-
body, either from within the party or
from the obposition to make me get
any political office.

Coming back to the subject of in-
flation, I want to give some figures.
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' cannol give all the figures hecause
then 1L would be a very long lecture,
My figures of income are only upto
1972-73. Between 1960-61 and 1972-73—
we do n~t have national income figures
for 1973-74—the money income has
increased from Rs. 13,336 crores in
1960-61 to Rs. 39,187 crores m 1972-73.
It has practically trebled in about 12
years If you have the 1973-74 figures,
I am sure, there will be another addi-
tion of Rs. 3000 to 4000 crores. As
against that, in terms of what are cal-
‘et constant prices, that is, prices
measured 1 the index of 1960-61, the
increa~e is only Rs. 19,273 crores. In
other words, while the money income
has increased by Rs. 25821 crores &8
against tWe money income that we
had 12 years earlier, the increase in
real income has been only Rs. 5907
crores. So, the monev income rose
by 193 per cent while the real income
rose bv onlvy 44 per cent.
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We have all developed 3 money illu-
sion, We say, he is just a Clerk
pgetting Rs 400; he is just a Chaprasi
getting Rs 250. We compare Rs. 250
with what was peid 20 years ago. An
amount of Rs. 250 1s worth Rs. 30 or
Rs 40 ot about 20 years ago.

SIIRI MADHU LIMAYE (Banka):
That is why there is the No-Confid-
ence Motion,

DR. V. K. R. VARADARAJA RAO:
That 1s no answer because the No-
Confidence Motion is not going to
solve the problem.

SHRI DINEN BHATTACHARYYA:
You are establishing the points of the
Opposition,

DR. V. K R VARADARAJA RAO:
I am establishing the futility of the
No-Confidence Motion.

If you kind'v permit me to go om,
what has really frightened me, not
personally frightened me—after all, 1
am nol young enough—is, when 1
look at {he figures of money supply
and ils relation to wholesale price
index over the last few periods, I find.
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for example during the Second World
War period from 1939-40 to 1947-48,
while the money supply rose by 500
per cent the prices rose by 200 per
cent  Then, from 1951-61—t was a
hey-day for Indian economy after
Independence—the money supply 1n-
creased by 42 per cent and the prices
rose by 1 per cent That was the
period when the prices fell and rose
again From 1060-61 to 1870-71, the
money supply rose by 149 per cent and
the prices rose by 81 per cenl The
relationship between the money sup-
ply and prices has been roughly either
10 6 or 1 50 During 1871-72 and
1972-73 while the money supply rose
by 389 per cent the prices rose by
143 per cent Till 1972-73 that s
till March 1973 the rise 1n prices has
not been as much as the increase in
money supply Roughly the propor-
tion has been 106 or 105 or at the
most 107

Now in 1973-74—I1 have got tne
latest figures from the Reserve Bank
of India bulletin dated 8th July—from
June 21 1973 to June 21 1974 while
the money supply rose by 14 7 per cernt
the wholesa'e price index rose by 284
per cent These are the offical figures
This 1s what has frightened me For
the first time the prices are rising
faster than the money supplv The
safeguards arising from hoarding of
Currency angd so on are disappearing
The prices are really now beginnming
to shoot up faster than the money sup-
ply That 1s why we are in a state
of national emergency and that is
why we have got to deal with the
problem of inflation

16 00 hrs

Now without going into the details
by way of obiter dictum I will hst
out what I think are the various causes
that have brought about inflation and
then I will try and say what we have
done about 1t and what more should
we do about 1t I will just list them
out since I have ro time to go into
the details (1) Deficit finance and
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additional supply of currency I will
place this at the top of the list (2)
Liberal expansion of bank credit and
the consequent intrea~e in money sup-
ply and its use for speculative pur-
chases hoarding of commodities and
undue stockpiling of inventories (3)
Shortages in production this 18 very
mmportant perhaps more important
than even defieit financing (4) Inade-
quate vrocutement of essential com-
modities and faulty distnbution of
essential commodities (5) Increase 1n
the price of imports It 1s not a ques-
tion of o1l alone There are so manv
raw matenals and spare parts that we
are importing Either we stop import-
ing them because of foreign eachange
difficulties o~ nay high price~ for them
They have a very big multipler
effect TUnfortunstely no economist
has so far worked out the inflalionary
impact of what 15 imported what 15
called unport-induced-inflation Mere
ly stopping imports does not stop
inflation It 15 not merelv the question
of rmise 1n nices of imoorted things
It 15 the overal] effect of 1mport pol ¢y
that you are folloving because we
have not got the foreign ewchange
That 15 an 1mporiant cause of infla
tion (6) A very 1moortant point
which I hope to deal with before I
conclude—black monevy to which re-
ference has been made by almost all
the members (7) Fall or at best in-
adequate rise 1n savings (8) Increase
in purchesing vower directed towards
reduced suvolies the increase in pur-
chasing power {ikine the form of
dearness allowance dividends addi
fions to wages and salaries spending
of inflationary gains by people who
are not emploved but buy and sell and
make inflationarv gamns 1ncrease m
private and public exwenditure and
conspicuous consumpfion All these
mean ncrease In nurchasing power
directed towards reduced supplies (9)
Unproductive exnenditure on the part
of both Government and vrivate sec-
tor (10) Income disparities salaries
1in private sector as compared to <ala-
ries 1n public sector wvast income Ais-
parities not merelv the thine that
brought ahout the railway strike he-
cause of the allegzed differentials bet-
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ween, the railway workers and the
otner workers in public undertakings
but the vast disparities in salaries and
wages between the private sector and
the public sector. There may be some
more reasons, but I have tried to list,
to the best of my ability, the major
reasong that are responsible for the
current inflationary crisis in this coun-
try. My submission to this House is
this. I am npot saying that this Gov-

ernment has solve the problem. If it
had solved the problem....
SHRI PILLO MODY: Then there

would bave been no-confidence motion.

DR. V. K. R. VARADARAJA RAO:
Yes, You are correct.

We have not solved the problem,
All that I would try to claim for this
Government, for this ruling Party of
which I am a member 1s this. I speak
not only as a member of the ruling
Party but also with the personal res-
pect that I have for mysell as an
cconomist. | want to ask: have we
done anything about it or not? Or,
have we just sleot over 1ii? Have we
left everything to chance? Have we
drifted along? Or, are we firying to
do something ahout it? It is no good
telling what we did in 1972 or 1871 or
1970 or 1969. We are not indulging in
tha! retrospection at the moment. To
my mind the crisis really showed its
fangs when the prices rose faster than
the increase in money supply. Per-
sonally T think it is very wrong to say.
and 1 would beg of my friends not to
say though some economists are say-
ing, that we are in a gallopping infla-
tion. We are not in a gallopping in-
Hation. We are in a state of inflation
which is bad and dangerous. We are
not in a gallooping inflation. Gallop-
ping inflation means a rise of 200 or
300 or 500 per cent, Everybody knows
that Latin America has suffered from
rallopping inflation.

SHRI PIL.OO MODY: We will have
hundred per cent.

DR. V. K, R. VARADARAJA RAO:
8hri Piloo Mody says that we will

1896 (SAKA) Motwn of No-
confider ce
have a hundred per cent rise. I am
surprised. We are all surprised and I
have not the least doubt in my mund,
from Shri Jyotirmoy Bosu downwards

to Shri Piloo Mody, all of us....
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AN HON. MEMBER: The other way
probably.

DR. V. K. R. VARADARAJA RAO:
In what context I am using it, he
knows. All of us, irrespective of
Party affiliations, are patriotic. We do
not want this country to go to rack
and ruin. We do not want this country
10 be destroyed. We do not want our
people to destroy themselves and des-
troy everybodyelse, We want an im-
provement in the economic situation.
Of that, I have ng doubt at all. I
am prepared to exempt nobody from
this House, whatever be his violence
of his language or the violence of his
calummes. From thig description 1
have given {o this House, all of us sre
patriotic. We are all anxious to do
something about it. Therefore, I say,
let us not scare the country. Even if
you are allergie to the Prime Minister,
I would like fo quole the Prime
Minister as to what she said in Banga-
lore. What all has been said and
gquoted in the Press was about our
economic programmes. Buil she
made one very important statement
there and ! believe it was off the cuff
because it was not in the prepared
address which was given to me
later. ..

SHRI PILOO MODY: She re-

peated it in Delhi.

SHRI SHYAMNANDAN MISHRA:
Oh! 1 see. You might have induced
those remarks.

DR. V. K. R. VARADARAJA RAG:
No, no. I imduced nothing. 1 was
happy, jolly, because the function
was successful. What she said wass,
‘Let us not create a psychology of
defeatism in this country’'.

BHRI SHYAMNANDAN MISHRA:
That is the historic statement?
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DR. V. K. R. VARADARAJA RAQO:
Let us not say we can do nothing.
Certarily we can attack A, R or T,
But if you denigrate the nation as a
whole, 1f you denigrate the pational
ability to deal with the oroblems,
then, by very definition, you amlso re-
duce the pation's ability to deal with
these problems. That is a well-
known economuc principle...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Doctor, let us
have your prescription now.

DR. V. K. R VARADARAJA RAO-
Therefore, Sir, I want to have a little
time of this House to say that this Go-
vernment is trying to do—I would
not say from the year A.D. some-
thing. Once they got seized of the
intensity and urgency of the infla-
tionary crisis, which I believe really
happened to them last year or a yrar
and a half earlier—I do not think
they, or, if I may say so many peo-
ple in this country thought that there
was anythitng like hyper-inflation
But once they got hold of the situa-
tion, I want to submit to this House,
this Government has been trying to
deal with the problem with what
effectiveness time has to show Cer-
rainly, it is not a comprehesive
orogramme.

Now, I will first state about the
ordinances. .

SHRI JANESHWAR MISRA: His
time is over

DR. V. K R VARADARAJA RAO:
He 1s wanting me to join him. Then
you should allow me more time

SHRI JYOTIRMOY BOSII:
istening to you as a student

I am

DR. V. K. R. VARADARAJA RAO:
Trank you

About this ordinance on wages. I do
not understarad why it has been des-
cribed as a wage freeze. I would not
go into details. but what bas been
given in the ordinance i« not a freeze
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but it is really a deferred wage. There
18 no ban on wage negotiations. There
is no ban if the Railway Minister so
pleases, for having discussions with
the Unions on the reformation of
wages of the workers. None at all.
There is no ban on their coming to
conclusions and it may be that they
may give some portion or whatever
it is of the demand to the workers.
There is no ban op it. All that it
says 18 that once the wage is settled,
it will not be paid for the next twn
years. It is all that the ordinance
says. It will be paid after two veara
with interest—nobody is going to die
in the meanwhile—at the rate of 11
per cent....

AN HON MEMBER: Prices will go
up.

SHRI DINEN BHATTACHARYYA-
Why do you not advise the Govern-
ment to bring one ordinance to freeze
the prices?

DR. V. K R. VARADARAJA RAO"
If it was so easy, if prices could be
frozen by ordinances. I can assure vou
there would have been no price rise
it1 this country or anywhere-else in
the world. Price rise ia something
which has got to be fought.

As I used the analogy in the be-
ginning, we are 1n a grave situation.
Just now we want to stop the fire from
spreading. We warnt to stop the infla.
tion from increasing. We want the
price rise not to go beyond 3-4 per
cent more. We want to stop it there
and having stopped it, to bring it
down.

There is another point which has
not been mentioned by anybody else
#nd 1t 1s this, I think I am correct
in my analysis. If you ask me why
this wage ordinance has been brought
about, I would tell you, the reason »
this. If Rs. 500 crores more ig to he
paid, or if Rs. 900 crores wore is to
be paid this year, if it had to be paid.
Government has got to pay it only bv
resorting to deficit financing. That ia
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the meain point at issue. If Govern-
ment is able to collect enough taxes
from all the classes which have had
their inflationary gains, traders,
manufacturers, medium traders, big
traders, monopolists, etc. ets. th. the
position is different. I don’t think the
Railway Minister by his obstinancy
brought about the Railway «irike,
there has been no desire of confron-
tation of the Government of India
with the working class, It is not sc..
How can you pay Rs. 500 crores »:
so today without resort to deficit
financing?  Immobilised wage s
not taking away, the workers money.
Now if you have to pay it what hap-
pens is, you only pay it by deficii
financing, causing more inflation.
Therefore, since you canuot pay D.A.
just now except by resorting to de-
deit financing, therefore, this immo-
bilisation of fifty ver cent of the wage
has beep taken on hand, This immo-
bilisation is, what I would call, the big
holding operation of the Government,
aend if in the course of the next 6
muths or 8 months or 10 months they
are able to arrest inflation and bring
down prices the position will be
easier.

Regarding the dividend freeze I do
not know why Mr, Mody thinks that
this is going to come n the way of
mvestments at all. The ordinance pro-
vides for the immobilised money to
be used for purposes of expansion and
modernisation. As far as new invest-
meats are concerned this is only on
dividends of 12 per cent and therefore
will not come in way of new invest-
ments being floated. And therefore
it is quite wrong to think that there
is dividend freeze or to think that
immobilisation ordinance is going to
block development in industries and
3o on. So this propaganda carried on
by the industrial press. I am afraid.
is misconceived.

Regarding the compulsory deposit
ordinance a point was made by Mr
Indrajit Gupta; this is about the date
15th December or 15th March. Your
object is to immobilise the monev
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immediately what I would suggest 1n.
let the ordinance be amended—it
cutanot be amended when Parliament
15 in session,—it can be amended by
legislation—so that it becomes opera-
uive immediately, and you can get this
compulsory deposit from every in-
come-tax payer every month. All the
data is available and iaformation is
wvallable, Those who are income-tax
payers, six lakhs of them, would pay
you every month and they can pay m
one instalment or so many instalments,
but they will pay every month. That
1s the suggestion which I would like to
make Jr edort 1s to see that infla-
tion is brought under control as quick-
Iy as possible
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There is one suggestion I would
make and this is regarding excess pro-
fits tax. There are tremendous in-
flationary grains; people are getting
more not because they are producing
more but this is because of higher
price and higher price in turn is be-
cause of inflation. So this excess pro-
fits tax may bg thought of After the
last war we had excess profits iax as
people had made money out of infla-
tion. Let the Finance Minister explore
the possibility of this and see how this
can be worked out anxd impose Excess
Profits Tax.

Secondly, I suggest a surcharge on
traders’ turnover. It is these people
who have been making a huge amount
of money. Of course there are dor-
tors, architects and so on and so forth.
If we tax them. they beig very small
1 number, will give you a few Crores
of rupees But. the biggest black-
money can be found with these trad-
ers. Their turnover is all over the
country. Just as you issued an Or-
dinance, the State Governments toe
can issue an ordinance and bring them
into the revenue net. I suggest a sur-
charge on turnover of these traders.
Without the Ordinance the States
will not be able to get more money.
Of course by this Ordinance the
money is only being impounded and
it is not going to be spent. Then,
gir, there are medium, and large far-
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DR. V. K. B. VARADARAJA RAO:
mers. Everybody says that we should
implement the Raj Committee’s report.
This is a very good report. I wouder
how many people have read it. This
committee’s recommendations will
take two to three years if they are to
be implemented, because first of wll
enormous surveys of productive capa-
city, this, that and the other have to
be undertaken. It cannot be done
immeddiately. We want the result
to-day and we do not want to wait for
tomorrow. So, these middle. medium
and the biggest farmers too should be
brought in the tax net. I would sug-
gest a surcharge on land revenue
which should be adjusted by the sizes
of holdings and naturg of crop aguain.
This can be done again by ordinances
issued by the State Governments at
the appropriate time,

Finally, I would like to suggest
some more taxation. There was
a lot of discussion to-day also. There
should be no further excise duty on
sugar, kerosene oil. What we want is
sumptuary taxation. There are com-
modities and services which are used
by the people with incomes of Rs.
1,000 a month and more. There are
hotel services of all sorts. Let there
be sumputuary taxation on these
commodities arad services used by the
richer people. Many of them are only
using the black money, which we are
not able to stop.

Now I shall just say m few words

with your permission and indulgence’

something about black money.
Frankly, I seriouslv believe that even
if we are able to immobilise a reason-
able portion of the existing money
that flows into the expenditure but if
we do not tackle the problem of black-
money, we will not be able to tackle
the problem of inflation at all. We
have got to do something about it. T
am not completely satisfled with the
measureg that you have taken to deal
with black-money but I may tell you
some facts without naming the place.
In the year 1973-74 there were 17,778
transactions in urban property, buy-
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ing etid selling of sites and houses,
the total valug of which wad someth-
ing like Rs, 20 crores. According to
data available tor some flve or six
localities, I find that the value stated
was not reafisfic at all. I would say
about 25 per cent of black money is
operating in the real estate transac-
tions i1 our urbanp areas. It may be
much more than that but I am giving
you only a conservative figure. It may
be a rough estimate. It is, not a scien-
tfic method of arriving at the figure.
I would guess that the black money
would be something like Rs. 115
crores, If you take 25 per cent of
black mouey that would give you the
figure of about Rs. 3,000 per transac~
tion in this one city alone. The other
day I was told that something like 38
lakhs of transactions had beep report-
ed to the Government. Accordiug to
the Incometax Act, whenever we want
to sell a property, we must file a
under statement with the Registrar
giving the value of the proper!y—its
fair market value, plinth area etc,
ete.—which 1s immediately sent on to
the Income-tax Department. I tell
you .that 28 to 30 lakhs of returns are
lying in the wvarious Income-tax
Offices.
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I am not satisfied with being tlold
that they have taken up 4000 cases and
they have taken a decision to acquire
32 houses. If each of these 28 or 38
lakhs of transactions has a hlack
money component, the total amount of
black money only in those would be
of the order of Rs. 500 to 700 crores.
So. 1 would suggest that there should
be a very effective scrutiny of these
transactions. After all we have
computers. So, why should thev be
afraid of 28 or 38 lakhs? We can put
them on cards. The data are availa-
ble. We can employ people on this
job, So, this is not something which
is very difficult. After all, in these
days of modren scientific office machi-
nery and administration, the number
of returns need not frighten us at all.
So, immediate action should be taken
on the subject of black money in real
estate transactions. Government have
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the powers required and they must ex-
ercise them In a ruch more impressive
way.

Then, I would like to indicate how
the whole of the black money comes
It comes because as we all know there
are licences. Somebody wants cement
and he has to get a cement quota
somebody wants steel and he has to
gel a steel quots. Similiarly, there is
foreign exchange queta, import quota
and so on. Is there any machinery in
the Department or Ministry of Com-
merce or the Department or Ministry
of Indusiry or the concerned Depart-
ments which keeps records of all these
fellows who get these gquotas and
keeps tab on them, checks on them
and asks them to say after six months
or one year what they have done with
their quotas? I would like to know
this, because I am quite certain, and
we know it for a fact, that the quotas
are being misused, and we know it
for a fact that some people sell their
quotas, and we also know it for a fact
that some people have quotas which
are not acquired legitimately. But
why can we not trace them? After
all, these quotas are given by licences.

Similarly, 1 would also like Govern-
ment to find out one other thing in
regard to peoole who bulld houses. hid
1 build a house of five storeys or six
storys there must be some norm by
which to say that I must have used
so much cement and so much steel and
g0 much of the other things, and be-
fore my house 1 registered and before
1 am permitted to call myselt the
owner of the house, I should declare
how much cement or steel I have used
ete. in comparision with the quota
that has been given to me. I think
such a thing is not impossible. The
statistica machinery is there, the com-
puting machinery is there, and what'
is required i a very strong, deter-
mined and passionate will, and if such
will 1s there, it should be possible to
find out these Mings, If we take
these measures, there can be Some ré-
dustion. in biack money.

1157 LB.~11.
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Now, I shall say one word about
SEMIBAMLA. I welcome the Finance
Minister's statement yesterday that
Government have no intention to re-
duce the value of the currency and
bank dedosits by 30 per cent, not
merely for the reasons that he has
mentioned but also for this reason,
namely first of all, that there is no
guarantee that if we reduce the money
supply by 25 per cent, and there is no
ecnomic theory which says that there
will be an immediate fall In prices;
certainly, no econmic theory, tells us
that this reduction will affect those
commodities which are highest in
price and not affect those things which
are lowest in price: there is no gua-
rantee that it will bring down the
price and not affect these things which
1t does not mean 25 per cent reduction
in the prices of commodities only but
it would also mean 25 per cent reduc-
tion in the prices of factors of produc-
tion; the wages will have to be re-
duced by 25 per cent: dividends will
have to be reduced by 25 per cent, and
all salaries will have to be reduced by
25 per cent. So, it is not just a simple
things; so, simply cutting off the supply
of money will not result in the prices
falling down. So, for these reasons,
in addition to the reasons that the
Finance Minister has stated, I am glad
that Government have come to the
conclusion that the value of the cur-
rency cannot be reduced. Then, again
in regard to indexing, who benefits by
it? If we index thousand crores of
rupees of fixed deposits, who are the
persons to benefit by that? What
does indexing mean? What does this
8 per rent rate of interest mean? For
every Rs. 100, if the price goes up by
50 per cent, that person will get Rs. 50
more than the accumulated interest
at the end of eight years, But who
will get this extra money? It iz not
the poor man who will get it but the
rieh financiers and ‘the men running
the financial racket who will get it.
1 am glad that the Finance Minister
has rejected this suggestion.

Now, I must finish, becavse even
your indulgerice will not hiold too long,
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without going into details, because
this is something of which everyhody
is aware, I wouwd say that, of course,
we have to do something about pro-
duction. Unless it is production-
oriented, whatever we may do is not
going to be of much help, If one has
to go into the details of production,
one can go on for days. But I am
quite certain about one thing that the
production in this country cannot in-
crease in the kind of substantial way
i which we want it to increase,
whether in agriculture or in small in-
dustries or in transport services or in
any other commodities, unless there
is cooperation between the people and
the Government, unless there is co-
operation between the ruling party
and the parties sitting in the Opposi-
tion.

1 want to say this with a full sense
of deliberateness in this House.

AN HON. MEMBER: What about
the Railway Minister?

DR. V. K. R. VARADARAJA RAO:
I chall come to the Railway Minister
also in a minute.

Motion of No-gonfi-
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1 want to say this with a full sense
of deliberateness that when a war is
on, we should forget our quarrels:
alter the war is won, we may
resume our quarrels, but when
the war is on, we should forget our
quarrels,. When the fire is on, we
should forget our gquarrels and extin-
guish the fire; then again we may
take up our hatchets or abusive
words or whatever case we have. I
submit that this is a time when we
cannot afford to quarrel; in  the
name of the coufifry, I submit that we
cannot afford to quarrel; we cannot
afford to have misunderstandings; we
cannot afford to charge each other
with all sorts of things; whatever may
be our opinions, we have got to live
together and we have got to function
together, Therefore, the most impor-
tant requirement for increasing pro-
duction in the country is the creation
of an atmogphere of co.operation,
tolerance and peace.
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You know very well there is an at-
mosphere of viclence in the country.
So many of my friends who talk are
very bitter. When I meet them pri-
vately, they are entirely different
people. But here they get angry.
There are far too many angry people
in this country. It is not good for
the country. I am not talking politi-
cally, I am talking economically in
terms of production. I would, there-
fore, like to suggest to my friend. the
Railway Minister, if I may—I hope I
am not overstepping my bounds—that
it may not be a bad thing for him to
show gome liberality towards the rail-
way workers, After all, they are not
to blame for this. The peopfe to blame
are sitting in nice respectable chairs
in Parliament and living in nice MPs’
houses. The people who have suffer-
ed are not the people sitting in Parlia-
ment. It is not the fault of these
people that they were misled or their
judgment was wrong and so on. You
are not in a position to punish the
people who instigated the strike, Why
do you want to punish all these other
people?

I would like to appeal to my friends
here and outside, if my words have
any meaning, that if you are going to
have a system of national co-opera-
tion, let the working class decide that
they will go all out to increase pro-
duction and productivity, Bécais& to-
day I know that transport bottlenecks
are one of the most important things
holding up power generation, fertili-
ser movement and foodgrains move-
ment, apart from other reasons.
Therefore, let the trade unions gay
that we recognise the national emer-
gency. we are prepared to co-operate
fully and we are prepared to do
everything we can to increase pro-
duction and preductivity, On your
side, do not boss over them, do not
talk as if you are the boss, do not
try to take vengeanpe. He nice to
them. Let there be harmonious peace.
ful industriat relations. Let us all
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work together to take the country

upwards in the path of productivity

and, thereby beat inflation.

Motion of No- 288
confiderce
“A survey of severa] parts of
Karnataka had revealed that each

oft g fowwnd () : swrafer g,
23y oft oy QTR FoRETT A, Yo
T A A FE & wew w ¥ e
T gy | T Ay S A e e fadedt
o wfvang sy yeary & aer 37 5w
a1 w3 A ) st S
fre 17 - et Wi far & Sramewm-
JTOY &Y TSI &1 9o wonm o syfawar
1 wer Ot o@ A W@ AT O
o & sEae w1 § Aifre-ag ex-
Afeerger e 8- x0 X frar @ —

“A Windfall for hoarders

“The Government's bravedo has
«cost the consumer heavily. Per-
haps to impress Parliament, it was
apnounced that a supplementary
Budget would be presented on July
31,

“The announcement has, however,
recoiled. It served as a green signal
1o manufacturers and fraderg to
hold back items on which additional
taxes are expected to be levied in
the gupplementary Budget They
hope to earn windfall profits”

wE T ®Y AFT WiAvETE FT AT
a2 ETT g’

o g6 ATy HY NFFI-—AE T
T freat §— e 3 ot T § —

“5 rats for one human in India"

“Rats outnumber by five times
the human population in India ac-
cording to Mr. Math, retired Deputy
Directer of Agriculture (Entomo-
Togx).

“Yr, Math, who 17 associated with
the ‘inflian Josfitute of Socio-
Economic Studies, sstimated the cat
gopulation at 240 crored.

rat collected for its consumption
1 to 16 kg. of foodgrains in its bur-
row at harvest time, It was esti-
mated that 150 rats consumed half
a tonne of foodgrains in a year
apart from rendering 10 times this
quantity unfit for human consump-
tion”.

WY T AL GRATTHR AT

“Notwithstanding the Govern-
ment denials reports of starvation
deaths and distress sale of children
continue to pour in from different
partg of Assam"”.

T §F HEAT WY AHT gH A1 e
T SEITT AGY TAT AT §GT H@IT AT GTHS
FTA FT TE A | AT FAES &
v fegem <2wE ay fifar—

Hindusthan Standard, Calcutta:

“Commuter dies of suffocation in
Bombay—

“The chaotic conditions on the
suburban railway services resulted
in the death of a commuter this
morning. He first suffered from
suffocation and giddiness and then
an arm injury in an overcrowded
compartment He died in a hospital.
Deaths of many have also reported-
ly gone unrecorded. People travel

precariously on train roof tops or
footboards”,

oY €% 7 0% #Y wreor § fie T e oft
¥ ot A% F2AE TS B HH T A&
firar | SR o g ag A wré £ - 3w
# y1vx wYd w1 gAfgEw g7 2w qF
T gy g W A R & w e ¥
frefire fisar ar T - 7T I TAEC
w qaTr SO AN Qe T
T g7 | wefife Ty Frer o e
[ 4
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svieT Ty & ot e wiwd e, &
Ty sy Y dor et Sfer we
wg wrgen § Fe 1956 & ww faw wfy
work ¥ IR W o a® 2,218
FOT § HAFT 11,000 FAT qF ¢
WY gt wafy & Tl sl e
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W et w8 AT T | e
e spETesry ¥t feuf s g wE &)
1956 ¥ TTX FT WY Y& qT A WE ¥
wror TEWTE o AEY AW | 3T ¥ AETH-
ot o T A wrdt f qwfver wasfa-
fordt oo Tedwd AR Fwnfefag
IR A RATITT I 1965 K 480 UTA T
wfies ¥ 1S o o~ Y Wvw oF | ¥
wre et feafir 7 o afer 18 418
T v g g § ) gt v A &
I ErRAE  xBE AT T Oy
wet 3. 6 feswrs e faeran ar, wror
=i 2 frarary i @gr 1
7 3 feum Y, w7 6 1 freiumy
forer 7Y ) wweT o7 2w & =@ fae 19 oy
15 2T famarar, 9 13 2 2%
a7 ag woerd wwe § 1 A
= FTON B X BT W AW frar
ey YW g &1

g ot & wgr fis stew areft T A
Yy o § 1 o o ST & 68w e
& war 9% & qroft SerE w7 v ady
weard qu war wgar § 1 gt g
fet oft 5 o A wwTT & Fresdia
w7 "y Wi wY firey wwar @ ) s AT
W farspeft & srvre o7 9w & 1 g oY
¥ fawelt 977 ¥ 9T 5,500 HUT TG
w¥ i &, e g o v §
ot e} ¥ frareft sy Ziafema W18 10
& 12 wfrerer 8, 3 oY oF T & I
Yrqw o fs gt Rm &
dw 27§ 7w aw Y omaT £,
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xuforg o G g W fewelt w7 e
& 3w & 1S o wewre o Presmrew § 10

gt T wvefires e wr e §
wawer & ow sife geare § wgr
g:
Indugtrial growth rate continues
to be sluggisty, the rate of growily
recording less than 1 per cent last
year and is likely to be near zero
dunng the current year

FO waard &7 gy WY F3ar & s e
Ty ¥ Zrae fEw aw W et &
WV & FTL TN A7 W e
10 sfawa W= amar 3 grenfs fawr
Wt tw W wqw A sT W &
& 9 wTg 7 FIR weardw Iy feg wgT
W ¥ wry Sy § s o fre s ?
S B SETEA AET AT, 9T Ffewa wAv
qowrd & ot w5, o Wi & Fe
1€ weT 7EY @ aTeT &) 9T wenravy
& orfice ot §aTaTT F AN a1 &, s
g, ot ot orvet ¥ FT ATy ¥ A
st § Y Y ST wrar ATAT w
& wmfa v §, s2an w7 §,
1 oA & §, ar 3 S w5 Ey
FAE 1w 2oy aw T8 & | SR FTOr
g feuraer A fasgu

fadwiY seafaar &1 uw7 amw Sfad e
faer @ gw 3 oF fadaw @ fean
afer wro fadely weafral & S
LEEE SR ACR iR LEAE TR R CF o
Y foay 7 oAy fadely seafay w5y
e At 7 # wawfe A Aama
¥ wtx got aares ¥ Y ¢ WRORg W
T v & o ¥ fe N §arETe
gyt § I8 W wmEA) §7 Wy Wy
sor g § 1 AR Afww e W
sl oY friere et ff wirir ot
L e
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e Qv Ay wr qwrer aff &0
SBET SN T T § W 9T
Y war§ o du W gy wT ARy 9
# e T i A v w6
& o v g v Fay & wowTT g
AT Y 97 €Y Y § 1 wt sl T
% o Fracd w¥EY 48 o fEe e
#Y frared w0 & ford Qv sw A frd
ordY § AR T A FEAR RS
qr ot & Iw @ waf @ ¥ oA
gufed & Sfoew dws STE 06 I
WTT & FTAX QAT ATEATR | RF FAAY
®r fawifoiy & @ & & fozer ared)

asmdfw:

“The implementation of the Com-
muttee’s recommendation will mean
a substantial increase in the dear-
ness allowance payable to the in-
«dustria] workers as wel) as to em-
ployees 1n mercantile firms, This
inciease 1s estimated to be of the
order of Re, 50 or even more per
month "

A AYRTT ARY § ATAAT  ATEAT
g fr s¥wm Twzsy Ay s
WOHITET FEA Ay W 50
%o ®f wE! ¥ W @ @
Q1w Iy gq FAET &Y fawoat
&1 fade 7T @ & AR a3 FAEr
#r fo wr o wAdft ®y fe ag
Jurafgar & surfaer & 1| QY Sewar
¥ A1 7 Ay R 7w, faeel), W
MW, SR wifs g F AR F o
T § wR Ty # daw A g wfaw
areT §, e swwar o &Y dfva
L
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Dl Namefa s wrorwr § 7
w1 T 37 ® ford qere o Wi
T AT H Y Ay ey § ?
& weere ¥ fawry aver 76 %o fodew
# wra framy & I adwr qwrdg
o€ Wit & arr aTSTC 4 Wrar v |
ot 7€ a% I Ay &1 T I X 105
wo fraza & arr & ot dig wdwr mar
o 7Y A7 ToT, afew A AR 76 vo
& Wi § ad= qar 9w ¥ oW O
Y FH 9T 135 145 %o feazw @Y
@ 1 A fremaY Al STeRaTET QAT

nNawgrRL

WA TR A HE HEF K @
waczer vt ufwr § w1 a7 w1 sfivere
FTTHY | 87 ¥Y yoor wfsr & go
Y AT TG | AT & TR A §eram
AATET FY AT, AFAET TRAT AT A
7Y & wTgat g A%y aTq 99 A€ @,
dtfoam fafaedy & dvar w1 W 93
#fawe ye & ford 1w Y 2,400,
%o ufe 2 & faar | Ffwa =7 o ?
arf T4 T AHT A AT T
80,000 ¥ ETWAAN 4 faT FTCITS
ERW @ § A1 20,000 A EF
& ¢ w1 7R & ge W,
Yo ag g fR dcar srEw 26 W
wr, gy 26 faramz @Y, oo & 2,400
Bo qf =7 ¥ WETFT 1,000 %0 37 FT
faqr 1 1,400 %o 8fg & WO ¥ w7
qavferdy & ford gz 4 forw & werd
qAHY AT T 35 FUS T GEA A,

FATEE &1 11 FUT To 9
e a g ¥ arg dTwr draw 0
WYX AT AT ¥ AR o war § fw
23 qo, JUAT QT ¥ IF ATHAT qHAT
wq qv g weT 77w § i 3y woe
3 #r agt e # frar W e
arfy o€ § 1 (Interruptions),
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SHRI VIKRAM MAHAJAN (Kan-
gra):-Mr, Chairman, Sir, we are not
going to tolerate such charges again,

SHRI X, P. UNNIKRISENAN: I
(Badagara): There must be an end
to if.... (Interruptions).

SHRI VIKRAM MAHAJAN: If they
want, they can bring a special motion.
They cannot use this forum for that
purpose.

SHRI K. P, UNNIKRISHNAN: 1
would rejguest you to expunge these
remarks,

SHRI VIKRAM MAHAJAN: Under
the Ruleg of the House, when a Mem-
ber is speaking, he cannot make alleg-
ations against any hon, Member un-
less he brings a substentive motion
and gives a prior notice. Then only
he can do it. Otherwise, he cannot do
it. Therefore, these remarks have to
be expunged.

SHRI JYOTIRMOY BOSU:
point of order, Sir,

On a

There are specific Rules under
which you cannot bring in the names
of persons particularly while making
allegations and defamatory remarks
unless you give a prior notice. But
here the allegations, the charges, are
against persons who are present in the
House and who will be replying to
the debate. The Prime Minister is go-
ing to reply to the debate. She can
refute these charges, That will also
o on record. (Interruptions).

SHRI K. P. UNNIKRISHNAN:
These remarks must be expunged.

ot g fowd : & & fFe o1 oam
g frar &1 .. (vaewwr) ..,
vz O ® ady fogr g ¥ )

MR. CHAIRMAN: All of you are
speaking without my permission.
Nothins will go on record. (Interrup-
tions).
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Normally I feel, sucly allegations
should not be made. Byt if we enter
into this at this stage, it
will take away most of the tims and
there are many Members whg want to
speak qn the No-Cénfidesice Motian.

SHRI K. P, UNNIKRISHNAN: AI
reference to Tughlak Road and
Spfdarjung Road must be expunged.
(Interruptions),

ft fva dow e PR (FEwar-
gfam) : oWy 4 wra wxfor Tt
fax g agraa ) .. (wawrw) ..

oft wg fo : 1400 AT TW
F41 NZTAT 4T, §F B ATH g7 wATfEQ |

MR. CHAIRMAN: The hon. Prime
Minister will be replying to the de-
bate....

SHRI K. P. UNNIKRISHNAN: All
these remarks cannot go on record

MR.. CHAIRMAN: You may be per-
fectly justified in raising the point of
order. But what I have said is that
if we enter into this controversy at
this stage it will take away most of
the time. The Prime Minister is go-
ing to reply to the debate. I would
request you not to take the time of
the House. I would also request Mr.
Limaye not to bring in such matters
which may provoke the House,

st ny fd : oo W@, o
wrd § fe gfvegs 3-fwe ey
fge WX qunm w1 Fz wftwrfad
# ww 20 @ W IS
Wt @e oF Zro ufr a§  dare
T FY FE HI AT CF §F & qR=AL
20 gNT =9 &Y wgfadr Wi | aaafy
TERY v TR & age e
ey ez oiv e o &
W o fednt & wg e ¢ few vy
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FYIl WA F qg 50 FAUE §IAT
st AT ¥ | v T w1 T vg &7
# 7w 9 ¥f 7T AIOAG AT
MTTE AL & AN F FUAH
q| WA AfRT ¥ & HIC W
% [ gargy H‘-‘ﬂ{f 1 1 & frat sofse
FT A TA FAT @7 g Ay I
9417 & fAq 25 @rg waqT Fo¥o ¥
grzs fear war @ (W.WIA)
ot &1 a9 @1 ® wWra &
wAET  gEr ¥ wEm g S
FArgomx qF AE wfag  fEC
ATAT T4 AAY AT AIEQ! FT W AR
Fr oM AT AT qE AT T TR
® wAwd o g §, sw A gfe
@ §, (vwaww)

! wier waw fag (W) OF
avfir e §Y W w6 @ T
®Y 3 gfvarg g A w faen s

Motiwor vf No-

l‘hﬂﬁd;:lce ‘ s
® T, a1 g dzw W agter AW
@At 1 (waww)

st aq fed oo wgn,
X a9 Ak PR Fam e &
fadwt qav Wi Ag wife S Freet
g fow & ge@ o WA faw ot
afwar 31 & qoAT WK FgT WY §
f& 37 & o & &3I7 & S WY
faeit § (wwawiw) wa qorC @ WY
Fat K ofr s Y & &

SHRI PRABODH CHANDRA (Gur-
daspur) On a pomnt of order It is
the convention of the House that, when
1n a round-about manner the name is
indicated or a hint 1s given about in-
volvement of some member of this
House in some shady deal, he must
come out with the pame of that person.
Otherwise the whole House stands
condemned

st 7y fowd qaTife WA,
At dW sEET g & ST & W9
aeT a1 ag fraw § @1 @
"ET ¥ 7

MR CHAIRMAN PFlease sit dowm
There 1s substance m the point of order
raised by the learned member, If you
want to cast aspersion on any member
of this House

SHRI MADHU LIMAYE No, I did
not

PROF MADHU DANDAVATE (Raja-
pur) He has misunderstood him Modi
15 not our Mr Piloo Mody (Interrup-
tionsg)

MR CHAIRMAN Hon members
may please sit down He has made it
clear,

oo wem (wk zfaw) o
wTeR g g 97 F Foke faew ¥ 25
wra soar frar § )



267 Motion of No-confl- JULY 28, 1974
. dence

off wy fend : & ¥ frdt qaew wr
ar it forar

o dww 25 W v faar
qg W9 { wgr a7 fradr g § g
¥ goer 9 qgt 43 g, (T WiH

ot vy fod : mAafr wdew,
ot aTEw Y ofenT § qF ey
gt & tRv-widt s WTw T ...

ot wwe xow fog w9 AR
L ]

off o fod: & 99 7 /) qay
a7 AfwT wre & aPN 7 57 gard agr
F F¥-3T 9T IW AT R OOy 0T )
i AN 4 Tar F (swawTy)

wqatas ¥ a7 X7 wwiwr ATy
EHE! ST HAT g #, A S iy

a&harﬁr"m‘f%wﬁﬁmt&
3 wfom & wifier @ @Y 9T wwqi
¥ AR F WM ogw SN0 A wiAw

ar | ¥aw wd § qw & fazdy
faalt f& o w1 A
s 3 Ffoedac 7 srax Prar &)
g W AW IR g
& A9 wAr ¥ fawdt & 1 W@
qg W3 JEF T4 qAT HTAA
q 58 Ay ¥ § wgAr g

MR. CHAIRMAN: I feel that if the
Maharashtra Legislature has really

SHRI MADHU LIMAYE: It is not a
committee of the Maharashira Legis-
lature.
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SHRI R. 5, PANDEY (Rajnsndgson):
On a point of order. Whatever
tion was made against Mr. Antulay, a
Minister of Maharashtra Government,
a demand was made on the floor of the
Maharashtra legislature by the oppo-
sition there that a group of membaers
of the legislature......

SHR1 MADHU LIMAYE; No group.
A committee.

SHRI R. 8. PANDEY:...including
the Opposition Members be constituted.
So a committee was constifuted and
that committee has gone into it and
the committee has completely cleared
the Minister and rejected the allega-
tion. Now It ig a bad precedent that
a person who 18 not here to defend
himself and who was cleared by a
commitiee including the Opposition
Members should be arraigned here and
to say that the definite and categori-
cial information given by the Chief
Minister, Shri Naik, to the Prime
Minister was false is utterly improper.

MR CHAIRMAN: The hon. Chief
Minister whom you are referring to
1s not here in this Parliament to defend
himself. I request you not to make
any allegation.

AN HON. MEMBER, Questiong have
been answered by Mr Ganesh.

PROF. MADHU DANDAVATE: On
a point of order. There might be some
reference to some commtiee. ‘There
were questiong asked both 1n this House
as well ag in the other House. This
particular name was referred fo. Some
information was also given and if some
reference is made to that, that does
not mean that any rule has been viola-
ted. In this particular case I may point
out to you that no formal commiites
of the Maharashtra State Legislature
has gone into the allegation. They
have not given a clearance. That com-
mittee to which the hon. Member I8
making a reference is not a legisla-
ture committee.

SHRI MADHU LIMAYE: The infor-
mation given by the Chief Minister of
Maharashtra ig completely false.
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MR, CHAIRMAN: You are min
dasting an aspersion’ on the Maha-
rafiitrs  Chief - mmum
mlcmdalhwlt

SIIEI MAMJ I.!HAYE He gave
mnmmmtnmmum:

MCHAIRHAN It is your view.

SHRI MADHU LIMAYE; But it is a
'MR.. CHAIRMAN:
according . to you. -

It may be a fact

SHRI PILOO.MODY: Every member
oxpresses hig own view only.

ot wy fowd : W SfaEER
) wAd g @1 gs wex W
& @A | AfwA {5 ARy
ARG F WA AAY A qAA Har
Y IFT IAH TAE A

MR. CHAIRMAN: That ig correct, but
-do not make any allegation against a
Jpersbn who is not here to dalend him-
self, I would request you to withdraw
‘that remark.

st vy foog: & dwE &
T FL g, wfafam a2 @
g ! YA FAl #Y A gAwReET
& wf &, §77 sAnfqargzd sy
g?
MR. CHAIRMAN: You have made

-an’ allegation against the Maharashtra

i]?hlet Mln.i.ster that he has stated a
e.

Liotion of No- m
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MR. CHAIRMAN: . You should mot

cast aspersion. I am tl:ylns to" help
you as far as practicable.” You should
not cast aspersion. You should mof
bring in his name here. You klndb‘
wlthdnw it. .

SHRI MADHU LIMAYE: No a.llm-'
tion is involved. There is no allezatmn.
1 challenge them to prove it. -1 chal-
lenge them to prove that it was &
Committee of the Legislature.

o fore (Tag Ffww) . AT
A9 AT {9 AT Y & A wa X
qX § 1% o9 @) € | e 6
Fag & A ¥ gz wig w1 A0y v
e & el W oF AL qArd
WM | TH wESl § . oanmT R
FA aml & Frac ¥ 1 faedr wik
FEad AT WEIEaT IR &

ot ay fomd ;W SwE AT
1mmarw‘ft? (cwasra)

MR. CHAIRMAN: Order [lease.
Please sit down. When everybody  is
speaking, nothing will go on record..

Ag I said in the beginning, please do
not make a speech which will provoke
others. Please cooperate with me.

PROF, MADHU DANDAVATE: I
said no formal committep or official
committee of the ]egislature was set
up. I said there was a Committee but
no formal or official committee of the
legislature. That is what I said.

MR. CHAIRMAN: Let him continue.

DR. KAILAS: This Committee was
appointed by the Chairman of the
Legislative Council, Shri V. 5. Page
consisting of Members of opposition
and members of the Congress, = -

MR. CHAIRMAN: Please permit him
to continue. Both the sides of the cate

' have been presented ‘before tbel-loun,
and I feel now we should avgid. Anis

eontl‘wudvmdgcm

with.
debate, e
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defice
ot Ay fod : A @ Sw

¥ T o) ) 9T grwrd wh o
qmnurhmwm%ﬁﬁﬁw‘t
& I gAYt 3 ¥ faq oo ¥
sifefedfer  wwwifas afm wg-
2 A MU ¥ QR w0 IEH T FOP
&9qT WY gut ar ?

SHRI PILQO MODY: It ir worth 6
million dollars.

st wy foed : Y oY 59 @EA

®Y quE qqd F gEw amAweTy Ay Ay
w fs frw e & 9¢ gy dur @ gar
£ | % afeors grrezw w3 & Agdw
w1 oy o va fear & | & s g
g fr g rlzw w3t nYv oferw awraza
w4 & A @ AR AW AR
g?
17.0p hrs.

SHRI JYOTIRMOY BOSU: I ghall

make a report to the House as to what
the outcome is. (Interruptions).

MR. CHAIRMAN: Mr. Limaye, I re-
quest you to condlude your speech.
1 have given you more tirue than
what 18 due to you.

ot oy femd . oWl sREEr d
saver awy fear &1 =Y wreee fam,
AY 91" A wrfr @t ¥ ST awy
frar 1

39 AT &1 AFE) & F170 9
& dmrfas, gaifrag ok wwex 43
AR R GRAFT S TR L\ W
art ¥ gwary Y o7 foE w § fs
fr a3 4713 X W@ IR ® e
AaTgA R W g | I f 9 & &7 WA
g.

“Detaileq estimateg of Iincomes
gained were made for the United

Siates and Incomeg lost for India
per umit of immigration in 1970.

The United Statez / is'tha biggest
recipient country ang India one of
the biggest donor. countries in. fhis
international ‘I'MH‘ eof lﬁ.ﬂ"- ..the
income transferred through brain
drain, or reverig tranifer of techno-
logy, from developing regions to the
United Stateg in 1970 alone would
amount to around $3.7 billion, In
comparison, the figure for the United
States official Development assist-
ance to developing countries in the
same year was $3.1 bjllion. (This
brain drain represents about 38 per
cent of the United States current
expenditure on higher education)..
It should be noted that sinee prices
and productivity have both risen
since 1870, this would tend to make
the figures per-immigrant imcome
gained substantially larger to-day
compared with the estimates pre-
sented in this study.”

SEiaw A ST EEE § 1497
#1 g Sfadwe $3ET wiT &Y uHe
e AT Wiz & Ay ¥ RAY Y
wfoa aragor fas. @ gardy amEa
g% 1 fafweamaes & a7 7ot |t amd
g€ A I HI HAAT T F qoHIA I
& qrg WAT | I QAT FT IR AGY
Frer | A v IR w1 fF A
fafreamgdos 78 & 1 & oF d%e
axax ot g, fam & o qwar fe
T ®qT | IF AR FRAT 7 AN
o & qEifastd saw §

“It has been observed that despife
1ssue of Shri Koli's D.O, of even
No. dated 14-5-1974, {followed by
a DO dated 29-5-1974, from me,
no appreciable progress has been
made either in regard to proces-
sing the cases of condonation of
break in service, or disposal of
appeals preferred by the May 19874
strikers against their dismissal/
removal/termination.  The  Hoard
have also expressed their concem
on this account. In order to
avoid any further feeling of victi-
misation amongst the staff and to
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epsure quick notmaley on the rail-
wey, it is essentipl that you ngm‘h;:
byrning problema personally

?;:mae to have ,all th:m:.ppeals
against  dismussals/remov. TIINA-
tions as also the case of condomation
of break in service finalised expedi-
tiously keeping of course the ‘hard
cores’ uside. It has been desired by
the Railway Board that, in view of
the ensuing Parliament session, the
work regarding disposal of all ap-
peals against dismissal/removal/ter-
mination etc and condonation of
break in service, excepting those of
‘Hard Cores’” must be completed
before the end of this month.”

W aRaY 9 Wl aw wwe Wi
agrgwrd 7 AeY wgey wad fefmam
gafrR Iz 9 o Q7o o1:fz $) fewfaw
T &, 1A% § Fowrd aREd 9T wee
T ECRE

uwmfadagrfgraat s g
fagre & MAY & a9 a7 TS w1 FEHS
utt favafgama adr Gor s a%ar &
A7 urArfRATEE g won T o
yafae Jdrag wm § f& s gAY
T A W Alfa w1 @ | faww &
ITF A 36,000 wrEAr 72 § 1 fagre
FeE gad faswdl § fF 99 ) =@
FAT A B WAQEE T 9rId
frrm sqaad g 4 fo ot w32
ATl VAT AETENE T Iq &
fasms stz o wa far W
arat @ |

A0 T § fr wewt & fawms 3w
=14 A WX Yz QF AT W WidY
W Y YW HETL  WI—AAT HHEY
1 f ¥ aarm o § 5 o€ e
Q¥e Whe & wgr & fr mz oz amE W
e fagr mar 9r— a fage
fam aw % mew sl o
I | W aE AR S § aw W
ward o Bl oY Tar o1 vave fear
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W4T, At & W ¥ wgAr wgar g e
4g nerw w¥ @Y fox o, S&feT wg
FTRT WY Fqra e aw ) faad el
- I9 B AW ST RTAT &

MR. CHAIRMAN. Now, Shri Vik-
ram Mshajan,

PROF. MODHU DANDAVATE:
On a point of order

MR. CHAIRMAN: 1 have called
Shr1 Vikram Mahajan.

PROP. MADHU DANDAVATE: I
am not speaking in the debale, I am

TIg"g on a pomnt of order. I have
already sent a note to you ..
AN HON. MEMBER: Point of

order on what?

PROF. MADHU DANDAVATE: I
have already given it in writing.

MR CHAIRMAN  Whatever he
has said already has gone on record,

and he has made 1t very clear
already.

PROF. MADHU DANDAVATE:
After that, some remarks have been
passed. I do not want wWrong repprts
to be there and I do not want wrong
records to be there Dr Kallas has
said that the statement made by Shn
Madhu Dandavate on the floor of the
House that there was no committee
of the Maharashtra Assembly to go
into the allegations against Mr.
Antulay 15 false. I wish to go on
record that as far as an offictal com-
mittee of the Maharashtra legislaturre
18 concerned, there was no committee.
No doubt, there was some Gawai Com-
mittee which was an informzl com-
mittee outside the Ilegislature, put
there was no official committee,

SHRI VIKRAM MAHAJAN: 1In

legislative pariance, there is no such
thing as an informal committee,

Mr. Chairman, Sir, there cannot be
two opinions that the count-y Is
passing through a serious crisls and

.
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A serious discussion i» necesaary. But
the way or the manner jp which this
motion of ‘o-confidence has been
brought forward eclearly shows that
they are not intersted in any serious
discussions but they are only trying
to use this as a cloak for nefarious
purposes, that is, for character
assasgination, for making wild allega.
tions, for mudslinging and such like
purposes. We have seen Shri Jyotir-
moy Bosu carrying the flag; he had
started the mudslinging campaign in
the hope that some would stick some-
where but in the process at lemst he
soiled his own hands; whether ne can
meake the mudstick on to somebody
else 13 a question on which there can
be two opmmions but the foci remains
that at least he soiled his own hands.

Then, Shri Madhu Limaye had slso
started throwing wild allegations, and
then the newly elected Member also
started following them. 1 suggest
that he should choose a better leader
as a model than either Mr, Bosu or

Mr. Limaye.

The way or the manner in which
this motion of no-confidence has been
brought shows thmt it is more of 2
routine ritual or what we term as a
futile exercise. It has lost its purpose
because of the way and manner in
which Mr, Jyotirmoy Bosu and Mr
Madhu Limaye have gone on record
and also the way ¥ which our new
Member Shri Janeshwar Mishra has
spoken.

SHRI PILOO MODY: Thatis a
rituahstic openung.

SHRI VIKRAM MAHAJAN: What
I wish to say is that such wild allega-
tions in fact show to the nation what
type of persons have been elected to
the House who cannot even present a
serious metier in a serious manner,
who in fact make themselves laugh-
ing stock in the House.

There can be no two opinions that
80 far as the railway workers are
«woncerned, they have performed

Motion of No-confl-
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genuine services, they bhave made
great sacrifices during emergencles.
Nobedy can question their loyalty and
devotion, but a certiin section of
workers were misgnided by ceriain
political parties, I think one of my
colleague very correctly used the
words ‘politica]l adventurists’ to des.
cribe these people who misused a
certain section of railway workers,
and misguided them to go on sirike.
They attempted to paralyse the eco-
nomy of the country in which they

failed,

In the same manner, certain politi-
cal adventurists are trying to  mis-
guide the student community of Bihar
and trying to ruin their careers by
persuading them not to go to colleges
or take examinations, Not only are
they misguiding a certain section of
students in Bihar but they are also
using coercive methods in preventing
them from taking to studies or to go
to colleges or take examinations. I
am sure that ultimately this move-
ment will also fail g8 the railway
strike did fail

8o far as the railway strike is con-
cerned, I just want to mention two
points. One is that in one year a 40
per cent rise has been given in emo-
luments to the railway workers, No-
where else in the country has such a
high rise been given and yet certain
Opposition parties were able to mis-
guide a certain section of workers.
Some of them indulged id activities
which were anti-social, anti-national;
they indulged in acts of sabotage, they
also terrorised section of workers
and even molested women,

Surely it is not the case of the Oppo-
sition that this class of misguided
workers should not be penalised for
what they have done to the nation’s
property or to the country or to the
women, I am sure that is not what
they are pleading for. Bo far as
the innocent workers are gonosrned,
I am sure that the Rallway Minister
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and the Prime Minister would look
into their cases and will be magnini-
mous to them,

There is another point, regarding
the price rise in the country. There
cannot be opinions that prices have
rigen and that is causing great hard-
ghip to the fixed income groupg and
the fixed wage-earners It is true
this is the result of the activities of a
certaln section of the business com-
munity called hoarders and black-
marketers, and Government are try-
ing to take steps to curb their activity.
For example, the scheme regarding
compulsory deposits is t9 reduce the
liqudity of money in the country.
There is credit-squeeze on the non-
priority sector. This will reduce in-
flation. Then there is the ordinance
on dividends which would enable
genuine business companies to reinvest
in their business and expand.

SHRIMATI PARVATHI KRISH.
NAN (Coimbatore): How do you deal
with black-marketeers?

SHRI VIKRAM MAHAJAN: The
basic method to check blackmarketing
is to see that the people of this coun-
iry must became honest That is the
only way to prevent blackmarketing.
The two methods for mopping up black
money are the acquisition of wunder-
valued properties ang raids. Maybe
demonetisation is a third method, but
in that there can be two opinions.

Regarding inflation and high prices,
the Finance Minister has elucidated
certain proposals and the steps he
hag taken. A point was made by an
hon. member that a high rate of taxa-
tion would prevent inflation and re-
duce black money, T think it is just

1896 (SAKA) Motion of No- 278
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Statistics were thrown at us to show

that the per capita income and per
capita consumption of foodgrains, cloth
ete., has gone down in the last 10 or
15 years. The other side of the pic-
ture has not been shown. In fact, pro-
duction has gone up in the last I5 to
20 years Production of foodgrains
which was 52 million tonnes in 1852
has shot up to 100 million 1n 1873, 8i-
milarly sugar production has doubled
since 1852. It is true that the per
capita consumption of these items has
gone down but that is because the
population explosition has outstripped
production. Surely you cannot blame
the Government for that because every
person in the country has to help in
that. Still, Government is taking alt
the steps which wil] enable it to pre-
vent this inflationary cycle.

The movements gtarted by the oppo-
sition parties by instigating certain
sections of society like workers and
students with the nefarious objects of
causing failure of democracy or para-
lysing the economy are bound to fail
in the ultimate analysis because it is
always the good which succeeds and
not the bad. As the Prime Minister
put it, we have great faith in the wis-
dom, strength and determination of
the people of this country and we are
sure they will rise to this occasion.
The opposition parties have not com.
bined on the basis of any principle or
policy It is just blind opposition to
the Congress Party and Government.
I am sure, under the leadership of our
Prime Minister we w1ll be able to
overcome these difficulties and march
ahead. I hope this no confidence mo-
tion will be thrown out Jock, stock
and barrel, gs it has no basis, logic,
rationally or substance.

SHRI P G MAVALANKAR (AHME-
DABAD): Mr Chairman, Sir, listening
fo the three-day debate on the No
Confidenrce Mation, I have been gather-
ing the impression and T must give ex-
nresston to it at the nuty that most of
the speskers frem either the
ment side or the opposition side

s, JRET
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gravely ag they lhonJId have, probably
because no confidence motion is u
phenomenon which hag been repeated
over a period of some years. Because
I support this motion, rather I want to
support this motion of No-Confidence
against the Government which is
brought forwarg in thig House. I must
Say that although there is lack of
serfousness and sincetity In this House,
the country at large outside this
House is having increasingly greater
and greater no confidenice against the
Government, because the people are
continuously  suffering and they are
being harassed more and more in-
creasingly because of the incapacity of
the government.

One rather important fringe benefit
of this debate has been the fact that
the hon. Prime Minister has been pre-
sent almost throughout the debate on
this motion in this House. I wish she
Were present a little longer on other
days as well. I remember how her dis-
tinguished father, our respected Pan-
dit Jawaharlal Nehru looked at the
parliamentary institutiong with the
utmost respect, which was almost a
sense of fear born out of reverence
fer parliamentary institutions, There-
fore, he was eager to listen to the op-
position point of view, to
the different points of views.
Because he was present in the House
for a longer time, obviously, he was
able to give a certain shape, a certai:
direction to the proceedings in this
House. Therefore, I wish that the
present Prime Minister and her
colleagues too will show a litile
greater respect to the parliamentary
ingtitutions and ot convert this
august body into a more rubber
stamp.

When I look at the varfous parlia-
mentary institutions, this House for
example, there are very few mem-
bers present and even those who are
Tresent are not listening. 11 they are
not listening, let them ge out. But
this is the seriousnees they are
attaching to Parliament’.

JULY 25, 1874
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Then, Sir, look at the 'evast
answers given by the Ministers.
When a question is asked gbout the
foreign directorg in an Indian priva-
tely-owned company in which there
sre Government directors as well
the releveait information is not Iqr-
the coming and evasive replies are
given, By this thin attendance in the
House, by the Prime Minister and her
colleagues pot being present in the
House most of the time and by giving
evasive replies in Parliament, they are
breaking the whole edifice of demo-
cratic set-up.

My charge is that under the present
Prime Minister in this cowntry there
has beep an increasing tendency of
one-manship, or, rather one-womar~
ship! Since independence we have
had one-party government. We are
fortunate that there is =10 one-party
Btate. India is not yet a one-party
State, Fortunately, there are some
opposition parties, Though numen-~
cally small, they have polled more
votes on this side. Although there 1s
one-party domination, there is no
one-party rule. But this one-party
domination has degenerated into one-
person do! on, and once jsuch
an individual rule sets in, one-party
tule is not very long off |

I am glad that the Prime Minister
has just arrived because I wanted to
speak in her presence. It is no use
the Congress Benches having the
satisfaction or wconsolation in ask-
ing the question: “where is the
opposition 7 You say, they are all
divided. Of course, they are divided.
You say, they have not got anything
to propose. Of course, many of them
have not got much to propose, Most
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in power. They cannot tolerate this
one- domitiance and one-man-

ship for a long time.

Corruption is incressing day by
dey; indeell, minuté by minute. It is
ineressing by leaps @ad bounds. In
Gujdrat, it had shown a phenomenal
incréase and the students and the
people of Gujarat revolted and the
corrupt Goveruntent was thrown out.
Now, in a different context, on a
difféerent canvass, in a different style,
Shri Jayaprakash Narayan, one of the
réspected leaders of pre-Independence
India as well as of post-Independence
India, is trying to give a certain
shape and direction. I would have
thought that the Prime Ministet
would have welcomed his honest and
sincere efforts. I know, she has not
said a word of abuse against the
person and the work of Shri Jjaya-
prakash Narayan. But why 1s she
letting her owny party people, not
excluding the Congress President, to
throw all kinds of fith and abuse
and wild charges on Shri Jayaprakash
Narayan? This is not the way. This
is what they are doiag it. Every-
body in her party is throwing all
kinds of filth and abuses and charges
against the man who may be mistaken
by them but who is op the right lines
as long as he is fighting against cor-
ruption.

About the railway strike, if you are
going to victimise hundreds of
thousands of raillway workerg in the
name of teaching them a lesson, I
tell you, yot are antagonisiig your
own brothers and sisters. After all,
théy are raflway employees; they are
part and parcel of this democratic
republic. To arrest them, to arrest
their family members and their
leaders, not in hundreds but in
thousauds, under the DIR and MISA
is something uhheard of. Never
before' in free Indim, the Acts like
DIR and MISA hawy been used =0
wrongly, massively, ektensively amd
undesvocratioally: as they have been
ued \vnioww, ‘bafore and duritsg and after
the Mhilwfly srilker The trouble 1s,
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once thig habit grews and the autho-
rities get a taste of doing things by
ignoring courts of law and by setting
aside the rule of law from their
purview, I am afraid, the day will
not be far off when many of us will
find ourselves in jail only because
we tel]l the truth and we fight for
justice,

1898 (SAKA)

About the Ordinances, when we are
talking about the latest Ordinances,
1 sy, this Governmeat has come to
a stage where they just cannot live
without Ordinances. FEven before
the First Lok Sabha, there were a
number of Ordinances issued by the
Government. Inacreasingly, the Mem-
bers of Opposition have been protest-'
ing and, increasingly, various
Speakers have also been protesting.
With yetur permission, Si», I would
like to read out two short paragraphs
from the Speeches and Writings of
the First Speaker of the Lok Sabha.

As far back as 1n 1947, this is what
he said at the Presiding Officers’ Con-
ference where the issue of Ordinances
was referred to. 1 quote:

“It was, obviously, & wrong con-
vention for the KExecutive Govern-
ment to promulgate Ordinances
merely because of shortage of time.
That power was to be exercised
only when there was ap emer-
gency and the Legislature could riot
meet. It was not a desirable pre-
cedent to promulgate Ordinances
for went of time ag inconvenient
legislation might also be promul-
gated in that manner.”

Then, in a letter to the Minister of
Parliamentary Affairs of those times,
on November 25, 1850, the said
Speaker paid: '

“The procedurg of thg promule
gutian of Ordinances is inherently
undemotratie. Whether an Ordi-
nance is justifiable or not, the izsme
of a lerge numbet of Ordihances
hagc psychrologically of Ba  eftvol
The pesple carryr af  Diprewion’
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that Governmeut caxried on by
Ordinances. The catries @
sense of ignored and the
Central Secretariat perhaps got into
the habit of slackness which neces-
gitates Ordinances and an impres-
glon is created that it is desired to
commit the House to a particular
legislation as the House has no
alternative but to put a seal on
matters that have been legislated
upon by Ordinances. Such a state
of things is not conducive to the
development of the best parlia-
mentary traditions.”

Therefore, 1 would say that this Gov-
ernment has the habit of issuing any
number of Ordinances, thereby show-
ing lack of respect for Parliamentary
institutions. We must protest against
this.

4

MR. CHAIRMAN: Please con-
clude. 1

SHRI P. G. MAVALANKAR: I
waat to conclude by saying that
black money is not merely a parallel
economy but it is a dominant
economy, and smuggling is going on
to such an extent in various parts of
the country, specially in coastal areas,
that, wherever smuggling takes place,
there is not only perallel economy
functioning but there is also a parallel
government functioning as it were;
nobody touches them because right
ifrom the police constable upwards
everybody is involved in that,

SHRI K. P,

(Badagara): My, Cheirman, we
almost at the fag end of the long,
petitive ritual, Session after session
it has becgmg customary for the
motley crowd of thig, Opposition, to
come forward with motions of mno-
confiden¢e which uormmlly, in other
Parliamentary systems are reserved
for cases of grave pational emergen-
cies or for questions-of grave national
consequence. But that unfortunately
is not the case here. For example,
this time it started almost with a
drainage inspector’s report, ie.,—
Jyotirmoy Bosu's speech; it went on
to cover a lot of ground, more of
fiction than fact, more of rubbish than
ety sepnse, more of non-semse than
sense; it went on to question the in-
tegrity and abilify of our P:ime Minis-
ter. Then, came very amusing pro-
posals of Cabinet reshuffle from that
permanent clown of the House! As-
persions were also cast on our Presi-
dential nominee. Long before when.
Piloo Mody was probably a toddler
or in some school in Bombay, Mr.
Fakhruddin Ali Ahmed was a great
leader of our wuational struggle. It
was really a disgusting performance
that somebody should have come up
and said anything of that kind about
him.

AN
mre
TEr

So, the whole motion is bereft of
any content. Shyamnanden Mishra
and the others lectured about the
need for patriotism and integrity to
our Prime Minister. I would qnly say
that, if our Prime Minister has to
carry a certificate or badge of patrio-
tism or a badge of character or a
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was nothing of that kind. There was
only fulsome praise for saboteurs of
democracy, for leaders of emergiig
fascist forces. I would repeat, Mr.
Mavalankar, not once but, a hundred
times, even if all of you oppose me,
that what Mr, Jayaprakash Narayan
is doing today is nothing but sabot-
age of derfiocratic framework; he has
himself openly and waashamedly
said. ... (Interruptions). This is no
abuse, I do not want to apologise
for it,

AN HON, MEMBER: He was your
Gur.

SHRI K. P. UNNIKRISHNAN:
Yes. I would not deny that. He was
my Guru at one time,

The whole question ig this. We
have to waderstand the complexities
of our economy, It is not an easy
economy. What is happening today
is a very deepening economic crisis,
which has led to a political erisis and
it has further aggravated the eco-
nomic crisis; it has also resulted i
scrious challenges to our democratic
instifutions. {

17.35 hrs.
[Mgr. SpEaker in the Chair]

Dr. Rao said that there was no
gulloping inflation, I would agree
with him and say, as a leading eco-
nomist, he wa< right i1n pomnting it
out But, I have nn doubt that when
the inflationarv provess crosses 10
per cent mark, it has a tendency to
develop hyper inflativnary pressures in
the country and consequenily, a price
rise at all levels is inevitable and this,
1 woulg contend, while discussing this
motion, is the most crucial point be-
fore the countiry and before this House
to deal with at this point of time. No
country within the international trade
mechanism other than the communist
countries can ever hope to get out of
this because this is a crisis of the sys-
tem itself. The entire world capita-
list svstem i= undergoing this crisis m
varying degrees and so, our couniry
which is still within the ambit of the

1157 L.S—12.
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system which we are trying to reform
and restructure through this house
cannot escape from this inflationary
push. It has also to be clearly under-
stood that in a siluation of this kind.
the policy ootions before anv Govern-
ment, whether led by Mrs, Gandhi or
by Atal Bihari Vajpayee or by Piloo
Mody, would have to be necessarily
limited and unless immediate cerrec-
tive measures which we are attempt-
ing to tlake, which these ordinamces
reflect, are taken, there is no way out
for this country, because inflation
viliates not merely investment deci-
sions and industrial growth but also
it basically tilts the structure of in-
come distribution in our society
against the weaker sections. That is
why any government with a socialist
programme or orientation has to be
concerned about. This nflationary
process also vitiates anv prospects of
achieving any healthy balance of pay-
ments posilion and achieving our goal
of self-reliance.

286

So, Sir, history and social experi-
ence has also shown that once infla-
fion crosses the tolerance level, it
will also produce strains on the politi-
cal instilutions. So, a maijor offensive
is called for to-day against this infla-
tion and consequent price spiral and
that is what the Government has a
sought to do through these two ordi-
nances and the ordinances, I would
contend, can only be understood 'n
the context of these things and in anv
political system like ours where the
majorily of the pcople are poor and
unorganized, a minority of 10 or 12
per cent would naturally trv—because
they have a tremendous political lever-
age, and the institutions belong 1o
them, whether political parties or
trade unions or other associations or
various other pressure groups, and
naturallv they, have a tendency, to
pressurise the institutions like a par-
liameniary government to abdicate
larcer social goals and cbjectives.

But T would contend that Mrs. Gan-
dhi's government has shown that they
are not willing to be pressurised and
this is the major question* Shall we
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placale these groups or these organis.
ed sections at the expense of the
majority of the people in our country
and allow the democratic system and
the labrmc to be corroded? I would
say that 1t 1s better for the Govern-
ment {o face the storm now rather
than the deluge and disaster later and
that is exactly what the Government
has sought to do,

Now, the Government, not only
through these ordinances, but through
several other measures it has taken,
has tried to control black money.
Action against smugglers, tax-evaders,
hoarders and professionals are being
taken by this government and also
for example, thev have taken measures
like equalisation of the price of kero-
sene and diesel. Bui I would also say
that there should be an attempt to
share the burden and the burden has
to be shared eyually. But a lot more
remains to be done.

Comung back. I would also say that
»0 far as industries are concerned, the
Government will have 1o initiate
verv sirong measures to see that in-
ventories are reduced and trade credit
is strictlly brought within the curbs and
controls. I also hope that a serious
atlempt is made towards reduction in
the stock of the purchasing power:

I have indeed a grave doubt about
the anti-inflationary package, whether
the ordinances that have come up now
will be enough, whether we can go
ahead, whether we cannot afford to go
op with more, because the basic ques-
tion before us, as I said earlier, is the
survival of our democratic system it-
self, Also along with it, the whole
concept of planning and the relevance
of planning to our democratic experi-
ment has been brought into question.
Now, I will say that if planning is to
remain in suspension, then there will
be no democracy in this country and
the entire system may collapse. The
question before the planners and be-
fore the Government therefore is this.
It is a question of “esource mobilisa-
tion'. You cannot solve this problem
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or tackle it unless the agrarian sector
is touched, that is to say, the rural rich
is brought within your tax ambil. The
Raj Committee has made certain sug-
gestions in this regard but I would
not go into the details in this matter
because of lack of time.
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Now, a group of people, twenty per
cent of our owner cullivators owning
about 60 per ceni of our cultivated
land are getting all the benefils of our
developmential eflort during the last
15 or 20 years and they are trying
to blackmail the national community
by trying to withhold their stocks by
trying to refuse 1o cooperate in the
national endeavour. This is what hap-
pens. The C,S.0. has estimated that
the national 1ncome originating 1n
agricullure rose hv 16.000 crores het-
ween 1963 and 1973 ‘That is to say
from Rs 8473 creres 1n 1963 it rose
to Rs. 24,500 crores in 1973, and what
has happened to the fallout of this
prosperily—that 1s the question now.
Shal] we allow this class to go on out-
side the tax ambit”

On the conirary the land revenue
collection of all the State Governments
dropped from Rs 121 crores in 1963-G4
to Y9 crores in 1972-T3. The agricul-
tural income-lax remains stagnant
around Rs 12 ciores. We find that
cerfain classes like these have not
contributed to our developmental
ellorts. I would not call them kulaks
because verv often this 15 objected to
here. But il 1s a question of historical
experience. Qur anti-inflationary
efforts will only be complete when we
tackle this new rural rich. You can
start with electricity tariff and so on.
1 hope thay Mrs, Lndira Gandhi’s Gov-
ernment will show the same determina-
tion which she has shown in recent
months not only to arrest the move-
ment towards drift hut also arresting
the forces of anti-social elements in
the country. I would not take much
time of the House. But I would like
to say this. Very often it is said that
agricultural prices have to be review-
ed in the background of rising cost of
production and so on. It iz wholly
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untrue to say that in India, agricul-
tural prices are dependent upon cost
of production. Agricultural prices in
India I would say are dependent upon
market conditions and the market for-
ces while the industrial price are de-
pendent or mostly conditioned by the
cost of production. That is to as it is
the market conditions which react
more in the case of the agricultural
commodities.

I now come to the Railway sirike.
Mr. Indrajit Gupta is not here. 1
have great affcclion and regard for
him. He said that Mrs. Indira Gandhi
was a Generalissimo of the forces
opposed lo this strike. Nol only as
leader of this country but as Prime
Minister she was leading the forces
of sanily against the forces trying to
disrupt the couniry and what was
wrong in this if he could play the role
of Subedar-Major to George Feran-
dez's Generalissimo? Undoubtedly
Mrs. Indira Gandh: had to play (ne
role, Sir, 1t is a f{raggedy of this
country that very often the country's
leftists fail to realise the significance
and cooverate in our national effort
and national endevour.

At that time, they suffer from some
kind of myopia. I have no hestitation
1n saying that this was politically moti-
vated sirnike. As the Railway Minister
explained. I do not want to go into
details. The basic guestion before us
1s: whether this country, as 1 said
earlier, can be allowed to be pressuris-
<d by organised minorities.

1 would also say—I am pot saying
that there were no hardships—that un-
doubtedly there were hardships, 1
would not possibly even defend all the
measures that we have taken {o meet
this crisis. But, the choices and op-
tions were limited by the conduct of
the struggle led by Mr. George Fern-
andes. I would like to tell the Rail-
way Minister that as long as the strue-
ture of the Railway Board remains
and gs Iong as there is problem of
tariff, no problem of the railways can
be settled in the conceivable future.
What happens is this. For example

Motlion of No-
confidence
there is a freight tarif on cement;
there are a number of examples that I
can give . Take for instance bamboo
and other items which have to be
heavily subsidisel and which actual
ly go into consumvtion direct by the

higher income groups,
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So Sir, in a class society, any
measures that the Government seek to
implement will always be opposed by
certain sections ot people. The future
development will be at stake, It can-
not be hidden behind the veneer of
radical slogan. The gquestion is; Are
we prepared to accepl the basic pro-
gramme? The first programme can
only be to fight an offensive against
the inflationary spiral and high prices.
Should Our democracy survive in this
rountry? Let us ask this basic ques-
tion. Democracy can only survive if
ihe politica' parties in a parliamentary
wystem of Government accept certain
basic and fundamental norms. I
would say that it applies more to the
socalled leftist parties, If they accept
certain programmes then only a na-
tional consensus can emerge. And
this consensus should be around Smt.
Indira Gandhi I would appeal to them
to consider this and stop their politics
of negativism and ploughing the virgin
so1l of barren slogans.

SHRI JYOTIMOY BOSU: Sir, You
will kindly give five minutes to my

party.

MR SPEAKER: In the case of
C.P.M. there is that time already left.
All other parties have exhausted their
time

SHRI JYOTIRMOY BOSU: I have
more time left for our party. So,
kindly give a few minutes only. The
speaker is ready.

MR, SPEAKER: As far as the other
parties are concerned, they have ex-
hausted their time.

SHRI S. M. BANERJEE (Kanpur):
Sir, Shri Indrajit Gupta toock only 32
minutes. So, you give some time to
Shrimati Parvathi Krishnan.



291 Motion of No-confi-

dence

MR, SPEAKER: This is much more
than the time allotted to you.

SHRI JYOTIRMOY BOSU: Kindly

give five minutes to my party. Can
the speaker speak?

MR, SPEAKER: All right,

SHRI NOORUL HUDA (Cachar):

Mr. Speaker, Sir, first of all I would
like to invite the attention of Central
Government as well as the attention
of the Railway Minister about the
atrocities committed on the railway-
men and their families in my State of
Assam, Mr.Mishra was Jooking for
the specific instances I shall give him
some. Let him note down the same,
‘There is a colony in Nambari in Mali-
gaon, headquarters of N.E. Railway
where thirty.three women, wives and
relations of railwaymen were arrest-
ed The RPF people maltreated and
manhandled the womenfolk, and they
were led by one Mr Mishra, Security
Officer This was on 13th May, 1974
in Nambari colony, Maligaon. In
Adabari Colony, Pandi,~I have tour-
ed all these places, and I have gone
there and obtained first-hand infor-
mation from the victims of this mal-
treatment—Shrimat; Utpala Bhatta,
wife of Pratul Kumar Bhatta was hit
bv lathi by the RPF and other police-
men on the same dav. that is, the 13th
My, 1974 One Jadugopal Bhowmik,
the awner of a panshop was beaten by
the Assam Battalion police and he
was kicked inside the police station
by the additional SP In the new
colonv of Pandu on 19th May, 1974,
Sapan Kumar Bhattacharyya, son of
Nanigopal Bhattacharvya, and Mohan
Lal Nandi, son o ®Sufiitr Chandra
Nandi and Surjit Deb of the Rest
Camp were asraulted inside the Jhalu-
kbarj police station near Gauhati bv
lathl and thev were beaten with boots
by the additional SP, Deka,

I do not want to increase the num-
ber of instances of such torture and
maltreatment. But I would only men-
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tion that in the BBC colony, Pandu,
the triangular colony, Pandu, the Rest
Camp, Panduy, the old colony, Bongai-
gaon the new colony, Bongaigaon, the
loco cdlony, Bongaigaon an® all these
places, the RPF, the BSF and the
Assam battalion police manhandled
and maltreated the wives and famil-
fes of railwaymen between the 8th
and 27th May, 1974. If you want more
instances, I can give lots of them. For
the information of the Railway Minis-
ter and the Central Government, if
they want more instances, I can give
any number of them., Here are those
instances with me.

During the last AICC session, which
was held only two or three days back,
Shrimati Indira Gandhi was talking
about increasing production, curbing
of corruption, and ensuring fair and
equal distribution, and she also said
that the new ordinances were not dir-
ected against the working class and
there was no intention on the part of
the Central Government to freeze the
wages of the workers and the em-
ployees.

Our great Defence Minister, Shri
Jagjivan Ram, was also talking about
keeping the production chamels
flowing. I would only say thig
much that in today's conditions we
should consider which are the forces
responsible for iricreasing corruption,
for lack of production, and for driv-
ing our country into ruin and chaos.
This has to be considered bv the
House and by the larger mass eof
people all over the cowatry. In such
circumstances, I would only say to
the Prime Minister, to the Govern-
ment to the whole House that unless
the big monopoly houses are curbed,
unless their profits are frozen, unless
the rural rich, the kulaks, the land-
owners and landlords are curbed,
unless the peasants and the kisans get
lands so that they can till and cul-
tivate arid take the produce in their
own homes, no talk of curbing corrup-
tion no talk of incfeasing production
will succeed,
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So naturally the responsibilily lies
squarely oa the shoulders of this
Government, Under the circum-
sclances, I would say this much that in
today’s conditions the Central Gov-
ernment, the Government led by
Shrimat Indire Candhi, is totally re-
sponsibles for all this chaos, for all
this ruination, for all these semi=
fascist tendencies al] over the country.

They have been talking big. They
were talking in Bangalore and they
were talking in Delhi. Now they just
castigate the Opposition for repeating
this kind of adjournment motions and
no-confidence motions ad nauseum.
1 say it does not lie in the mouth of
the ruling party to do so because
they are led by the blackmarketeers,
hoarders a1d other reactionary forces
all over the country.

I would also direct the atteniion
of the Prime Minister and the whole
House to this that in today’s condi-
tions the forces increasing corruption
thrive bacause people who are at the
top are not being curbed, people who
are looting the country’s resources,
people who have taken the country
to economic ruination are not being
curbed. On the other hand, the
working class, the employees, the
poor peasantry, the land-hungry und
the landless masses, are subjected to
these ordinances, to these preseures
of wage freeze, controls and so on.
Prices caranot be curbed by freezing
the wages of workers and employees.
Prices can be curbed if the mono-
polies and big houses are curbed.

I would say that the policies which
are being followed by the Central
Government under the leadership of
Prime Minister Fadira Gandhi are a
total familure. They are policies along
the capitalist path. Unless govern-
ment policies are totally changed,
there is no future for our country.

SHRI S. M. BANERJEE rose—

MR, SPEAKER: I can give ‘hree
or four minutes at the most.

1896 (S 4KA) Motim of No-
confidence
SHRI S. M. BANERJEE: The

Prime Minister can wait for ten

minutes.
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MR, SPEAKER: The Prime Minis-
ter's reply is already fixed for 6
O'clock.

18 00 hrs,

SHRIMATI PARVATHI KRI1S-
HNAN (Coimbatore): Sir, I had
listened with great intereat to the
competition going on ip the floor of
the House, from this side some people
indulging vituperative attacks and
ifrom that side some people singing
hosannas, whenever the Prime Mini=
ster’'s name was mentioned., I do not
want to take part in that competition.
In the few minutes at my disposal. I

want to deal with some importiant
points,

Firstly, take the question of the
railway strike. The fiction that Shri
L. N, Mishra has been indulging in
over since may 1974, still continues
and it beheves me as the working
Presideat of the Indian Railway
Workers' Federation and & member
of the WCCRS to refute that fiction.
He recited all kindg of fairy tales
about women who were bullied. But
he has forgotten how the wives of
the striking railway workers were
harassed not only by hig henchmeu
and the henchmen of the Railway
Board but by the henchmen of such
self-appointed leaders like Mr. A. P.
Sharma, C. M. Stephen etc. They
should hang their heads in shame
because it is their henchmen who at
the divisional and local levels accom-
panied the police to the houses of the
railway workers, pointed out wives of
railwaymen’s leaders and dragged
them out, searched them, took them
to the lock-up and beat them up
And, when the wives asked them why
they béhaved like this, they had the
temerity to misuse the name of the
Prime Minister far their nefarious
game and said, “It is the Lady above
who sent these instructions'.” So,
they are the people who have to be
ashamed of themselves iustead of
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comitag here and indulging by
hypocritical praise of the Prime
Minister.

The Railway Minister, sitting in his
usual Buddha-like fashion, “seeing no
evil and hearing nio evil” two days
ago in reply to Question No, 288 stated
that the number of people still under
detention was 687. Four Questions
later, the answer to the same question
as to how many people are under
detention is, “The figures are being
collected and will be laid on the
Table of the House.” On the same
day, two different answers are given
to the same question And, he ex-
pects us to swallow the fiction that
the minions of the Railway Board are
feeding him with every minute: We
reject that fiction,

Coming to the ordinances, yester-
day we saw the Finance Minister
making a halting speech trying to
defend them. Ang today the Defence
Minister could not defend these
ordinances. We have been hearing
so much about the emergency, war.
etc, but what about the war beiug
declared on 18 crores of workers in
the country by the wage freeze you
are imposing today? The Finance
Minister does not have the courage
to take action against those tycoons
who are making hay while prices
have been going up. He talked about
inflation, and the measures taken to
check tax evasion. The report says
in the precedrag year 30 cases were
instituted, only two people were con-
victed and that also till the rising of
the court! The railway workrs,
who were being declared strikers, the
railway workers who were forced to
go op strike because the Government
broke the negotiations and sabotaged
them, are gives summary trial and
summary conviction and six months
in jail. But those who evade taxes
and create inflation and price rise are
given imprisonmenat only till the
rising of the court, and that also only
in two cases, whereas the number of
victimised raflway workers runs into
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lakhs, Thet is why we here op this
side of the House to my
party support” his no confldetice
motion against the Government. We
demand reinstatement of all victimised
railway workers. We demand that the
Government should withdraw the
Ordinances. This habit of doing
everything through Ordinames should.
go. Then, the should take meastires
against blackmarketeers and hoarders.

Motion of No-confl=
dence

MR. SPEAKER: BShe should com-
culde now.

SHRIMATI PARATHI KRISHNAN:
Shr1 Unnikrnishnan and others asked
what are the concrete suggedtions we
are giving. So, I want to mention
some concrete proposals. We demand
demonetisation and mopping up un-
accounted money that has beer play-
ing havoc with the economy of the
country and the implementation of
the recommendations of the Raj Com-
mittee. We demand that the hoar-
ders and profiteers should be hand-
cuffed and paraded through the
streets and imprisoned—500 of them
at least instead of hand-cuffing and
parading and unprisoning the poor
railway workers. Then there should
be a public distributiop system for
foodgrains.

MR. SPEAKER: 8he should con-
clude now.

SHRIMATI PARVATHI KRISHNAN
Perhaps, they do not want to hear
our concrete proposals. They want
to hear only the Prime Minister.
They are welcome to do that.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHI): Mr. Speaker, Sir,
many members have called this a ri-
tual performance and, as my colleague
said earlier, it has indeed become a

SHRI PILOO MODY: Feature
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SHRIMATI INDIRA GANDHI: Yes,
feature, Thank you, Mr, Mody. We
have come to expect a no-confidence
motion in every session of the House.
I am not, as one hon. Member of the
opposition has claimed, allergic to
such a motion; none of us is in fact,
1 welcome them. It is one of the few
occasions I get to speak in the House,
It gives us an opportunity of telling
the House what determined efforts we
are making to face the present situa-
tion. But. listening to many of the
speeches of the members opposite, it
did not seem to me that they were
taking their own motion very serious-
ly. We do take it seriously. We
welcome this opportunity. But I
would also say that I was a little sur-
prised that this motion should come
up when it did, Only the day before
we had a very friendly meeting with
the leaders of the opposition

SHRI SHYAMNANDAN MISHRA"
Thal continues

SHRIMATI INDIRA GANDHI:
Thank you. For the first time after
a long time it was not acrimonious
and in that meeting we discussed
what subjects should be further dis-
cussed, and also whether they were
all willing to try to find some areas
m which we could cooperate. The
very next day, after this friendly be-
ginning, it came as a surprise to me
when I heard that there was a No-
Confidence motion,

How little faith you have in this
No-Confidence motion was displayed
by a chivalrous friend opposite when,
far from firying to remove us, he
wanted to help us to remain by his
good advice.

SHRI PILOO MODY: What I im-
plied was that this Government should
go and a new Government be recon-
stituted, This is what the No-Con-
fidence motion is about.

SHRI SHYAMNANDAN MISHRA:
That means, you have faith in the
Prime Minister and she is to re-con-
stitute the Cabinet.
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SHRI PILOO MODY: I have re~

constituted the Cabinet!

SHRIMATI INDIRA GANDHI:
Apart from gll this joking, the situa-
tion is indeed serious, At no time
have we gaid that it is not serlous
At no time have we tried to absolve
ourselves from all responsibility. It
is obvious that the government of the
day is responsible for whatever hap-
pens. But Opposition Members are
in the habit of taking out any one
statement out of the speeches that my
colleagues or I make and then pro-
jecting it as if that was the only point
made at that particular meeting,
Usually, in speeches, we mention
many aspects. If I said that inflation
was a global phenomenon—it is a glo-
bal phenomenon—but T did not say
it was entirely due to that. In fact,
I explained the differences also. I am
only giving this as an instance.

Twenty years ago in the United
States, a particular Senator created a
situation when everyone was suspect-
ed, and even honest and upright peo-
ple of all sections were persecuted in
the name of supposed loyalty to the
country, At that time, thizs shadow
fell on us also. At one time, there
were loud voices of criticism from
people who saw communism lurking
not only in the communist party but
also in our party.

Today, everything is made to look
corrupt. Everyone is painted in black
colours in the hope that at least a few
people will believe some of these false
charges.

Several of the speeches made by
Honourable Members of the opposi-
tion have been full of insinuations and
fabrications, Again many matters
have been raised not for the first
time but which have come up during
Question Hour, during Half-an-Hour
discussions and on other occasions,
and full replies have been given.

I have enough faith in the good-
sense of our people. I know that
they will not be misled I do not
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have to defend myself. I think, the
people of the country will defend me
if they so choose and, if they do not
so choose, I shall still abide by their
verdict. We believe in democracy
and we always accept the people's
verdict, Il 1s very strange to say that
if some of us win the elections, we
do it only through black money but
if somebody on the other side wins
it, then the people have really, and
truly, elected him!  (Interruptions)
Please do not go into all those things.
We can also take many names if we
wish to do so. But I do not want to
make any allegations, nor do I want to
go into all those matters as to who
was associated with whom, who cal-
lected money and such other matters
This Government, this Party and I
shall always abide by the people's
verdict. We shall be judged by how
we serve the-people, what we do to
lighten their burden of ancient
wrongs, injustices and inequalities,
to what extent we are able to help
them to defend their freedoms and
how far we can harness their inner
strength towards a more meaningful
life. I think, these are the matters
on which the country will judge us,
and if they want to throw us out, we
shall take it in that spirit and we
shall not behave like all the present
opposition parties alleging that some-
gody came in through false methods
and 80 on.

1 would only ask the hon. members
of the Opposition not to underrate
the strength of our people, because
in spite of all the present hardships—
we are niot minimising the hardships
by any means—the nation is far
stronger then it has ever been; it is
certainly far stronger than what 1t
was #1 1947, In fact, it is this
strength and this self-coufidence
which has enabled us to meet the
politica] burdens of 1971 or the
economic burdens of today.

Much has been said sbout the rail-
way strike. I do not want to go into
details because we had a motion on
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it on the last day of the last Session
and this time also geveral people on
our side have spoken about it; the
Raillway Minister hag spoken; and
most of the points made op the other

side were made on the previous
occasion also.
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AN HON. MEMBER: Victimisa-
tion came afterwards.

SHRIMATI INDIRA GANDHI: At
that time also you spoke about it.
Now you say that it came afterwuards.
But at that time you said that it was
takirig place. On any such occesions,
there are cases of excesses. I can-
no{ say to what extent this has
happened in this particular casc.
But knowing the situation, I know
that somehow some excesses do take
place in spite of our best iatentions.
However, nobody hes ever been told
to victimise or harass any person, but
certainly. ...
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SHRI SAMAR GUHA (Coutai):
Not being angry is more dangerous.

SHRIMATI INDIRA GANDHI:
This is very peculiar, You are not
satisfied with anything. Being angry
is bad and not being angry is worse,

So far as I know, considering the
very large numbers of people involv-
ed, considering the gravity of the
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sitnation, cie can say that there was
hardly any victimisation. We are
treating—and I would like to assure
the hon. members that we shall con-
tinue to treat—with sympathy those
amongst the railwaymen who were
misguided into going on the strike.
And it is only the intention of those
politiciarss who forced the strike
which we consider to be frankly par-
tisan aud political. They did the
worst they could do. (Interruptions)
I know that a large number of rail-
waymen did go on strike, Nobody
says that they did wot. But I also
know that a much larger number did
not go on strike and they managed,
in spite of tremendous odds, to keep
the trains rwanings.

Fortunately, supplies to key indus-
trial installations and feed move-
ments were mwmintaimed.. (Interrup-
tions). The country is ware of the
great harm that was inflicted upon
the nationa] economy, It it is not
easy to absorb the damage of round-
about Rs. 600 crores,

SHRI JYOTIRMOY BOSU: Rs. 1000
erores. . . . (Interruptions).

SHRIMATI INDIRA GANDHI: I
think before you came here, I have
alr.ady szi1d that I do not shirk any
responsibility, I am willing to take
the responsibility for what we have
done, if you want, even for what we
have not done a1d even for what yvou
have done; but let us not waste time
in arguing about it,

One hon. Member referred—I think
he used the word ‘delight'—that we
were delighted or that we were crow-
ing over the victory. I should like ‘o
sincerely assure him that this is a
rather strange word to use. None of
us could view the problem in that
light. We were wuot delighted at
crushing the strike. We were not
crowing over, nor did we regard it as
a victory..... .

AN HON. MEMBER: Sweets were
distributed.

Motion of No-
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SHRIMATI INDIRA GANDHI: We

were greatly saddened and distressed

over the whole situation and at the
hardship of the railwaymen aud their
families, the inconveniences to which
the common man and the poorer
sections of the people were put, and
the grave conscquences to the nation’s
economy and strength. There was

no question of delight, hut, as I

said, the situation was so serious

that it was a rchef that the
strike was over and this relief was
shared by the vast majority of the

Indian people.
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One of the other misconceptions
created by the other side is the con-
stanit use of the word ‘wage-freeze’,
My colleague, the Finance Minister,
and, I think, the Defence Minister
also as well as various members from
this side have already clarified the
point. But if I also do not state my
viewpoint, then you will accuse me—
‘You did not say’. Therefore, some
of it I have to repeat.

What the Government proposes is
not a wage-freeze, as hon. Members
have alleged. A wage-freeze would
mean a ban on negotiations or on
revision of wages. This is not what
we have done, What we have done
is not to impose any embargo on
negotiations for wage revision either
in the public or ip the private sector.
‘What we have done to enforce through
these ordinenices is that if as a result
of wage revision, the workers become
entitled to some increase in the
emoluments, such increase should be
deposited in a special account carry-
ng a specia] rate of interest,

SHR] DINEN BHATTACHARYYA:
Then, how will they eat?

SHRIMATI INDIRA GANDHI: The
ordinance only asks the labour to save
the increase in their emoluments for
a certain limited period so ag to give
some respite to bring the inflationary
situation wader control. The amount
saved by the workers is theirs and it
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will not be used by thy Government,

even temporarily, either for its cur-
rent expenditure or for industries.

SHRI SHYAMNANDAN MISHRA:
But the prices will go up.

SHRIMATI INDIRA GANDHI: Our
workers huve been actuated by
patriotic motives. In the past they
have loaned money to the Govern-

ment under various schemes. There
is the Small Savings Scheme. There
is the pay-roll savings scheme,

cumulative deposits scheme etc, to
meet the emergencies posed by war
or by influx of refugees und so on.

The present inflationary situation
poses, as my friend opposite, Dr, Rao,
said, a grave threat to our social and
political systems as the invasion we
have faced.

SHRI PILOO MODY: When does
he become ‘opposite’?

SHRIMATI INDIRA GANDHI: He
is just siting opposite to me at this
moment.

SHRI PILOO MODY: I am scorry,
it is mot a parliamentary expression
to say ‘opposite’.

SHRIMATI INDIRA GANDHI: I
shall correct myself—my friend on
our side,

SHRI PILOO MODY: Mr. Rao, I
pushed you back into your Party!

SHRIMATI INDIRA GANDHI: Mr.
Piloo Mody is generous to us to-day.

We all know, and everybody here
hag commented on the fact, that in-
flation is the worst eaemy of social
justice. So, any step we fake to curb
inflation can ba considered egalitarian.

The ordinance provides for the
payment of dearness allowance into
a gpecial account, that is, only half
the additioral dearness allowarice
falling due for payment. The idea
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of compensating labour for the in-
crease in the cost of living through
the periodical adjustment of the
dearness allowauce was evolved dur-
ing the gsecond world war. Hag this
system really provided an effective
safeguard? This is the question
which arises. Labour representatives
and others are aware that ap increase
in dearness allowauce is often only
an invitation to traders to push up
their prices. It is a spirdl or vicious
circle. As soon as dearness allow-
ance is given, prices rise and more
dearness allowance is demanded.
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Many factors contribute to the rise
in prices and wall these have to be
tackled together. You cannot look
at only one side of the problem. A
pertinent poiat made by Dr. Rao
was that in recent months, an infla-
tionary psychology has been building
up. Traders and hoarders profit in
such an atmosphere, People expect
prices to rise continually and since
income can only rise partially, they
can never catch up with this rise m
prices. So, this psychology has to be
effectively countered. Slowing down
the process of the continuous injec-
tion of money into the ecouomy is
one of the important steps by which
we can hope to defemt the expecta-
tions of traders and hoarders. This
steep reduction in the expansion of
money supply has been accompanied
and is going to be followed further
by other energetic measures sucn as
curtailing unuecegsary Government
expenditure and by augument.ng pro-
duction in strategic sectors of our
cconomy.

The House will perhaps remember
that this is mnot the first time that
either a part or the whole of the
dearness allowance has been im-
pounded in the form of contributions.
of provident fund or otherwise.
Many State Governments, in fact.
eight, from different regions of the
country, have also done likewise for
several years. The Government of
India also took similar steps in
1967-88 when we were just recover-
jag from an unprecedented drought.



305 Motion of No-con- SRAVANA 3, 1898 (SAKA)

fidence

So, #ll that we have now done is
to extend the scheme so as to cover
employees of the private sector, in
the interest of parity of treatment.
This is the only new thing that has
come about. The amounts paid into
a special accowat may be retained for
a slightly longer period than in the
cage of the scheme enforced in the
past, but, at the same time, if the
period of retention is longer, the rate
of interest is also appreciably higher.

T should like to appeal to workers
to try to understand that & increasn
in money wages will not help them
unless an effactive anti-inflationary
campaign is lawiched and 1is
successful.

SHRI JYOTIRMOY BOSU: What
about action?

SHRIMATI INDIRA GANDHI:
Action is implied in the word
‘successful’.

We cannot be successful unless we
take action.

SHRI INDRAJIT GUPTA [(Ali-
poze): The workers do not want
al single pie as deariess wmllowance,
provided you can give them essential
commodities at fixed prices. Why
don’T you do that?

SHRIMATI INDIRA GANDHI: We
are trying to do that.

SHRI INDRAJIT GUPTA:
commodities at fixed prices.

Give

SHRIMATT INDIRA GANDHI: We
are trying to do that. I have just
been tryiig to explain that the dear-
ness allowance contributes also to
rising prices. (Interruptions).

MR. SPAEKER: Will you kindly
sit down? Let her finish her speech.

SHRIMATI INDIRA GANDHI: An
increase in wages to workers will not
help them. As regards welfare of the
workers, a very large number of them
@re unorganised labour. Thelr wal-
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fare depends on our success in bring~
ing the prices under control. I have
no doubt about that We have
brought forward all these measures
i order to try to deal with this
situation. (Interruptions).  There
can be growth in the economy if the
extreme measures- we have taken
succeed. At the same time, I am gure,
hon. Members are aware that every
sanctioning or giving of Dearness
Allowance bhas an immediate effect on
the finances of 'State Governments
and their capacity to coatinue their
programmes, whether of development
or of helping the weaker sections.
Many essential programmesg are
affected, because more and more
money goes into administrative costs.
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SHR1 INDIRAJIT GUPTA: Why
don't you freeze the price?

SHRIMATI INDIRA GANDHI: We
cannot do that through an Ordinance.
We can only take certain steps. We
are trying to arrest the inflation as a
first step. Ofily then, can we think
of checking the price rise. (Interrup-
tions).

Members of the Opposition want to
have the cake and eat it too. Every-
one wants opposite things to happen
simultaneously. They want Govera-
ment to curb the money supply and
at the same time criticize Govern-
ment when it takes concrete steps to
do so. I fully realise that logical con-
sistency i1 not the sirong point of the
Opposition, especially when each
party has its own theory of politics
and economics and its own point of
view.

Now, some members of the Opposi-
tion, particularly, thosg claiming to
be radical, have often pointed out
that it is no use trying to control
Government’s budgetary deficit alone.
Bank credit to the commercial sector
should also be brought under strict
surveillance, The rise in the bank
rate #d corresponding adjustments
in rates of interest charged by the
banks on loans to different categories
of horrowers will glow down the pace
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of expansion of credits to the com-
mercial sector. The rise i, intcrest
rates will discoursge the build-up of
riventories, At the same time, the
rise in deposit rates will benefit
savers and enable the banks to mobi~
lize savings both in urban and in
rural areas. You have probably
heard that the Reserve Benk is
arrenging a strict scrutiny of the top.
accounts of all the banks. This
scrutiny will strangthen our attempts
{0 control the use of bank money for
building inventories or for other pur-
sposes which are of a lower prioritly.
(Interruptions), The privata sector
has to be subjected to the same
degree of fiscal discipline which the
people rightly expect the Govern-
ment to observe in the present diffi-
cult situation,

We have to enforce discipline not
merely in the use of finaricial re-
sources but also in the use of other
scarce materials such as steel and
cement. These proposals alie being
worked out in some detail. Al these
measures relating to wages, dearness
allowance, dividends and compulsory
ﬁa\fings for the higher income grops,
control of credit to the privalc sector
and discipline in the use of the scarce
materials should be viewed together.

At the same time, I agres with all
the Members who have raised the
point—many of them have—that we
‘have to take care of the necessary
supplies; #1 particular, we have to
augment supply of articles of mass
consumption, of what the economists
call wage goods, thet is, foodgroins,
common cloth and coarse and medium
varieties,, edible oil and g0 on.

SHRI JYOTIRMOY BOSU: 37 per
cent rise i1 the case of common
cloth.

SHRIMATI INDIRA GANDHI:
Equally important at this moment. in
fact, of the utmost importance, is
agricultural production. That holds
the kev to the success of our efforts
at controlling prices.
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SHRI MADHU LIMAYE: What
about increase in fertiliser prices?

308

SHRIMAT] INDIRA GANDHI:
Fertiliser is 1n a class by itself, and
I do not think that it can be mixed
up with other items. It is essential
for our farmers and we are doing
everything possible not only to in-
crease its production in India but to
get whatever 1s available from oat-
side and simultaneously tp maximise
the utilisation of compost and organic
fertiliser.

SHRI B. N. REDDY (Ningalgudo):
We go back to Ramrajya.

SHRIMATI INDIRA GANDHI: It
1s not a going-back These are two
different situations, One type of
simple life is where you have not
known  anything like science or
sophistication, and the other 1s that
haviug the knowledge and the ex-
perience you go to a simple life,
using what you have learnt in the
meantime, That is the type of simpli-
city that we want So, 1t 15 not going
back to the old.

SHRI SHYMANANDAN MISHRA:
All these years she did not pay any
atteation to that.

SHRI PILOO MODY: That was
philosuphy and nol economucs.

SHRI SHYAMNANDAN MISHRA:
It 1s not 1n the year of grace 1947....

SHRIMATI INDIRA GANDHI:
What is not in the year of grace?
(Interruptions).
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I was just talking about agricul-
tural production. Hon. Members are

aware that I have heen ging
round with my colleagues and
with  other experts and offi-
cials to various States. We

have asked the Chief Ministers to
immediately personally direct, guide
and supervise agricultural production
programmes in their States. We have
found....

SHRI BHOGENDRA JHA (Jai-
nagar): What about land reforms?....

MR. SPEAKER: Order. I am not
going to allow him. He is getting up
without my permission.

SHRI SHYAMNANDAN MISHRA:
What did the Prime Minister do in
the conferences which she had? She
added only culture to agriculture?

SHRIMATI INDIRA GANDHI: Per-
haps, he can go and ask the other
people who attended the conference
1 have found great enthusiasm
amongst our young and other older
workers also at district and other
levels 1n the States, and I have found
that this exhange of views has been
extremely useful to the Centre as
well as to the States. There has un-
fortunately not been adequate co-
ordination between the experience of
one State and the experience of ano-
ther. This is going to be very useful.

In the whole world, whether it is in
agriculture or in other subjccts, our
knowledge is increasing all the time
and there has to be proper applica-
tion of it.

Recently I also met some of the
heads of our agricultural colleges. We
have to give the greatest priority to
our extension work. Their extension
workers are doing extremely good
work, but this has to be strengthened
and expanded.

A great deal has been said about
black money. My colleague, the
Finance Minister, has explained the
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<teps that are being taken. Some

important aspects of the problem arf
often ignored.

SHRI JYOTIRMOY BOSU: Why
was the Interim Report of the Wan~
choo Committee guppressed?

SHRIMATI INDIRA GANDHI: In
a sense, black money is a creature of
shortages. So one of the effective
means of dealing with the problem is
to remove the vested interests 1n
shortages and to increase production.
Some of the steps taken to increase
production such as higher procure-
ment prices for foodgrains themselves
tend to effect a rise in prices. It is
also true that some of the controls to
check prices have breq corruption,
We simply cannot say that all controls
can be removed. If they could be re-
moved without increasing the growth
of economic monopoly, then we could
do so. We have to see how to mini-
mise malpractices and see that nobody
takes advantage of the situation.

SHRI BHOGENDRA JHA: Except
the monopolists.

SHRIMATI INDIRA GANDHI: We
have acknowledgeq that some mono-
poly houses or all monopoly houses
have taken advantage of the situation
and this is one of the problems which
we have to face. Certainly they have
to be dealt with very strongly.

So this is the paradox of the situa-
tion underlying the complexity of the
problem we face. It is easy for the
Opposttion to speak different things at
different times and in different voices.
They demand higher procurcment
price for one section and lower prices
for another section, continuance of
subsidy for one section and so on and
so forth. But it is just not possible
to have all these things simultaneous-
ly. In the circumstances in which we
find ourselves today, larger produc-
tion of essential goods and an effi-
cient public distribution system should
be the most essential components of
our programme against black money.
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Of course, this must be supplemented
by the firmest action against hoarders
and tax evaders.

Something must also be said about
smugghng. This is also an evil. It
must be combated with all our
strength. On an earlier occasion, I
spoke about it somcwhere. The De-
fence Minister has also spoken about
1t though not here, One Hon. Mem-
ber quoted his speech misinterpreting
1t that Government wanted to put all
the responsibility on the people. That
is not the point at all. The point is
ithat in these matters unless we have
the co-operation of the people, we
cannot tacle it. This is not a maiter
which the army can deal with; it 1s
not a matter which the police can deal
with. It is a matter where the neigh-
bours of those who indulge in anti-
social acts are the first people who
can help to solve this. This I think,
is, what the Defence Minister said.

SHRI PILOO MODY: Why don't
you join Madhu Mehta?

SHRIMATI INDIRA GANDHI: I
have been talking about this subject
long ago. But Shri Madhu Mehta has
added his voice to this and I welcome
it. He is taking interest in this anti-
smuggling campaign, As a part of
this campaign, he has also suggested
that at least everybody should boy-
cott all smuggled goods. That is the
least that everybody can do. I would
like very strongly to commend that.

SHRI INDRAJIT GUPTA: What
about boycotling of smugglers who
are in respectable positions?

SHRIMATI INDIRA GANDHI: 1
have also said—this was said by the
Defence Minister too—that there
should be a social boycott of all those
people whether they are smugglers,
tax evaders, hoarders or black mar-
keteers.

SHRI INDRAJIT GUPTA:
announce a lst of them.

Please
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SHRI PILOO MODY: Where will
these people go for dinner tonight?

SHRIMATI INDIRA GANDHI:
They will accept an invitation from
you, Shri Piloo Mody. Shri Mishra
has said—if he does not mind my tak-
ing the House into confidence—this
is very hard to come by!
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A group of ministers 1s trying to
recast our textile policy because it is
true that although the textile pro-
ducers and mullowners have made
very large profits, they have not
abided by our rules for producing
larger quantities of the type of cloth
that 1s needed by the pecple. So, we
are going to i1mpose definite obliga-
tions on the textile mills to produce
common cloth of coarse and medium
varieties. Thi, policy will be vigor-
ously imposed, and all those who
come In the way of effective imple-
mentation of this policy will be dealt
with ruthlessly. The textile industry,
which is our most impoitant mdustry,
has to accept certain social obliga-
tions. 1If it defaults in the fulfilment
of these obligations, the full force of
Government wi:l be brought to bear
on the defaulting mills.

Several memhcrs have talked about
transport and power bottlenecks.
These are really of grave concern to
ug all and we are trying to remove the
difficulties which have come in the
way. Last year there was a big short-
fall in production, but this year, there
has been gignificant improvement in
the movement of vital raw materials
like coal. Ewen during the railway
strike, this improvement was evident.
We are grateful to the railway wor-
kers for this.

With regard to power also, I have
been in close touch with the Chief
Ministers and we are all looking into
the problems of generation as well
as distribution of power. There are
some signs of significant improvement.

I should like to tell the House that
adequate imports of foodgrains to
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supplement domestic availability have
been arranged. I do not think it
would help to give figures here, be-
cause we know that our fooq statis-
tics have been distorted by traders at
home and for manipulation in foreign
markets. This had an immediate
effect on the prices. So, the import of
foodgrains should enable us to main-
tain the public distribution system at
a satisfactory level. At the same
time, vigorous action will be tuken
against hoarders and prolfiteers. Dut
again this is a matter in which pub-
lic cooperation and cooperation of all
parties is very much needed. I know
there have been cases where the dis-
trict authorities have not tuken kindly
to such help, but wherever such ins-
tances have been brought to our
notice, we have looked into them and
I think the situation in this regard has
mmproved, and the Government’s per-
formance has improved. I am sorry
to hear that in Bihar there are some
siudents involved in the agitation who
have tried to prevent anti-hoarding
activities.

SHRI SHYAMNANDAN MISHRA:
Completely wrong.

SHRIMATI INDIRA GANDHI:
These are the reports which we have
received.

SHRI SHYAMNANDAN MISHRA:
I want to bring to the nolice of the
Prime Minister one circular which
shows how unfair meang have been
permitted by the University in the
examination halls. That is how you
are conducting the examinations.

ART AT HAZ AT ZITTROATS
A ol

SHRIMATI INDIRA GANDHI:
Just now we are talking about food-
grains and suddenly you jump to
examination. 1 am informing them
about one or two incidents which
came to our notice. So far as my
knowledge goes, this information
has appeared in the press, but it has
not been denied.
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I should like to go back to what I
was saying, namely, we have to fight
the mence of inflation with united will '
and determination. We seck the co-
operation of all sections of society,
of our workers in factories, on the
land and in farms, even of the busi-
nessman and industrialists—because,
we want to say to them this is not
the time to take advantage of the
difficulties of the people—and the
civil servants at all levels in imple-
menting our anti-inflationary pro-
gramme, I appeal to the opposition
also to help and not hinder these
attempts of ours.
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1 have been twitted by some op-
position leader for referring to infla-
tion in other countries. I should like
to say that I have never over-simpli-
fied our inflation by saying that it is
wholly duc to what happens outside.
But no one can deny that parts of
our economy are dircctly affected by
the risc in pricegs of wvital imports.
There is a steep rise in the prices of
petroleum products and of fertilizers
and we have to pay more for our im-
ports, wherever they come from. This
ijs an economic reality. Foreign ex-
change resources which could have
been used to import other escential
goods in shori supply have been ab-
sorbed by the mounting will on im-
ports of oil ang one or two other
commodities.

So. to the opposition I would only
say: do criticise us to your heart’s
content, as often as you like, with
all the vehemence and oratory at your
command.

SHRI SHYAMNANDAN MISHRA:
But you will go your own way.

SHRIMATI INDIRA GANDHI: We
will go the way which we consider
right. If you are able to convince
us on some points, we shall not stand
on prestige; we shall accept your
guggestion. We rarely pet any alter-
native formulations. There has been
advice as to how to change the gov-
ernment, when to change it ang so
on.
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SHRI PILOO MODY: Even on a

matter hike that you are late by one
day.

SHRIMATI INDIRA GANDHI: We
certainly do not object, as I think one
hon. Member alleged, to one or more
opposition parties. But what saddens
us ig that the opposition i% obsessed
by only one thung, and that is the
Congress Party, what is the Congress
Party doing, what 1s it saying in its
party forms, what js being said in
Central Hall. They are far more
occupied with these matters than by
the basic problems of the country.
This 1s what pains us.

SHRI SHYAMNANDAN MISHRA:
Your party issued a circular even
about your membersg hobnobbing with
members of the opposition.

SHRIMATI INDIRA GANDHI: 1If
You were not so obssessed with wus
You would not bother about our ecir-
culars to our own members. Since
You have given s0 much advice, may
1 give you advice on how to strengthen
the opposifion?

If you get rid of this obsession with
the Congress party and deal with

your own problems, deal with the
problems of the country, you wall
find that you will gather more

strength. We shall not be able to
erode that stiength,

We have also becn accused of doing
everylhing for votes Simunancously,
the <ame people tell us that our Ordi-
nances are very unpopular How can
both the otatemconis be tiue? It 1s
not that we distegarq the people’s
verdiet. As I have alieady said, we
will always regard the people's ver-
dict We have the greatest respect
and faith in the people. But we do
take steps which we consider neces-
saiy even though they may annoy
one scction or another or are misun-
dersiood by one section or another I
have said this publicly. Every politi~
cal parly woulg like to remamn in
power. But I can assure hon. Mem-
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bers opposite that I personally have
no desire that I should remain perma-
nently in power or even that the
Congress party should remain perma-
nently in power. *
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What I should like to say is is that
while we would certainly like to have
the people’s support it is more impor-
iant for us to do the right thing today
even if by doing so, we create a better
atmosphere for the Opposition to win
in the future.

SHRI SHYAMNANDAN MISHRA:
Solicitous.

SHRIMATI INDIRA GANDHI: Not
solicitous, What I am saying is that
we are concerned for the future of the
country, even though 1t may make
ug do something which may be mis-
understood by certainy people today
and it may even turn them against
us Even then, we have to do what
will strengthen the foundation of this
country and what we consider to be
for the people’s welfare and for a bet-
ter future.

One thing more. Let the opposi-
tion parties not make out that the
Indian people are a race of mean men
and women. This 1s not a gelfish na-
tion, this 1s not a corrupt nation This
15 a nation which has scen visions of
greatnegs, greatness not of conven-
tional armed might or economic ar-
rogance, but a greatness measured in
terms of human worth. What can we
ever achieve 1If we crode the people’s
pride in their own couniry, pride in
themselves, pride in their capacity to
do things There are people who run
down themselves. But the future is
not gomg to be built by them. Se,
I would only request the hon. Mem-
ber. opposite not to weaken the peo-
ple’'s will to face this challenge.

A- I have said earlier, the people
have shown determination; they have
shown tremendous forbearance, the
capacity to face hardships, the capa-
city to face danger. And today we
face all these things. There is &
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tremendous challenge to us on the
econgmic front and on many other
fronts. Wp van face them only if the
people are convinged that they are
able to face them. Saying all the time
that nothing has happened, that the
nation is going down-hill which, of
course, is not a fact at all and in spite
of the many hardships and difficul-
ties, it 18 not going down-hill, it is
not in a state of rumn or chaos...{In-
terruptions).

SHRI SHYAMNANDAN MISHRA:
I challenge. Can you give me even a
single instance?

19,00 hrs,

SHRIMATI INDIRA GANDHI: I
am not entering into any confronta-
tion with you. 1 am not going to be
provoked by anything that you say.
It 13 not a question of using particu-
lar words. It 1s the day-in and day-
out sayings which weaken the peo-
ple's will 12 their own ability This
has been told to me by young scien-
tists, this has been said by engineers,
this has bevn said by farmers; almogt
every section says day-in and day-out
the country is being debigrated. If
this country 1s going down-hill, let
some of us, those who can afford 1l
at least, leave it and go to other
countries, This 1s the type of atmos-
phere that has been buill, So I
would only urge on this House to
demonstrate our will and our deler-
mination to face this challenge with
courage, determination and humour
by rejecting thig motion.

SHRI JYOTIRMOY BOSU: I have
a very difficuli task because I have to
answer the contentions of not less thay
four Ministers and so many hon.
friends on fhe vpposite, I would, to
start with, much rather like to deal
with what my hon. friend, Mr. Yesh-
wantrao Chavan, has said because
there is substance in what he has said
in the matter of holding a dialogue on
the floor of the House. I must say
with deep regret that I have found
the Prime Minister’s speech nothing
but hollow-gounding.

1157 1L5—18
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I was indeed surprised to see that
Mr. Chavan was very much on the
defensive although he had no defence
to put forward. I will take up the
points one by one. He talked gbout
dividend restriction. How much worth
18 1t? Rs. 50 croreg. Is it not an
eye-wash to defend the partial wage
freeze Ordinance worth nine times the
money, e, Rs. 450 crores involving
18 million employees—private gector

6.1 millions and public sector 11,8
milliong?

Are you aware of the distinction
between impounding of purchasing
power and reduction in money sup-
ply? 1 really do not think that you
had applied your mind to that. Money
supply depends on its velocity. The
relation between expansion of money
supply and additional wage payment
1s indeed very little. Examples are
there; in 1969-70 and 1972-73 there
wag hardly any rise in the dearness
allowance, mn a particular industry
the dearness allowance increased by
less than five per cent whereas the
money supply increased between 1870
and 1971 hy 11 8 per cent and between
1972 and 1973 by 157 per cent. And
in your regime. the erosion to the
workers’ earning, has been monumen-
tal, That 15 what has upset all us.
There is enormous erosion in working
vlass wages and earnings; 1t 15 with-
out a parallel in the history. The
higher retained earnings on account
of the dividend curb will, on the
whole, acerue to the large companies
and the money will go ultimately to
ithe non-priority sector and the core
sector will thus be deprived of the
capital structure.

I smd vyesterday that your claims
are hollow. You claimed a saving of
Rs. 371.51 crores for the year 1073-74.
What is the pattern of the cut?

Agriculture . Rs. 13° 84 crores.
1
Assistance to State Plans  Rs. 939 crores.
Advance action for Fifth
Plan Rs. 34  croves.
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YWhere i3 the Planning Minister? He
has gone home? Then,

Education ¥ X Rs. x1-76 crores.
Irrigation & Power Ra. 2398 crores.
Steel = i . Rs. 31° 72 crores.

Shri Malaviyaji is here, This is the informa-
tion given in reply to n question.
Now, let us go to the increase to the sectors

which you consider to be very priority
sectors.

Central Police (1972-73} Rs. 130°91
CTOTEN.
(1974-75 Budget Estimates)  Rs. 169-39
crores.

So, your priority sector has accepted a cut ?

Administrative Services (1972-73)
Rs. 23366 crores.
(1974-75 Budget Estimates,
Rs. 38909 crores.
So, a rise of 60 per cent for admims-
trative expenses. Very productive
sector! You are fighting inflation in
this way? Then:

Defence (Post Bang
ladesh war) 1972-73..Rs. 1652 22 crores.

Only outward—I am not talking

about the built-in.

1974-75 (Budget Estimates.. Rs. 1915
crores,

Now, let us go to the very vital
Department of this Government head-
ed by Mrs. Indira Gandhi—the Intelli-
gence Bureau,

Intelligence Bureau
1969-70
1974-75 (B.E.Y . Rs.

Ry 4.49,31.000
5.37‘53.000

A rise of 100 per cent only. Only
iwo-fold increase.

Discretionary Fund—a very very
important priority sector—no audit,
o voucher and no budget:

Discretionary Fund:
1969-70 Rs. 3,72,27,000.

JULY 35, 1974
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In the past it was only in the Exter-
nal Affairs. Sardarji is gitting there.
From Rs. 3 crores it has jumped ¢o
Rs. 13 crores. It is a four-fold rise,
Madam Gandhi, will you kindly hear
us? A rige of 400 per cent—in course
of what length of time and for what
purpose and what is the economy you
are talking about?

It is & very small and indeed a very
small instance and this is all in reply
to a question—unstarred question No,
1831—given by Shri Om Mehta:

CPWD Works:

Maintenance expenditure of Prime
Minister’s bungalow:

Rs.
1972 August 16,246
1973 August. 17.253
A rise of how much® You can cal-

culate, Then, Sept>mber a little less

and again,
A%
1972 Octoher 15,278
1973 Ot er 12.392
1973 November, » . 14.590

I cannot understand for a bungalow
how can the maintenance cost for
CPWD be Rs. 15,000 odd This is the

economy you understand I am ask-
ing.
Previously, Pandit Jawaharlal

Nehru, useq Lo take a cabin in an air-
craft--I am told. But these days they
have jets, let alone the ordinary air-
craft. Now, the Prime Minister tra-
vels in a chartered aircraft- jet air-
craft. I am told a bill came the other
day for Rs. 65 lakhs. Then,

Orissa trips—Congress party. Pur-
pose—Winning the elections—a few
few trips...Rs. 18 lakhs,

These are all open facts, Cost of each
meeting—you calculate,
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1 do not want to go far. Mainten-
ance of other Ministers’ bungalows—
for 8 years (1971—73)—Rs. 36 lakhs.

Then, every Minister's security costs
what? Prime Minister's security—
that blue book I quoted closely and I
o not want to do jt now. In 1967 it
swas Rs. 3,14,822 and 1973—Rs, 9,17,993,
A very productive sector! You want a
plastic emulsion painting in your room
JBut that costs money.

Your subservience and complete de-
pendence on money-bags and black
money c¢an be proved by one simple
documentary evidence that I  have
producedq on the floor ot the
House That is the suppression of
the interim report of the Wanchoo
Committee. Who is Mr. Wanchoo?
Mr Wanchoo is a retired Chief Justice
of this country, a Commission appoint-
ed by you, and who had made a speci-
fic recommendation for an immediate
demonetisation at that time in Novem-
ber 1970 when the black money to
the tune of Rs, 7000 crores but you
no{ only did not publish it but you
suppressed and destroyed the report
That shows that you are wedded to
black money; your very existence de-
pends upon black monev Neither do
vou want to restrict profits nor the
remittances And your Tariff Commis-
sion 15 a nam-ke=aste; agents of capi-
talists And what about the Sugar
Commission repori? Whv js it that
you are sitting over it? Why are you
aiding the monopaolists over there”
‘There is no point in saying that all
this is due to increased cost. I have
been crying hoarse over the years to
tell vou that producer is trying to in-
crease the production cost and tryving
to deflate the sales revenue. So if you
have the intention you have to take
quick action and not go beating about
the bush. You can do it, but you do
not want to do it.

The other day a senior police offi-
cer of Uttar Pradesh has said that the
industrialists in Uttar Pradesh do not

Motion o) No-
confiderce
show more than forty per cent of their
actual production in their books of
accounts. Tell me what you can do by
looking at the income-tax return when
you cannot physically verify as to
what he is producing and what he is
worth and what 1s the profit. You will
have no answer whatsoever to tackle

thig problem.
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You are unwilling to accept the
recommendation of the Public Ac-
counts Committee that the Comp-
troller and Auditor General of India
should check the foreign exchange
transactions. For four years you are
sitting over 1t, You do not agree
because this cash assistance scheme
and import replenishment is the big-
gest racket that I have ever seen sit-
ting in the Public Accounts Com-
mittee. You do not want that. Why
is 1t that you do not want to agree
to the PAC report? You do not want
it because you do not want to inter-
fere with vested interests. That shows
the class character of yourself

Then ] come to arrears of taxes.
The Finance Minister 1s not bothered
about this 1s it not true that the
arrears of tax amounts to Rs. 900
crores” 1s it not a fact that 600 large
companies own You Rs 10 lakhs?
There are big foreign companies, and
also Indian companies; they are Cen-
turies, Birlas, Modi Private Limited,
Modi of flour-mill scandal, Modi
caught in Palam You ecannot touch
such persons. There are 800 assesseen
who owe you from Rs 10 lakhs to Rs,

4 crores.

Taking Haridas Mundhra and the
Indian Aluminmium Company which
owe Rs 153 lakhs to the Income-tax
Department You don’s want to do all
that. You only play lip service and
ehed crocodile tears. You think you
can take us for a ride.

Then, may [ point out to you that
customs exemption has been given to
the tune of Rs 24165 crores in One
year, Let Mr. Chavan say about it
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here, Let us #it and discuss the whole
thing. At the present moment I can-
not disclose but a day will come when
1 will make my submission. Rs. 241
crores in one year has been given as
customs exemption. Mr, Chavan, I re-
quest you not to take it otherwise,
‘We have been here for eight years; we
fight but we fight here; Mr. Chavan
showed his blisters out of my speech.
His good certificate would be a death
warrant for me.

Knowing Mr, Chavan from a layist
to his performance in Bangalore
AIC.C. and then with Shrimati Indira
Gandhi was a fiction by itself. In any
case, Mr Chavan’' has clipped wings
holding Finance portfolio with finan-
cia] powers. I have now to come to
my friend Shri Mishra who has made
a long speech. I would be talking
only on the basig of this Document.

About the railways, he has given an
incomplete and distorted victure If
only two lakhs went on strike, how tan
break in service take place with 11
likhs raillwaymen, Mr Justice Bys=ak
of Calcutta High Court has given a
elear verdict that the railway workers
come under the Industrial Disputes Act
and that the Industrial Digputes Act 18
fully applicable to them. Of course,
you will go to the Supreme Court on
appeal because you have unlimited re-
sources and civil servants on whom
you count. I may tell you that they
would hoodwink you You are the
man to take a decision—political deeci-
sion for your party—and why are you
subservient to them? That is because
you have no flesh and that is why you
may go to the court. At least on this
issue you should not go to the Supreme
Court, You should stick to the deci-
sion of the Calcutta High Court that
railway workers come under the Ia-
dustrial Disputes Act.

I now come to corruption. Mr.
Mighra saig something about the sup-
Pply of wagons I have little time and

JULY 26, 1974
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I have to do a bit of searching to find
it out. But, I shall do that in dye
course of time. To-day supply of wa-
gons is done by the Zonal Railways ac-
cording to an approved programme.
Here ig a lobby. I would like to know
what 18 your approved programmsa;
who fixes the programme and who
gets the priority. I am telling you,
Shri Mishra that to-day one can have
a rake at Bs, 2 lakhs if it is meant for
Bombay and at Rs. 80,000 if it is for
Haryana and Punjab. (Interruptions)
My dear friend, I am telling you, and
you will kindly listen to it  Mr.
Speaker, Sir, I beg of you—let there |
be a probe on this.

I now come to Kapur Commission
Report. There are some interesting
paragraphs The report consists of 21
volumes I have to book it to Cal-
cutta for reading, This weighs about
25 k.g.! I know 1t is very interesting;
you do not find time t{o read but, we
have been able to do some cleansing
ceremony. See Volume XI of the Re-
port, on page 97, what does it say? I
quote:

“The Unit Leaders wvoluntarily
agreed for a deduction of a certain
percentage from the running bills
for community savings funds, the
total amount of “which was Rs.
9,62 238 04 and out of this sum accor-
ding to the Bihar Gnvernment there
were withdrawals by Mr. L. N.
Mishra and Lahtan Choudhary of
Rs 843038.”

1 shall come to audit and reporting
part of it.

“The file also shows that on
August 24, 1967, Mr, J. K. Khanna,
Secretary of the Central Construc-
tion Service wrote as follows:—

“About 4} years ago the Kosi Pro-
ject Construction Committee had
constituted an Enquiry Commission
but the powers in the Bihar Pradesh
Bharat Sevak Samaj and the them
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General Secretary, Central Bharat
Sevak SBamaj in 1963 did not allow
the Commission to founction with the
result that nothing came out” (In.
terruptions)

SHRI K. LAKKAPPA  (Tumkur):
Mr. Speaker, Sir how do you allow
this?

SHRI JYOTIRMOY BOSU: Now
1 come to M/s, Pandit and Co. I quote:

“M/s. L. R. Pandit and Co,, Char-
tered Accountants, went through the
Kosi Project Accounts upto the year
1962-63. They found the amount in
the balance sheet against Shri L. N.
Mishra but no adjustment thereof”—

a very honourable and a complimen-
tary reference it is! This is a wvery
<rucial thing.

SHRI K. P. UNNIKRISHNAN: Is
ihis No-Confidence Motion  against
Mishra?

SHR] JYOTIRMOY BOBU: I would
request the hon Prime Minister to go
into this.

SHRI K, LAKKAPPA: He is saying
all kinds of irrelevant things. How
are you allowing him”

MR. SPEAKER: May I tell the hon.
Member that according to the practice,
he should have replied only to the

SHRI K. LAKKAPPA: He is re-
eatedly saying all sorts of irrelevant
things,

MR, SPEAKEHR: All right, let him
deal with him. I shall not come in
between,

SHRI K, LAKKAPPA: He is putt.
ing all nonsense before the House.

SHRI JYOTIRMOY BOSU: It fur.
ther gays: .
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“This statement showg that Mr., L.’

N. Mishra had ceased to be the Con-

vener of the Kgsi Bharat Sevak Sa.

maj in May, 1957 but he continued

to be associated....”

MR. SPEAKER: May I invite the
hon, Member’s attention to one thing
that in the winding up speech, he has
only to deal with the points raised dur-
ing the discussion, and not raise new
points and new issues.

SHRI JYOTIRMOY BOSU: Exactly

so. Why do you not kindly read what
Shri L. N. Mishra said yesterday?

MR. SPEAKER: He has only to re-
Ply to the points raised by hon. Mem-
bers and not raise fresh points.

SHRI JYOTIRMOY BOSU: Would
you kindly read what Shri L. N.
Mishra had said yesterday?

SHRI VAYALAR RAVI: He cannot
raise new points now.

SHRI K. LAKKAPPA: How can he
raise new points now?

SHRI JYOTIRMOY BOSU: Kindly
read what Shri L. N. Mishra had said
yesterday. (Interruptions)

MR. SPEAKER: May I tell Shri
Lakkappa and s other friends that
there may be nothing therein, but
their insistence makes it doubtful?
For me, there is nothing therein, but
their insistence makes it doubtful. So,
let them kindly keep gitting and lis-
tening,

SHRI JYOTIRMOY BOSU: What
did Mr. L. N, Mishra say? He said:

“] am prepared for any probe,
and I am prepared to retire from
public life if there is any charge
of corruption.”

So, I am only quoting from the re-
porb of a commission constituted
undertheordeuda'mmauof



427 Motwn of Na-confi- JULY 285, 1974
dence

4SHRI JYOTIRMOY BOSU]

this House, So, why sbould that
epuse blister in them? The report
further says:

“Thi { shows that Mr.
%1 sint.emﬁ:d ceased to be the
Col'lv.eaer of the Kosu Bharat Se-
vak Sams) mn May, 1957 but he
continued to be ausociated with the
Kos: Section because he withdr_ew
Rs. 210,000, fiom Community
Savings Fund and he prepared 2
note on July 26, 1960 about the
Community Savings Fund which
was sent to the Planming Commis-
sion by the General Manager of the
Central Construction Service. As
has already been said, Mr, Mishra
had stated that he rendered ac-
counts to the convener of the Ez_as—
tern  Embankment Community
Savings Committee which had been
duly accepted by the Committee
but it is very unfoitunate that the
Bharat Sevak Samaj has refused to
produce 1ls records before tms
commission or even produce them
before the Government  of Bihar
because that would have shown how
the moneys were spent and by
whom and they would have been
capable of scrutiny by the Commuis-

sion. ...

The Comnuttee would also like to
observe that 1t was the duty of the
convener to produce the accounts
at least to prove and cumbo_rate
the factum of proper expmt{xture
of the money withdrawn by differ-
ent prominent office-bearers ‘?{ the
Sama) both past and present.’—

Such as Mr L N, Mishra. What more
do my hon, {riends want?

MR .SPEAKER: Llet him please
conclude now.

SHRI JYOTIRMCY BOSU:
still to say many things.

I have

1 have still to address the Prime'
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SHRI C, M. STEPHEN 1 rise on
a point of order regarding that mat-
ter. We cannot rémain here for »
long, because it is governed by certsin.
rules, We want to know for how
long he 1s going to speak. He can-
not tell you like that The rule i3
very clear Rule 198(4) says:

“The Speuker shall, at the ap-
painted hour on the allotted day
or the last of the allotted days,
as the case may be, forthwith put
every question necessary to deter-
mine the decision of the House on
the motion.”

Here, the motion 18 the no-confi-
dence motion My submission is that
the time allotted for the discussion
was 11 hours and that 15 already
over, Further, rule 198 (5) says:

‘The Speaker may if he i¥inks fit,
prescribe a time-hmyt for speech-
es.”,

In my submission, the allotted time
is over, and so you are bound to put
the motion to the vote of the House.
You may fix up the time I want to
know how much time 15 poing to be
fixed We shal] not be ordered to
remain here endlessly to hear what~
ever he has got to say. We are bound
to remamn here only for a speafic
fime, namely no more than 11 hours,
and that time 1s more than over We
may make a concession for some
time. So, you may kindly fix up the
time and tel] us for how long we
have to sit here.

MR, SPEAKER: I have already

asked him to conclude, Let him
please conclude now.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): May 1 say

a word on a point of personal expla-
nation?

MR, SPEAKER: The practice is
that at tlie very beginning he speaks
and after that, the Minister replies
&nd if any points arise during the de~
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btate, he can deal with them, but he
should not bring in additional matters
now to which they would have no
opportunity to reply.

SHRI PILOO MODY: May I re-
mind you that that was not the point
of order he had raised?

MR. SPEAKER: I am asking him
to conclude because he is not rele-
vant,

SHRI L. N, MISHRA: May 1 say
a word on a point of personal expla-
nation?

MR, SPEAKER: If he rajses a
{fresh poini, naturally others will
have the right of personal explana-
tion or fresh reply.

SHRI JYOTIRMOY BRBOSU: As
regards the total work done for the
Xosi project, no account for Rs. 4}
crores was rendered. The Chief Mi-
nister of Bihar, Shri Binodanand Jha
had wiitten repeutedly, but in vain,

SHRI C. M. STEPHEN: To which
point 18 he replying? Who made this
point?

MR. SPEAKER: He has raised a
fresh point which is not very proper
at thig stage. He should reply to the
debate.

SHRI SHYAMNANDAN MISHRA:
T really do not understand this, The
longest time should go to the person
who is the Mover.

MR. SPEAKER: He can only reply
to the debate and not raise a fresh
point.

SHRI SHYAMNANDAN MISHRA:
I do not know whether the Chair can
do that. We just cannot put up with
this gituation,

SHRI C. M. STEPHEN: We also
cannot piut up with this (Interrup-

MR, SPEAKER: He made allega-
tions on the first occasion. But
when he makes a reply, he should
reply to the debate.

SHRI JYOTIRMOY BOSU: I have
been trying to see what is in the
Prime Minister's speech. I find there
18 not much substance in it. She
said that people will defend her, 1
only ask one question: with all the
official machinery mobilisation in UP,
why did her vote come down from 48
to 32 per cent? Now I tell you,
Madam Prime Minister, if you come
out of your office and fought an elec-
tion, the country would like to see
how you would fare, We know that.
If somebody in or outside office col-
lects money....

SHRI PRIYA RANJAN DAS
MUNSI: You betler resign. I will
fight you (Interruptions),

SHRI JYOTIRMOY BOSU: You

get out of office first and fight an
election, We shall see what you do.

Coming 1o the money collection
part, I want to touch this pont that
Shrimati Gandhi argued here. If
somebody in office or outside office
collects money, doeg it justify that
she bemng in office could go io the
extent of collecting money?

The nation is stronger. She was
bragging or boasting I want to say
that below the poverty line is the
only sector where you have advan-
ced from 40 to 70 per cent. This is
the below poverty line living.

You talk about action against rail-
waymen. Why did you give out that
secret circular from the Home Minis-
try to apprehend by MISA as many
as you can one month before the
strike? It “was wholly premeditated,
You say the railwaymen were mig-
guided. Seventeen years ago, in 18357,
vou promised a need-basel whge.
They have waited for 17 years and
their wages have eroded beyond des-
cription, They are not prepared to
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listen to yowr hollow sermona with
empty stomachs They tock to the
democratic course of coliective bar-
gamning and agitated They wanted a
negotiated settlement But that was
turned down (Interruptions), Ihave
never worked 1n a tea plantation

SHRI C M STEPHEN Tea tast-
e 7

SHRI JYOTIRMOY BOSU Yes, I
handle my tongue I do not handle
labour (Interruptions)

I agree that 10 to 15 per cent of the
workers did not go on strike But
they had to stop the runmng of 200
iramns as early as 10 days before the
strike started How the strike ended,
all of you know

The Prime Minister talked about
provident fund I am sure she 15
aware of the fact that in the nomn-
exempted sector alone the misappro-
priation of contributions 1s to the sx-
tent of R 28 crores [ have no cal-
culation of the exempled sector Just
now they are misappropriating the in-
come tax deductions they are making
out of the employees salartes Now the
compulsory depo«t also will be swal-
lowed But this Government cannot
iake any action against them because
it 18 dependent on them VYou talk
about anti-inflation campaign 1nd
holding all the powers you sound lke
the saying Runmng with the hare
and hunting with the hound —
T3 & FIAT T AR, T AAY T 70507
That 15 exactly what you are doing
You talk of arresting prices but
granting 25 per cent increase in the
price of Dalda To whom?” To those
who have doubled their profits in the
last two vears Hindustan Lever's
balance sheet shows that their profits
have jumped up from Rs 5 to 10
crores in two years Cement and steel
are available only in the black market

Coming to the agricultural produc-
tion programme, where 18 your land
reform you have been talking loudly
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about® How many times before the
elections you made promises., Land
reform is now in your pocket The
small peasantry is starving, If agmoul-
tural production hss gone up, why is
the public distribution system dis-
mantled and why &re your procure-
ment figures coming down to that size?
You talk about production of cheap
cloth Why did you give them a rise
of 374 ver cent last year” You falk
about transport In 27 years you have
not been able to spell out an integrated
national transport policy Your im-
portation of food is by morigaging the
country You have to give access o
the US multinational corporations for
a free plunder in this country Thst
1s why you went to Teheran to talk
to them 1n detail

Coming to Bihar studenits through
the youth cult you have misled and
ruined many I have heard 1n the
AICC a youth from Karnataka who
wanted to say “What 1= jour promise
and what 15 vour performance?’ was
asked to shut up and <t down I
would sav that this Government has
a front of brass and feet of clay and
the only defence you take is characier
assassination I have never talked
about anmibodys private life 1 have
only talked about persons in thewr
offictal capaaty But what the Prime
Minister said about Mr Javaprakash
Narayan s private Life—is 1t not char
acter assassination?

SHRIMATI INDIRA GANDHI I
nave said nothing about his private
life at any time

SHRI SHYAMNANDAN MISHRA
What about yoyr statement regarding
his association with disreputable busi
nessmen”? Hundreds of them are with
sou This should not have been done
by the Prime Minister You have én-
tered on dangerous ground (Interrup.
tions) You cannot say such things
abput Jaiprakash Narayan
(Interruptions}

SHRI JYOTIRMOY BOSU 8ir, I
talked about corruption I regret to
say
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MR, SPEAKER: You have taken a
lot of fime, You have to conclude
now.

SHRI JYOTIRMOY BOSU: Sir, last
fime I had raised the question of the
telex message. 1 had correspondence
for nine monthg in this regard. The
question was whether the photostat
was genuine, I have got a copy of
the Telex now and I suppose it is
correct and genuime. Let this be ex-
amined and if it is found to be gen-
uine, then Shri D. P. Dhar should
resign, because he has made a state-
ment on the fivor of the House which
1s not true. Though I have many
details with me, I will pass on to the
next time for want of time.

MR, SPEAKER: I have been asking
him for many weeks to pass on these
papers to me and he has not done it.
tiow can I expeci that on this occasion
he will pass it on to me?

TIE MINISTER OF PLANNING
(SHRI D. P. DHAR): Sir, I would like
to take....(Interruptions).

SHRI JYOTIRMOY BOSU: 1 have
got the telex message. You can verify
it.

MR, YPEAKER: Ie has notl sent
{nose papers to me for the last many
weeks, even though I have been ask-
ing for them. Now he is showing this
in this House, instead of handing it
over to me. When they are already
pending belore me, why does he not
send them to me instead of showing
it in the House?

SHRI JYOTIRMOY BOSU: Then
there is the case of the Asian Cables.
There is also the case ofsK. P. Goenka
about posts, There is blackmarketing
in imported scarce raw materials which
nets a profit of Rs, 88 lakhs. You are
going to eye wash it with an enquiry
by the CBI. The actual culprits. K. P.
Goenka and R. P. Goenka have been
spared because some money has pas-
sed hands and so many relations of
high-ups are employees in the firms of
these people, 8o, nothing could be

done. Than, there are the Modis of
Modinagar.

MR. SPEAKER: He should conclule
now. He has taken a long time, He
is also bringing in new facts.

SHRI JYOTIRMOY BOSU, Here I
would like to quote the New States-

man of England, which is a respected
paper:

“Even more damaging io the
Congress Party's image hag been
the rising tide of dishonesly and
corruption at the higher levels, Mrs.
Gandhi’s set retort on this subject
is that the prevalence of these evils
is exaggerated, But only a few
days back the Estimates Committee
of Blhar State Legislature alleged
that several relations of Mr. L. N.
Mishra, a member of Mrs. Gandhi’s
cabinet, have been making large
gains out of government -contracts
for the giant Kosi river project
designed to better the Jot of the
long-suffering peasants of the back-
ward area....Over the years not a
single prominent politician has been
sent to jail, even after being found
guilty of gross misconduct by gov-
ernment appointed commissions of
enquiry. The sad truth is that a
morally bankrupt ruling party finds
it pohtically expedient to turn a
blind eye to their crimes.”

It is a big ocean of blackmarket. The
ruling party is full of corrupt people.
I had referred to Bansi Lal's case and
the Special Audit Report which points
a finger at him. But you do not take
action. So, this Government must go,
this mad Government must go.

MR. SPEAKER: It is not an audit
Report. I have verified it, It is only
an information. The Auditor-General
has not passed any orders on it.

SHRI D. P. DHAR: Sir, may I have
your permission....

SHRI PILOO MODY: If Shri Dhar
has something to say, he can do it by
way of personal explanation tomorrow
(Interruptions).

MR. SPEAKER: Just now.
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“SHRI D P DHAR S, on a pomt
ot personal explanation, I rse to draw
your attention and the attention of the
House to one or two facts which have
been referred to by the hon Member,
Shr: Jyotirmoy Bosu

Sir, you will recall that a reterence
was made sometime ago about certain
telexes and teleprints Without hesis
fation without equivocation I placed
myself at your disposal and begged
you to inquire into the matter fylly,
<ome to a judgment of your own and
inform the House accoidingly For
the last Y months as you d4re aware,
the correspondence has been gomng on
between your office and Mr Jyotirmoy
Bosu io produce the onginal docu-
menits {o which he referred in s
earlier statement many months ago
None of those documenis was produced
before you

SHR! JYOTIRMOY BOSU Who
says 50” That 1s utterly wrong

MR SPEAKER The Minister has
been enguiring about it 1 told hum
that I have asked Mr Jyotirmoy Bosu
i{o produce the original documents
When they come I will see to it

SHRI JYOTIRMOY BOSU What he
has stated 18 wrong Let i go to a
Committee I will comply with all the
requirements

SHRI D P DIIAR Whaiever I say,
1 say with the fullest sense of res-
ponsibility I would be very grateful
and 1 would be happy indeed if the
hon Member were to respond simi-
larly to the spirit which I have shown
in ihe matter 1 have placed myself
unreservedly at vour disposal, SR I
will abide by any results of your
mmpartial mquiry But 1t 18 very un-
fair and 1t 15 very unfortunate that a
matter which 15 at present being in-
vestigated by the Speaker at my re-
quest, at my free will, urging the
Speaker fo intervene into i1t and In-
quire into all the facts, before the facts
have been placed before the Speaker,
before the Speaker has come to =
Judgment, a reference has been made
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:‘:y of place, dut of occasion, without

cause, without any reason, ,n
order to assessinate my chsrtcw‘
(Interruphons). '
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MR SPEAKER Why don't
you pro-

duce 1t before me? Why do
it 1in the House? ¥ do you quote

SHRI D P DHAR I would like to
repeat 1f the men of honour and in-
tegrty have g0t to find a place 1n this
House in this democratic system that
we have built then they need protecs
tion against such vile maliclous and
baseless charges

SHRI JYOTIRMOY BOSU Le{ the
matter be judged by a Committee of
the House I wi produce the docu-
ments that I haye

MR SPFAKER Whv should I send
it 1o a Committee (Interruptions)

SHRI JYOTIRMOY BOSU I hagve
ghen all  the information to the
Speaker I have got this Let 1t be
examined

SHRI L N MISIIRA On a pomnt of
personal explanation

I am no doubl shocked to hear the
wild allegations made bv Shri Jyotn-
moy Bosu but defimlely not sur
prised (Interruptions) This 1s per-
sonal explanation

TR WERT WY FY 74 o A9y 2
e |

MR SPEAKER He 15 replymng to-
allegations made I have allowed him,

it wew figrd avdt (anferas)
ag g 3% § fe qdaw owmeive
w1y %) et frwre At @ i wx
3T Y & A e fraw e

MR SPEAKER Allegations have
been made and, therefore, I have al-
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fowed him an opportunity to refute
them.

S8HRI L. N. MISHRA: Mr, Jyotirmoy
Bpsu had given advance notice and
motice was given to me much before
ke staried speaking. That is why 1
am making this statement.

I had, in fact, made a statement in
this House on 2nd June 197! clarw.
fying the matter fully....

W WRTW TS AT aer
e 8] dfem g afew 2
w19 35T femz & g wr AEy &

SHRI L. N. MISHRA: Mr, Speaker,
I agan refute Mr. Bosu's baseless and
mischievous  allegations which, as
usual, are politically motivated,

Mr. Speaker, Sir, as far as I know,
the Kapur Commission in thHeir find-
ings or conclusions or summary have
al no stage adversely commented
aboul me, not even indirectly. In so
far as 1 am concerned, the Kapur Com-
mission have made a casual mention
as follows'—

“Ii 1s stated that Shri L. N.
Mishra  withdrew g sum  of
Rs, 2.10 000 and 1t is also stated that
complete account regarding the same
have been rendered ...

The correct position in this regard is
that the full and complete accounts
regarding the above amount were duly
submitted by me more than ten years
back to the Convener, Community
Savings Fund Commititee, Western
Embankment side, Bharat Sewak
Samaj, Ghoghardiha (Bihar) vide my
registered letter dated the 23rd May,
1963. These accounts, I understand,
were duly audited by the Chartered
Accountants and accepted by the Com-
munity Savings Fund Committee as
confirmed in writing to me by the
Convener,

The Commission had asked me 1o
glve any information, ete., available
with me relevant to their terms of
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reference only vide their letter dated
the 27th January, 1973. I had also in
turn agreed 1o submit to the Commis-
sion any available information that
the Commission may desire to have
from me as and when reguired by the
Commission vide my letter dated the -

16th February, 1973.

I may reiterate that the Commission »
did not consider it necessary fo seek
any mformation from me during the
course of their enguiry evidenily be-
cause the Commission did not consider
1t necessary to have any clanfication -

from me.

1 had resigned as Convener of the
Kosi Section of the Bharat Sewak
Samaj 1in May. 1957. 17 years back,
soon after my anpoiniment as Parlia-
mentary Secretary in the Umion Gov-
ernment and as Treasurer of Weslern *
Section in May, 1963.

MR. SPEAKER I shall now put the -
motion to the vote.

= wy fomd : w79 ¥ fraw & faams..
Ig THAN naweTAwe 39 faar &)

MR SPEAKER: This was not
against the rules, When he introduces
new malters, the Minister has a right
to reply. Mr. Jyotirmoy Bosu could
reply only to the debate, but when
he mntroductd a new subject, a new
matter, naturally I allowed him the
right to reply.

sit wew fagrdt wrordadt : v wwt
¥ waTg Y AT FER F AT qFA7 a7 AT
FEag F g aafaw gy g |

ot wawrrn fas o & A
39 a7 ¥ Q@AY QESEEE 23R T
WY & AT T TETE )

MR, SPEAKER. I, becides replying:
to the debate, a new matter is intro-
duced, new allegations are made, the-
Minister has got the right to reply to-
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the new allegations. There 18 no ques-
tion of making personal explanation,
He hag a right to reply to the new
allegations which were made and
which did mnot arise out of the
adebate,

Naw, the question is:

“That this Houses expresses its
want of confidence in the Courzil
of Ministers,”

The Lok Sabha divideds:

‘Division No. 2] [19.57 hre

Banera, Shr1 Hamendra Singh
Banerjec. Shri S. M,
Bragirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bha!achuryya, Shri Jagadish
Bhattacharyya, Shr1 S. P,
Bhaura, Shri B, S,

Bosu, Shr1 Jyotirmoy

Chandra Shekhar Singh, Shn
‘«Chandiappan, Shr1 C. K,
Chavda, Shri K. S.
Dandavate, Prof. Madhu

Deb, Shr1 Dasaratha

Deo, Shn: F. K,

Deshpande, Shrimati Roza
Guha, Shrl Samar

Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra s
Horra, Shr1 Manoranjan
Huda, Shri Noorul

Jha, Shri Bhogendra " - D

Jharkhande Rai, Shri
Joarder. Shri Dinesh

Joshi, Shri Jagsnnathrao
Kachwai, Shri Hukam Chand
Kalyanasundaram, Shri M.
Krishnan, Shrimati Parvathi
Limaye, Shri Madhu

Malik, Shri Mukhtiar Singh
Manjhi, Shri Bhola
Mavalankar, Shn P, G.
Mehta, Shri P, M

Mishra. Shri Shyamnandan
Mody, Shri Piloo
Mukheirjee, Shri Samar
Mukherjee, Shri Saroj
Muruganantham, Shr1 § A
Nayar, Shrimat: Shakuntala
Pajanor, Shri Aravinda Bala
Panda, Shnn D K,

Pandey, Shri1 Sarjoo
Pandeya, Dr Laxmnarain
Parmar, Shr1 Bhaljibhai
Patel, Shr1 H M,

Patel. Kumar1 Mamben
Pradhan, Shri Dhan Shah
Ramkanwar, Shri

Roy, Dr, Saradish

Saha, Shri Ajit Kumar
Saha Shri Gadadhar
Scindia, Shri Madhavrao
Scindia, Shrimati V. R,

Sen, Dr. Ranen

Shakys, Shri Maha Deepak Singh
‘Sharms, Shri R. R,

Shastri, Shri Ramavatar
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Singh, 8hri D. N. Bist, Shri Narendra Bingh
Vajyapee, Shri Ata] Bihari Brahmanandji, Shri Swami
Verma, Shri Phool Chand Brij Raj Singh-Kotah, Shri
Yadav, Bhri G, P, Buta Singh, Shri
NOES Chakleshwar Singh, Shri
Achal Singh, Shri Chandra Gowda, Shri D, B.
Aga, Bhri Syed Ahmed Chandrashekharappa  Veerabasappe,.
Shri T. V.

Agrawal, Shri Shrikrishna

Ahirwar, Shri Nathu Ram drika Prasad, Shri

Alagesan, Shri O. V. Chaturvedi, Shri Rohan Lal
Ambesh, Shri Chaudhary, Shri Nitiraj Singh
Ankineedu, Shri Mag;nti Chavan, Shrimati Premalabai
Ansari, Shri Ziaur Rahman Chavan, Shri Yeshwantrao
Appalanaidu, Shri Chawla, Shri Amar Nath
Arvind Netam, Shri Chellachami, Shri A, M, -
Austin, Dr. Henry Chhotey Lal, Shri

Awdhesh Chandra Singh, Shri Chikkalingaiah, Shri K.

Azad. Shri Bhagwat Jha Choudhury, Shri Moinul Haque
Azz Imam, Shri Daga, Shri M, C.

Babunath Singh, Shri Dulbir Singh, Shri

Bajpai. Shri Vidya Dhar ' Dalp Singh, Shri
Balakrishniah, Shri T. d Damam, Shri S R

Das, Shri Dharnidhar
Dasappa. Shri Tulsidas

Banamali Babu, Shri

Banerjee, Shrimati Mukul

Barman, Shri R. N. Daschowdhury, Shri B. K.
Barua, Shri Bedabrata Deo, Shr1 S. N. Singh

Barupal, Shri Panna Lal Deshmukh, Shri K, G.

Basappa, Shn1 K. Dechmukh, Shr1 Shivaji Rao S.
Basumatari, Shri D. Dhamankar, Shri

Besra, Shri 8. C. Dharamgaj Singh, Shri

Bhagat, Shri H, K, L, Dharia, Shri Mohan

Bhargava, Shri Basheshwar Nath Dhusia, Shri Anant Prasad
Bhatia, Shri Raghunandan Lal .Dinesh Singh, Shri
Bhattacharyyia, Shri Chapalendu Dixit, Shri G, C.

Bheeshmadev, Shri M, H Dixit, Shri Jagdish Chandra
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Doda, Shri Hiralal

Dube, Shri J. P.
.Dumada, Shri L. K,
D\;rivedi. Shri Nageshwar
-Gandhi, Shrimiti Indira
Ganesh, Shri K. R.
‘Ganga, Devi, Shrimati
“Gangadeb, Shri P,
Garcha, Shri Devinder Singh
Gautam, Shri C, D.
‘Gavit, Shri T, H.

George, Shri A. C.
Ghosh, Shri P. K

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
«Gogoi, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
"Hari Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D, P,
Jagjivan Ram, Shri
Jamilurrahman, Shri Md,
Jeyalakshmi, Shrimati V.
.Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
“Xadam, Shri J. G.

Kader, Shri S. A, =~
Kahandole, Shri Z. M,
Kailas, Dr, . B . &
Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri )
Kamala Prasad, Shri
Kamble, Shri T, D.

Kamla Kumari, Kumari
Kapur, Shri Sat Pal

Karan Singh, Dr, )
Kasture, Shri A, S,

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R, K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A, K,
Krishnan, Shri G. Y.
Kulkarni, Shri Raja
Kurevl, Shri B. N,

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lakshminarayanan, Shri M, R,
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri

Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Mahata, Shri Debendra Nath

Mahishi, Dr. Sarofint
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Majhi, Shri Gajadhar

Majhi, Shri Kumar
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Malhotra, Shri Inder J,
Mallanna, Shri K,
‘Mallikarjun, Shri

Mandal, Shri Jagdish Narain
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Manhar, Shri Bhagatram
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Mehta, Dr, Jivraj

Mehta, Dr. Mahipatray
Melkote, Dr. G. S.
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Mishra, Shri L, N.
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Mohammad Tahir, Shri
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Mohapatra, Shri Shyam Sunder
Mohsin, Shri F, H.
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Munsi, Shri Priya Ranjan Das
Murthy, Shri B. S.

Naik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
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Oraon, Shri Kartik
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Pahadia, Shri Jagannath
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Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
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Patil, Shri Krishnarao
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Purty, Shri M. S.
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Ram Prakash, Shri
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Ram Swarup, Shri

Ramji Ram, Shri
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Rao, Shri Jagannath
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Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Shri Madhoram

Sharma, Shri Nawal Kishore

Sharma, Shri R. N.
Sharma, Dr. Shankar Dayat
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Sher Singh, Prof.
Shetty, Shri K. K,
Shinde, Shri Annasaheb P.
Shivnath Singh, Shri
Shukla, Shri B. R.

Shukla, Shri Vidya Charan

Siddayya, Shri S. M.
Siddheshwar Prasad, Shri

Singh, Shri Vishwanath Prafap

Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C,
Sudarsanam, Shri M.

Sunder Lal, Shri
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swaran Singh, Shri

_Tarodekar, Shri V. B.
Tayyab Hussain, Shri

*Wrongly vote for NOES

Jmaou o} Ho-m :
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fidence
Thakur, Shri Krishnarao

Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tombi Singh, Shri N

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K, P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra

Mc‘ion of No- 3%0
ronfiderce
Virbhadra Singh, Shri

Yadav, Shri Chandrajit
Yadav, Shri D. P.
Yadav Shri Karan Singh
Yadav, Shri N. P.
Yadav, Shri R. P.

MR. SPEAKER: The result of the
division® is:
AYES: 61; NOES: 294
The motion was negatived

MR. SPEAKER: Now the House
stands adjourned till 11 AM. fto-

MOTTOW.
19.55 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
26, 1974/Sravana 4, 18968 (Saka).

The following Members also recorded their votes:=—
Ayes: Sarvashri Janeshwar Misra and Ishague Sambhali.
Noes: Sarvashri Chandulal Chandrakar. Genda Singh and Ram Dayal.
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